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The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
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“The continuing decline in international

prices of tea which has been further
accentuated in 1968-69..."
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areatg fra € 3 g @ gATH &
SETAT YAl qEATET T fwaAT fgﬂﬂi
e o § 7

=t o To Wi : TEF % gL W
& =R # Ay g, e AU ar
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SHRI R,BARUA : It is apparent now=-
adays that the British commpanies or foreign
companies for the matter of that are not
ploughing back their profits for the develop-
ment of the tea industry, as such. They are
spending more money for overhead expenses
as buildings, luxury houses and other things.
If so, may 1 know whether Government
can do something so that the profit is to
some extent ploughed back for the real im-
provement of tea and mot spent in unneces-
sary expenditure like luxury buildings and
all that ?

SHRI B. R. BHAGAT : As far as
ploughing back of the profit and statutory
reserve is concerned, these are governed by
the Compnies Act. Regarding the other
point that the company is not looking into
the development of the tea industry. I have
not received such complaint. 1 will look
into it.

*SHRI R. BARUA : Is the Government
aware that they are spending more money on
buildings and paying high salaries to officers
from abroad 7 They are not doing anything
for the Research association.

1 shall look

SHRI B. R. BHAGAT :

into This.

SHRI R. K. AMIN : One of the ways
which they adopt is to send it in the name of
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one's compaoy and export the same commo-
dity, by adopting the method of under-
invoicing. That is being adopted by the
foreign tea companies. The practice of under-
invoicing is «.done in this way. They own
companies abroad and thereby we are losing
the foreign exchange. What action has been
taken by the Govemme.nt to stop it ?
L

SHRI B. R. BHAGAT : Under-invoicing
and over-invoicing are looked after by
Finance Ministry and I am quite sure that
they will be well aware of this problem and
would look into it.

1

SHRI M, B. RANA : What percentage
is there of foreign owned companies com)-
pared to Indian owned companies 7 ¢

SHRI B. R. BHAGAT : So far as Ster-
ling Tea companies are concerned in terms of
area of cultivation of tea itis 439,. In
terms of production it is 55}, P

ot fora wewr W A ) TR A
me g 22 @ Y v § AfEw s o

st ¥o o wm: wET AW
TamT fs =/ arTEl F TS
Af g aft 78 §. .

stfawm:aofa 71 &, @ Ow
€ &

ot @o To Wi : 7 A FY W
fF RN T G WL -
g9 USEEEW FA H g oanfr =r€f
Towa fFamw sT A &
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SHRI S. R. DAMANI : May I know
how many tea gardens are being owned by
Indians or indigenously and how many are
foreign-owned ? Is it also a fact that the
l'arelpcrs who own tea gardens are not
taking’proper interest indeveloping these tea
gardens and, if so, what are we doing for
inzreased production, because we have to sell
‘our tea in a cgmpetitive market ?

SHRI B. R. BHAGAT : There are a
little over 10,000 tea estates of which 367 tea
estates are owned by 118 sterling companies.

SHRI HEM BARUA : Most of these
foreign-owned tea gardens are incorporated
in England and therefore they write within
inverted commas *‘Incorporated in England™.
This incorporation in England is a pipeline
through which profits are carried to England
in excess of what is shown here. In view of
that, may I know what steps Government
have taken or propose to take to see that
these foreign-owned tea gardens are not in-

ted in England, but they are incorpo-
rltql in India so that the pipeline can be
snapped 7

SHRI B. R. BHAGAT : There is a pro-
cess of Indianisation. But at the moment,
many of these tea gardens have been incor-
porated in England. This was so from the
beginning, even before Independence, and
many of them have been taken over by
Indian hands, Our policy is that more and
more such tea companies should be taken
over by Indian hands.

SHR1 HEM BARUA : My question was
very specific. ]| said that most of these
foreign-owned tea gardens are incorporated
in England and the Minister has been saying
that they were incorporated before we became
independent. I wanted to know in the con-
text of Independence why this incorporation
was not snapped and incorporation in India
was not instituted ?

SHRI B. R. BHAGAT : It could only
be voluntary. We have no power under the
law to force them to incorporate them here.

DR. RANEN SEN : For some time past,
British capital is being invested in Africa to
develop tea industries there and this has
given rise to keen competition with Indian
tea. May I know whether it is a fact that
.the British tea companies are nowadays not
paying any attention to their own gardens
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and they ar¢ more interested in sending their
profits to England so that the money arising
out of such profits may be invested in Africa ?
“If that is so, may I know whether the
Government has any plan to strictly control
the activities of these British tea planters
operating in various parts of India and, if so
what are they ?
.

SHRI B. R. BHAGAT : It is true that,
many of the MBritish tea planters have sold
out their interests and have gone to East
Africa. 1 have not received complaints that
they are neglecting whatever gardens they
have here or they are neglecting production.
About profits, the question has been raised
by some Hon. Members and I have said
that we are looking into it.

= g T AR : IR FEr fw
foorg 9% 3% MrEeges T@ar § 9T w0
QFTAA  FT WIAGAT AT 4. AL FL
arg g, #€ &4 ¥ & 7 @A gsrar
=41 AT A FT W7 R e ek
gfemm AW & 980 U AEE © g
Faw FHd JFdRre e & a1 9T
FE F0T wT grav fear afewr gwin
T A8 Fg1 5 g w7 5% g, fog
&% ¥F ATAS] F1 98 ATFYSAT @ €,
afer o g WoET e TEdE X
gFeT AR ag wifqa @ m fF 3 F30=
T SE gwasg arar fer g At
e ford 4% & faems Ywrm Jay ?

*"?'MJLFJ{L";'-:”MJJ/J&—U;U
oL S0 & Vbl
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-ﬁ'w._ﬂ'.ﬁ/u" ,‘_,g.u,ﬂlvtl U’&L-'
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Y To TWo WA : u‘qmmm‘faﬁr
AT &Y g T
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gfF F 9 AU F FEIH
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SHRI N. K. SOMANI : One of the
perennial problems of the tea plantation
industry is that the available surplus from
the year's working operations is not ploughed
back into the improvement of the estates in
terms of management and improvement of
per acre )rie]g‘ Also because the marketing
functions which are a momopoly and cartel
of British interests take place in Calcutta
and London, the Indian tea industry conti-
nues to suffer. Last year, the then Commerce
Minister had promised that he would look
into this problem and see that the Indian
Tea Board also takes up intensive marketing
operations in UK and Europe. May I know
what specific steps Government have taken
or propose to take so that our tea industry
can come into its own ?

SHRI B. R. BHAGAT : For develop-
ment of tea gardens, a scheme has been
drawn up in which their is provision for sub-
sidy to be given to them in return for what-
ever they plough back for development, re-
plantation etc. It is a very important scheme,
The other question of marketing isa more
complex and difficult one. I agree this is
one of the structural weaknesses of the tea
industry. We are trying to solve this ques-
tign. At the moment, we are engaged in

+talks for collaboration with Ceylon, so that
we, the two big sellers, can develop certain
marketing operations jointly and also develop
research and other things so that the price
which the sellers get is better than what it
is. N

L]
SHRI N7 K. SOMANI : The Commerce
Minister made that statement a year ago.

SHRI * BEDABRATA BARUA : The
ploblem that has been posed is a very im-
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portant one. It is a fact that the European
tea wden :ntm:ats here have—there may be
honc , EXC opped expanding of |
replanting or sp:ndms money on this type
of activity and are allowing the bushes to
grow old, only plucking the leaves and nfak-
ing more profit than they shopld. They havé®
not ploughed back money for development
which they should bave done atleast to the
extent of 10 per cent in replantation or ex-
pansion, It is possible for Government to
go into this question and allow repatriation
only when they have devoted 10 per cent at
least to expansion or replantation. Will
Government consider doing this ?

SHRI PILOO MODY : That it a fascist
measure,

SHRI B. R. BHAGAT : It is a sugges-
tion for action.

.

SHRI K. LAKKAPPA : We bave got a
history behind the tea industry. In® this
field, we are still being subjected to foreign
domination. Because of the policy Govern-
ment are following, the foreign traders are
poking their nose in the affairs of our coun-
try. When we ask for nationalisation of the
industry which is in the hands of the foreig-
ners, Government do not believe in socialism
and consider that step as a headache for
them, Will Government introduce new
legislation to bring all the foreign-owned tea
estates under control which would also inci-
dentally help our Indian tea estates, specially
the smaller ones ?

SHRI B. R. BHAGAT : Ouf tea industry
is an export industry and I do not consider
it is in our national interest to use nationa-
lisation as a panacea for all the troubles. It
will not be proper to nationalise it as the
present moment.

strre & s fadsht sitereT w1 &
s

+
* 1115, =it wag o g
=t T A

st &5 Ao fog
=t aitere fag ¢ .
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wr sl oot ag TOm W oFa
w4 i

(%) v g ww § i s, 1968
#ur falt FfaeT S T s
THEFL AL GHT &7 4T 9@

(@) afz g, drag e
FAWFT A AT IX T AFA F 97 FO
;

() 7 @ ¥PETER ¥ g AN
fror U a; six

() afe &, at &= 9=t & = fomn
qr ?

THE DEPUUTY MINISTER IN THE
MBNISTRY OF DEFENCE (SHRI M. R.
KPRISHNMA): (a) No, Sir.

(b) to (d). Do not arise.

st §TE Y@ : I HGRE, T
& #t fawifet six fedna & wrwer &,
T TRIaT & 9rg e arfgn | R =
gea ¥ 12 fogwsae, 1968 #t oH 9
wr WA S W fera g, forwd R
gl a1 fF 12 s &1 uw qrfeeart
TR AR F g @ T, 5o
1 gl a2 J@T T, IEE a7 A &
FIT A afET 7oA T o AR g
e ot g go § f 99 39 SrRAE
ot = &1 & S o W AT A 12
femwaz, 1968 #1 fa@r 91, SU%T 99
I 1 @, 1969 #Y faar ) ag aaw

““The enquiries we have made immedia-
tely indicated that there was a vague
inconclusive report of an object which
looked like a helicopter having been
seen at about 6 AM. on 12th August
1968 a few miles south-east of Srinagar
airfield but the investigations conducted
by the Airforce did oot confirm this
report.”
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In the end the reply says:

“Nevertheless I wanted to have this
futher checked.””

AT Fgmag g frer TN
o o % femr ar f5 12 st &°0-
ﬁm?&rﬂw,smnémw,m
& g @ AT A W FACE §, AfHA
oft 7w wg § 5 @ T A/
qT1, afFw e 1 e #Y F1 fw
4f | e AEiEd, 9g Agd & TR
ATHET §, FAEIEY gL UF et 2|W
HHAT 8, a5 QAT o g7 & forawy s
% g0 AT T0F T |

99 A g Ag g R (1) wv A
EIey ug A & fFer awg i o
fafadt € & 9% 18 g g ond fF
Fr§ fadalt Sefiwtex o & qre ar

Ty ?

qae e e & wRE-Sw e
s, # wTAT =TT § R weeedw
T § T A gL g ¢

SHRI M. R. KRISHNA: It is true that
on 12th August one of our own Airforce
officers spotted an object which to him
appeared like a helicopter: -(Interruptions.)
My hon. friends should not be surprised.
There are some persons who had also worked
in the Airforce.

SHRI GIRRAJ SARAN SINGH: 1 can
recognise a helicopter.

SHRI M. R. KRISHNA:I know; you
can recognise many more things. This officer
was at a distance of about ten miles.
Immediately after that all the mnecessary
enquiries were carried out. Four months

Jater the hon. Member had written to the

Minister. The Defence authorities them-
selves would like to be very cyreful. Ttisa
serious matter. So we did not end with the
first enquiry. When the hon. Member again
wrote to us, we wanted to hzve a further
check up with the Home Ministry intelligence



13 Oral Answers

and other intelligence available with the
Defence and other authorities. It has been
confirmed that the object which was locatede
at that time was not a helicopter---(Inferrup-
tions.) Helicopters can avoid radars by low
flying but it is not difficult for any of our
IAF planes to bring down a helicopter and it
is very difficult for an enemy helicopter to
.come and do mischief in our area.

=t ¥ar W™ gta:at'Wﬂ HEIT,
R aga @t ik aw g & fafedr &1
TF qEET gAT 2 ¢ fF A e
a7 I A9 AT FEA &

SHRI M. R. KRISHNA: It appeared
like a helicopter.

st WX W@ gw o @ Agr A
&ifag fe ag w7 a1, oY cRTEdY &
w1 Adre fager 7 oreaet wgiEa, amawy
aTw & ff s R 9X gEeT ga A,
AT #Y qEre ¥ Ifeed ad Wi
W gwx g T agi Ay, afed
LECOES 1 'q'm;q' ‘lﬂ'ﬁm- 99 THEH
T g 9 WIGA g | A g qE
¢ fF aw 23 1 fawifedy o) fedmwr &
aTq famare a8 FT awT | qg TEF AT
FATH TGN &, WL W A TAT H HAA
2 Xt ag wfaq s asar g f5
SEATHR E g gg fod and e
T g1 -Ae-Ags-geieeT | &
TR Ffeaew FT qaT g, TLATHAT qQ@T
Faan g s fafedt @ & o st o
T & f oY i Eefreres ar, & wwar
2, o fafedt & e ot w91
S &1 foara & foa smaey A8 aan &
a7 AW F G g TEL EH AT A A
TEAT ATEAT &1 | gEfad gfeegeR &
g TRfae # am § W@ g
a1 oy #1E gfeetedw grf e o
Tl et femd fredr arfees
FUEY AT ATERT §F TG F7T TR 7
B, T &% sng s s s R E 7
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): Sir, the hon. Member
wrote to me and I sent him a reply in which
1 gave all the information that we had. As
has been ekplained by my colleagu®, ome
armed personnel—an officer in this case—
who was at some point 10 miles away frgm
the air port, reported ¢hat he saw something 1
which to him looked like a hflicopter. And
then on that full enquiries were made and
nothing could be detected. There is an Air
Force; at the aerodrome: there is the Border
Sacurity Force; there are the army units, There
is the civil intelligence also. So, we checked
it and cross-checked it and found from all
sources that there was no confirmation about
it. There is, therefore, nothing to hide. If
there was a belicopter flying that Jow near-
about Srinagar, 1 would like to assure him
that there was no question of kamzori as
he says, It can easily be shot down if it
belongs to any outside agency. (Inferruprion)

»

SHRI SURENDRANATH DWIVEBRY:

What was it that he saw flying 7 »

SHRI SWARAN SINGH: He had this
feeling. We do not know. Then. the hon.
Member says a high-power enquiry should be
held. We have held an enquiry at the highest
level. I had written to him and thought
that after his receipt of the letter I wrote to
him, that was the end of the matter.

st WU AW X ;. T A
AT TSI A, TEE Ay AR
57

SHRI SWARAN SINGH# do not see
what more does he want me to say on the
floor of the House. There is no question of
further enquiry (Interruption). Nothing bas
happened.

SHRI SWELL: Both the Ministers in
giving the replies are very sure of two things:
that it was not a helicopter and that if it
were a helicopter it could not do any harm,

SHRI SWARAN SINGH: Not that.

SHRI SWELL: You are satisfied that it 2
was not a helicopter, but something like a he-
licopter was seen. (Imrerruption) 1 would «
like to know whether they are satisfied
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that it was not a flying saucer or whether
they have investigated that that particular
officer was not suffering from visual hallucina-
tion.

MR. SPEAKER: Order. Order. Shri Piloo
Mady.

¢
SHRI PILOO MODY: From the ques-
tion and the answers that have been given, I
cannot make out as to what happened to the
leaflets that have been mentioned.

Surely, if a helicopter flew and dropped
leaflets, either the Minister or the Armed
Forces or our Home Guards, Mr. Kanwar
Lal Gupta, should be able to find a copy of
the leafler—if in fact such a thing happened.
1 would like to know whether any effort was
made to find the leaflet. If not, I am inclined
to believe the story of the ministry.

SHRI SWARAN SINGH: We
enqfiries and no leaflet had been found,

made

SHRIMATI SUSHILA ROHATGI: May
1 know from the Minister if there is any other
machinery or object which can very much
look like a helicopter ? Secondly, is there
any danger of any foreign ‘plane flying ten
miles within our own territory and not being
spotted at all ? If that is the case, what
steps do Government propose to take in
future so that there may be mo further
incursion of any illusory object which has to
be ruled out as hallucination or figment of
imagination of somebody ?

SHRI SWARAN SINGH: whereas we
cannot ensice that people will mot have
hallucinations—that is something beyond
us—if there is any physical object, we will
take it on. There is no difficulty about it.

SHRI GIRRAJ SARAN SINGH: Dur-
ing the training of an Air Force officer which
is very rigorous and detailed, aircraft recogni-
tion is an integral part. Therefore, how can
we accuse an Air Force officer of failing to
recognise an aircraft but being able to
determine that it was ten miles south 7 How
he could determine the distance but fail to

- recognise the aircraft as something which I
cannot understand.

The side-track insinuation made by the
hon. Deputy Defence Minister that helicopters
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can come through radar screens by flying
very low may be possibly true and sufficient
enote has not been taken of this. Therefore,
have any steps been taken to put our radar
screen on hill tops so that we may be able to
detect low-flying aircraft ?

SHRI SWARAN SINGH: In this parti-
cular case, all enquiries have been made and
nothing was found. There was no confirma-
tion either direct or circumstantial in the
form of leaflets and the rest. It is true that
very low flying aircraft, whether a helicopter
or any other aircraft cannot normally be
detected on a radar. Even if you place it at
the top, where the terrain is undulating,
there would be some areas which will be
lower and some which will be higher. In
this particular case, it is only academic, be-
cause the place where it is alleged to have
been seen was in the valley itself, quite near
the landing ground, i.e. the airport there. If
it had been really there, it could not have
failed to have been detected. It could have
been physically seen even by the large number
of people in the airport. We really tried
to get all the facts. It was asked whether
somebody reported. I have mot kept a secret
of it. Yes; somebody reported and we.
checked it. We found it was not correct.
We should close it at that. There is nothing
further that can be done or should be done
in this case.

aferor srdm 3 § swdw gra WA
wr e faw wege fean arn
+
*1116. s}t ATCEW T€Y TN :
it T vy et -
AT HHEY FATL ¢
=t SPrAswT STt :

w7 SAfere-wTd WA 9g AT FT FA,
war fF :

(%) a1 g F71 = 31 Ry,
1968 Ft “sfens wxada” ¥ wHITAA §C
Hrerdt sva At & o IO &
o€ off, awaer wr & faedar mav g,
fogtt I samar § f5 dgF oW
Fa0reT § afww awdwr W ¥ AT
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ARG F1 FA-T9C 4T maﬂ'rﬁ%%ﬂ
& &7 ¥ wegq far g

(@) a1 3= @® ft Fer & fF
FETT 39 3T & 919 Faw anfos qraeg
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e, 6N

() afz gf, ar fa2si %, fadaw:
. &ferr sy 2 § W & awafas
ET A FA F a7 g 1-
TR IR ?

aaforw-wrd WAt (ot foom g ) ¢
(%) s (@), X T ag S @I )

() o faaenr @& Y AT @
faarmar &, .
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(l} afaw -

1. wfas &k amofer @eui &t
A TET F wwE o) aF w7 g v
e ¥ fau o arfafsrs sfafafames
W %1 fAg=g e mar & ) gg wfafafa
HUEd FET & AT & @ g AT § |

2. R Fgar ¥ 2 Au femw
@ W@ E) TR T ar genfas
"oy gfTsaa< g s gaY, T09 W &
T AW & Arg s #Y aies @99
o 7T g

3. fast & 979 =TT FAC FH 9
T 99 WA

4. W A Sl srwder & i
frafee it afaa ge +AF W
fermme o o < &1
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¥ arr 77 @ § o i A o g fr

J& 9l & ot &Y s |

2. A F A9 qiEFfaT ARE-
s 93, forad Wy qa% wvefear ot
mfrer & o T gu frafnaa 3
A sremge fawm & carET 9T AR
AT FerHEfadl 1 sEHlfar aary 9%
o fame frar o wr &

(3) fufira :

quETY Fi FT wifaqer sEwi
AT § a F a9 & wWg uF
AT T & |

(4) wmarg -
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A #Y AT ¥ W Agy AT F wa
#F afq v &Y wEeT AR s g T
¢, TOFT W AT § FE GO AL E
™ W #1 Fafer ToMifas sgaedr
AT AT, FEHfaF A AMGF @eq
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fomm wvargET 9y fram A sift
HEEfF v dF ofs g s H
R AT F1 w9 g F wfy faiw =
¥ ag ot aguranr frerd smr g, &w
FHET TEATT T € AR T PN 4
g0 A §ew ¥R afas awgE wU
e 1

O N sfermadl @ o7 7 W,
aferor A OET 2T & 9T U ST FT
® X FTHR w@H F far o= AR
% 42 o @ & W Iew ¥ fawe Afasy
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U I ATGHT-AT Anfed sfafiassa
afiqw srden Yo w1 faA fFam e
@ &; g wlafefedsss I=tm amw
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gearaT ¥ Wrem ) ag  wfafafanss
m:mw&wﬁﬁ-ﬂ{ﬁﬁ%ﬁtﬁ.
q< ST | FfEer smdE W Em A W
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e # faeft & dfiw oF s
FL FA AT & | Tfage FIX Sgrorert
wATEE AT A1 afeor sl F A
fadzae saTnfs daw fawfas +=A &
3o § gt A S ¥ qar S
F g 1 aeraerei 9e fa=e faa @
@

afaor s@Edar T A W@ W
gtefos o § g0 faerwadt faard
2"\ = T w1 qar A ¥ forg FraaTs
N o @ g wiEfs w6
FHF-TH T D TgIAT AT FFAT § | WA
faanfasi w1 W7 sweae 3] § fog A
TH T AT AEL AT A FO L g
fazafaamemat & fag §o e ot ¥
W@ # AHET AWOE  FSud dwr
TTfya 3 7 3 s § foad v g
it § gfaw smdst I # oW,
aifgea s gwemsi § fa a2 ¥ 3o
i 9re § o ax fa= fear s @
4

" §, Wa AR AT s
2wt & A FrE TorAEF FHETe TEE
7o AT T A @ X ¥ N oW 1w
AT A T § fr I Ty o gErd
s & amarfers, sfaw s fawra geet
FuETd | W T AT st
2y, AT & favrme Ul § wEE A
o § ST graeHt #1 gEg w0 A &Ml

. & qam figa @ faad e oafis efe &

I A A gEAT A IAH A ) A
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T & FTeT A Afgt ¥ S whsTEt
St AT T § sEr geraew fEar an
|

it AT wrew R Jeus ARy,
IF T gF oF AW A A A%
WA AR AT AT FEAT & |
Y FO WEN T g T FAY <fendr
FAOFT ] AT A0 FEF ATE AF | HE-
Tl # ug foie ot of 5 fowr &
ST #AY gt ) A€ @Y IR ¥ g9 |
¥ 9w AT A o ftar & what ¥
T far T | TR afafom aw aw
§C 9 WA o o7 9§ wva fg-
wm e ¥ oF anfefa en ar foad
foeft & wed wradET F foar g1 fF afia
s & AN fgeg wvar 1 st weT
THAT A & | 3ol wrew # oF AW
F I AR A foewrT —0F T
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foea BIEE G0 FAE AgE, AT
2 GHIEZ Eo TIAE TAIE, o THT-
FoE I faen m a—w g H
ag Nifgq sfamifed & af & fr gaean
AT ¥ T qgT ferg-aeaar #1 W=
firar a1 3R agt @ adww AfREE A
%7 1 A g, feg avaa
gFasg A Fgnag g fF oA
afas Frawel & e G weefw
TE FT A FW@ g, A AEfaw
ATHTC O WA AT aGE AT A W
g w ?

st fom fog © s AT At
A faawor q@r g ) gEd @ faer
gom & fr anfas & 7Y afos 9% @™
g Fiewtas aaeq ff g | T g
ST Wt At T

it AT ere wwt W AR
grey arqq wqrfad fer § 7 faem
¥ qmsy | .
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g, T FIF ghr 1 T@d ST § qgr

TETMAT § 9§ WG §EEg $Y @AT  *qAHar e A ot o #ar § 9ud At

g |

= WM eI En : T WEET,
T gt T Ag 9X S w@EHwe w@r
far § 39 foar @ f6 aaaTy Aiegfas
rae TqTfyd FTF &1t gaew FE |
g WE9 ¥ Arg-me O qefagt dee w v
Y grae fFaT W | W /efa &
ST & AT 9T ATLT Ft FHE G A1
T # wefaar o Y oo W
WA g1 T § f5 odgwm =
comdEr F afewr awlder ¥ OF
AW WG W YF-IAL qAT qAA
| & WH e F ggE e g ot
& AT ATEAT § T AT ¥ gfesir
# W depfa &1 90 Faw -
3w mige aRWg? ot 1@
At & A 39 W F fag amw e
& w7 qgre o § ST | s
aTwE?

F@haaag g 5 v gamarat &
A FE wiegfaw g9 of e &6
o1 fF e el & e 81 s
T FT FIH L TF 7

=it fedw fag : 00 wow A amam
fr giemfas Toga om0 F1 AIGA |
S TAgE Y € ¥ @ W ¥ miewfaw,
e #1 afas ot w19 F@ £ )
I arag alt I g g R Feae
TrEdEE gt 9 @ 99 | g, | /-
T 9 W ST § A AT aa F
o ¥ A9 we & ) Y o fawor F
*ft faar & fr agt = sfafafy == 3
1 s faee § 1 R wear agi ™
g9 awemas a7 T F@ A
# @t gewfa &, wa & ar ghoEe @,
IF a1 & A0 A @ A e

¥ felt A @er @1 w1 g
BT =nfge 1 7g it gAY sefa w1 0w
aga @et W g 1 & T wrgan 5w
weer gy faem #1 wifow o fr gad
FEgUE Y Famwn g @ OF TG
st 7 #1

SHRI NARENDRA SINGH MAHIDA:
Sir, the Prime Minister had a very successful
tour some time back of the Latin American
countries. The Latin American states have
been assisting us always in the United
Nations. They have a lot of sympAthy for
India. Shortly a trade delegation is also going
to visit Latin America. May I know from the
hon. Minister whether he contemplates to
send a delegation of Members of Parliament
to Latin America to further tement our ties
with Latin America ? *

H
SHRI DINESH SINGH : It is a sugges-
tion for action.

sit <fa T : weaw wEEE, & AE
wifeg w4t wEieg ¥ ag ST STEAT E fE
I AT TATIET 9 T T § IHH
arferdy g 7g fomr &

TR W AT Sy 3w, A
& fagraem gt F wqemw § aw § AR
FFFEl Y ggg ST A AT H a9 g
2 forad fr sienfirs efie & swa 3 1
qHAT ¥ 3% ATAA W1 A I § AR
YT difeat & ot wfearear w=t a1 W@ §
IART gHTAET foFar o 74 1”7

#=ft agiag ¥ Famar § fF oY s
AT 3w § S g S s ware
2 Iuwr A1 § Avgwer ¢t v 5 A
¥ faed swere wiew ¥ Afis faemw
NagA F waH 3o fa@w a@ gE
bt ?

got g fF 37 3 ¥ Y aeF &+
gL R g yoqifa® & amrndt § av ag
grafes TET g & 99 I8 9T g9
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aifss w98 & a1 3@ graET # @
g femaapa @@ y?

Y fodm g« = femm T &0
FE-HAT W F AT ATHIL gy
Frlagagi A S A @@ s i fE
qE ATA A HET GBI AEATE 1 T AT
Y ¥ FTFTT T Y T TP & A
AT § U FFEE AT gEE W § |
TFIE THEA & T A AT T X
w1 ware fFar @ 1 aoe Ford sy geA
&t gud AN fow fear w1 fF ag
foaa Tagrasie & & 9AF &1 & =uTqr-
fF ak wfgs gwva @@ F fag
HHeTe TEIWE F AqAT Tawriar #1971

L]
. SHRI S. M. BANERJEE : In part (2) of
the statement it has been stated :

“‘Negotiations for cultural Agreements
with some Latin American countries
have progressed satisfactorily and are
expected to be completed soon.”

The question related to one article which
appeared in the Indian Express where it has
been stated that USA has presented India to
the South American countries as a starving,
barbarous and uncivilised country. 1 want to
know whether it has been brought to the notice
of those countries which sincerely believe
in racial djscrimination and so on that cloth-
ing does not make a man civilized 7 They
glorify our poverty. They show certain
pictures where our children are seen taking
food from dustbin and so on. They do not
present a true picture of our condition, So,
apart from sending cultural troupes etc. what
machinery do we have to counteract the official
propaganda which is going on in those States
against us 7

SHRI DINESH SINGH: It is wvery
difficult for us to say that this propaganda is
inspired by any particular State as such for
us to lodge a protest.

SHRI 5. M. BANERJEE : It is shown
in the TV. I have seen it myself.
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SHRI DINESH SINGH : But can he
produce proof to show that it is part of the
government as such ? He may be used to
a certain system; but that is not prevalent
everywhere. So, it becomes difficult for us
to lodge a protest with the government. We
certainly try to reach them in mapy ways we
can; we supply our publications, a number of
our people go there and our industries give
an impression of the new things we are
manufacturing. This is an example of our
projecting our image.

SHRI BISHWANATH ROY: May I know
whether the Government of India has received
any proposal or suggestion from any non-
official organisation regarding initiative to be
taken by that non-official organisation or any
political party for propaganda in those’
countries which are mentioned in the State-
ment ?

SHRI DINESH SINGH : I cannot say
off-hand whether any private party had made
any such offer. I am not sure.

st FeEeitad ovew : Fr SRfaE-ET
W ag Fam # Fw w3 fEoag s
JF @A w A 3 f5 ga R ¥
qure ot fd gat qw F e sl
FATR T # 3= 7 wfa 7 wwir &
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¥ FTH S Y § ST gAIL I FY =TT
A o 7 o7 AT T ST afeft
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el #T gt @R A S @
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A F A A 2 AT ag ata R
gea g f T A #) 9T w gAR AW
FY T T TE Agw & @ ;W OAA-
T weft 5w a9 Wl = & s
B fe oY gETO SETEN OT ST gER
2t ¥ @aT § T TwE e g WK
AR gETEAT & Areaw ¥ fear o fay
fiF =T SaTeT 98 A€ O §, & [ A
A 77 HR qfFere’ warEr gE § I
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T AT ¥ Y w fo@ o oY A
FY FaT F G YeATFA F49 7
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e ¥ 7 v var gfesto wrw ¥ o
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T g9 99 9g § fvoavew aw-
{7 ar ATt ST § 9 g gar-
are § o I o AT FHATE @ §
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M AT T § ar a7

it fem fag : wlafafa s oy agi
¥ o § s vu¥d fag ag wgm gferw
Y 5 adr oo o FE aEr A
g FoSR g0 it IR Fw
Jarnfg sfaffr m s R § & =
AT g e 1 o & agr &1 owwr
FY AT @ WHT TAF AT gy
sfe &Y srawg Yor & o fF agi
ATYTT SATHET & |

Spare Aero-Engines
*1117. SHRI YAJNA DATT SHARMA :
Will the Minister of DEFENCE be pleased to

refer to the reply given to Starred Question
No. 77 on the 13th November, 1968 and

state :
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(a) the reasons why the spare aero-engines
which were previously imported are no longer
required by the Indian Air Force;
. :
(b) the level at which this decision was
taken and the total loss that Governfnent

have suffered on this account; and
2

(c) whether the loss has b’een written
off ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) to (c). The two engines
were originally procured from abroad in 1956,
They were sent to the manufacturers for over-
haul during 1960-61, to meet the Air Force
requirements at that time, Due to the phas-
ing out of the concerned aircraft, and other
relevant factors, the latest review indicated
that there was no more need for these engines
and a decision to that effect was taken in the
Ministry of Defence in consultation with Air
Headquarters and the Ministry of Finance,
The extent to which reimbursement can ULe
obtained from the Marine Insurance Fund Is
under consideration in consultation with the
Department of Supply and India Supply
Mission, London. Depending on its outcome
the question of write of of loss will be
taken up.

wftaw aw Tl ey wERY, oR
T ¥ ¥ 919 FAT qTAT 2§ F W @A
#I & frgor 8 AW & Fom@r W@w av
T E | ST qg ATAA AW HT AT FqAT
A fady wgar arfge awwr AgET
JETAE W g | 7 9 W A AW
F gAR A gaTE 99 wiw-H gAR
frfcd ErR M aw § awag & fag
W T¥ | g q@t ¥ W T HY
afeT ag fedt 0% § wew g W
7g fe sannr 2324 w97 # AETH FX
fer M | 7y 9 TEET ST FY FFAT
21 8% oot wdew & g fF ag o &
Sy Tl & ag few 0% & Aemw
gu ? ag @« 5 Afenw &7 1@ arag
¥ avq e & f&y 1% 7 WA AgRw
¥ gz faar fr 98 92 & 45 9w #<
fad | @ &4 %@ fo ag ag A=
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AT o A ad s g
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BT F 97 Tt 1 swdw 77 feam
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T eI T Ay W AT g g few
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7Y foiiE W @ @t § s ® ¥ wgdr
tfrag 79r@ wO¥ Fr HwRET FT
IR wemw WEEA, TR AT AW
srgaT g fr oo wET A i
FT AT T FOA [ifF g Faa A
T T ) A qer a1 @ g afew ag
Y AT AT AT A G @ IR
W wEew ARl aw ag A
TF FIE AT AT 9T @ g 9N ag
T FLU

ATE-TH FE & A IS g@r
dvét & fr # % e T 9 @ 1 A
wy femd a1 gat AT g a@ I aar
s e ag fov ag & w9 gu &1 A
gfFT ag g fF § w7 & 78 X awm
Foag @A A A g fe agAww ¥

forr fopar Swrrare & 1 et At ag T oA

feamar® € fFae? s § ==t
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qmmi'::wﬁaﬂ Faea g 1 F sy
% AR qx = w A g w ag
T WIS Y dro @Yo ArEo T I aATfE
gHET T AT § QO AT fae g
A T &, Afew wfaww § @
A W N g § It @,
tfee & ;1 o WA Hto dto amio
HYar s i 0 ww 1 fgewr ag A
& 5 g fram gan ? ‘

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : I do not think it is a
matter in which the C. B. 1. will be able to
go and find anything. The hon. Member
talks of katha while referring to the reply.
But his question is a bigger karha. He has’
recounted everything that happened before,
He has referred to various guestions which
we have ansvered. There is nothing to
hide. Ifit is being gone into by the P.A.C.
and the Accountant General, surely, if any-
thing is found, action will be taken. I do
not know what further you want to be
done.

Miaongamw A T AT 0H
feeam 7 & 5 @€ F|rww § AFT A
#era ¥ W1 I fRr § sk awe
o o T § 99 faefae § | weft
wgreg & a1 @ afearde w0
FAL aT AR aTfE g 9w & ara
WE @ 8% AR I TW TS T G
fF oar § g @ § w1 feudfie & =t

v @ 1 T e T e
A & fody dore & o A ?

SHRI SWARAN SINGH: Iam prepargd
to understand from him. If he could get
in touch with me or I will get in touch
with him, I will try to understand.
There is no difference of opinion in this
matter at all. Let us try to understand the
problem. Here is a case where there is no
question of purchase, no question of *passing
money or handling money. It is, at the
most, a case of carel or somebody
not doing his duty properly.

There are
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other methods of doing it. The C.B.IL
is not involved in cases of this nature.
These are matters of fact; some packets after

2
their return, were lost and the man who

should have taken the proper precaution at
the time of the auction did not take the
proper precaution. These are matters in
which the C.B. I, or any such authority is
not concefned. We have already looked
into it. We have given whatever infor-
mation is available. If the hen. Member
has information that this is being handled
by the P. A.C., they will gointo it and
then we will abide by whatever are the
findings. [ do not think any useful purpose
will be served by having a committee of
Members of Parliament.

stam @ awi : 3T w7
gt faar | AEEE 7 W I
wwmar fr & g9 AAw 9% w91 Fg @
aFgm g ¢ fF W WA F
Frd FT OF FHE 47 & FH |

T
T
g1
GiE

SHRI RANGA: You have got the Public
Accounts Committee.

MR. SPEAKER: I would like to find
out whether it is before the Public Accounts
Committee or something like that.

st e @ : aewe W, smeR
I FT I L A™AT

ot gf TW TR FGT ATT ToToHTo
Y wrHaT 3 7

SHRI M. R. KRISHNA: Last time,
when I replied to the question, 1 did say
that the P. A.C. is going to examine it
because there is an Audit Para and, therefore,
the P. A.C. is to examine it.

SHRI S. M. BANERJEE: Let it come
before the P. A.C. I am a Member of the
P.A.£.

MR. SPEAKER: Let it come before the
P. A. C. Next Question,
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Refusal of Permission to Nirankari Jatha
for Visit to Pakistan for Pilgrimage

+
*1118. SHRI HARDAYAL DEVGUN:
SERI RANIIT SINGH: y
SHRI BAL RAJ MADHOK:
SHRI D. C. SHARMA:
SHRI BENI SHANKER
SHARMA : ~

Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the reply
given to Unstarred Question No. 1428 on
the 20th November, 1968 and state:

(a) whether any reply has since been
received to the protest lodged with the
Pakistan Government over their refusal for
the visit of Nirankari Jatha to Pakistan for
pilgrimage;

(b) if so, the details thereof; and
(c) the reaction of Government theretc ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH): (a) to
(c). In response to our repeated reminders,
the Pakistan High Commission in New
Delhi informed us on the 25th March, 1969,
that the matter is receiving their attention.
Efforts are being continued to obtain Pakistan
Government’s permission.

St FEAT™ W ;- TW F qeark W
fomr &0l & Y gEoe fe €, TR T
g U & fa7 wmw ak FTmwim ¥
faeg v 1 % afconeasy ot ad g
g oF qgft i fF fadid aga @
afer Tegt qifeem # § ® T AR
agi /W & A o ¥ € argfaar T
21l Yt owT FET ¥ g A%
F ST T S afF ¥ gna gefenl
A ¥ JEAT T | FHL A AR
a% ¥ U § WA wwl qv afeat
afoat gom & o F o Ta § § s
H ST AT GHAT 4T | G AT T AAE
T 9T AT & OF 9% §IG W aE
ggF frar smr &) @ Frow faw
TR HTA A AT T @ ¢ 5 I
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g & HEaTeE ot 9% AELE & I0-
TUTH AAFT qTgE ®1 dfeFA w1 22w
fear w2 &% fora ofr geart § ag 9w
afemre &7 # @ )

¢ MR. SPEAKER: You are speaking about
its importance. There is no difference of
opinion about its importance. You may come
to the question.

s} gTIaTE Jar: S A i
oIy § wA sgfaw A, wE fed
1953 3R 1955 ¥ <Y aHAN g ¥, FX
qiferar 99 9% AHG TE0 wCar ar /0
w4 afiew gy AW SO oy ¥
R ofeeam & ot 9o 1 fifw 9
ff aaFrT AgE R s T W
fferm FT REm A Y 7

ot foAw Tog : W aRem A A
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SHRI SAMAR GUHA : In view of the
fact that almost all the places of pilgrimage
for Hindus and Buddhists of East Pakistan
are situated in India, may I know whether it
is a fact that the Government of Pakistan is
creating all sorts of troubles in permitting
them to visit India to visit the places of pil-
grimage and if so, what steps are being taken
by Government, to see that, at least according
to Nehru-Liaquat Ali Pact, those Hindus
and Buddhists in East Pakistan particularly
are not debarred from visiting the religious
places of pilgrimage in India ?

SHRI DINESH SINGH : I entirely agree
with the hon. Member that they should not
be debarred. In fact, we allowed all of them
from whom we had received applications last
year to visit the shrines in India. I am mot
aware as to what the internal arrange-
ment in Pakistan is, how they are able to
prevent these people from coming. It will,
therefore, be difficult for me to comment on
that.

SHRI SAMAR GUHA : Government
should know that, according to Nehru-Liaguat
Ali Pact, they should be allowed. I am not
questioning whether India is permitting or
not. 1 know India is permitting. My
question is different. On the basis of Nehru-
Liaquat Ali Pact, all the Buddhists and
Hindus were to be permitted to visit the
places of pilgrimage. I want to know whe-
ther Goverment will enquire why the Pakistan
Government is not allowing Hindus and
Buddhists to visit India on religious
grounds. o

SHRI DINESH SINGH : We shall cer-
tainly take up this matter also with the
Pakistan Government.
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WRITTEN ANSWERS TO QUESTIONS

Diversion of Export of Indian Goods
to Third Countries via Nepal

*1111. SHRI MADHU LIMAYE : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the comparative figures of exports of
jute, mica, pulses, oilseeds, spices, grey cloth
and tea from Nepal through the Indian Ports
to third countries during the last five years;

{b) whether production of these goods
in Nepal bears any relation to the quantities
exported from Nepal to the third countries;

-

(c) if not, whether Government have not
come to the conclusion that there is a signi-
ficant diversion of the export of the Indian
g0ods to third countries through Nepal and
that it is causing considerable leakage of
foreign e::chnnn:; and

(d) if so, the steps taken by Government
to prevent this !.uh.e ]
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THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
A statement is laid
on the Table of the House.

STATEMENT

-
(a) and (b). A statement showing Nepal’s
exports of raw jute, mica, pulsés, oilseeds,
spices, grey cloth and tea through Calcutta
port to third countries during the last five
years is enclosed. It will be seen therefrom
that there have been no exports through
Calcutta of pulses, spices and grey cloth from
Nepal to third countries during the period
in question, There were also no exports of
tea through Calcutta port during 1968.
.
According to available information, pro-
duction of raw jute in Nepal during the year
1961-62 was 32,000 tonnes, which increased
to 39,000 tonnes in 1964-65. Nepal's produc-
tion of oilseeds was 48,000 tonmes in 1961-62
and 51,000 tonnes in 1964-65. Nepal's export
of oilseeds during 1968 is, thus, only a sma
fraction of their total production. In fact,
India itself imports cilseeds from Nepal—our
intake during 1966-67 and 1967-68 being of
the order of Rs. 77 lakhs and Rs. 71 lakhs
respectively. Information about actual pro-
duction of mica and tea in Nepal is being
collected.

(c) and (d). The complaints about export
of Indian jute and mica etc. from Nepal to
third countries have been discussed with the
HMG of Nepal from time to time. They have
held the wiew that India’s concern in the
matter is not justified. However, to the extent
there is a diversion of Indian goods € third
countries through Nepal, there is an element
of loss of foreign exchange to India. In the case
of raw jute and mesta—which have already
been brought under the Export Trade Control
Order in India, H. M. G. of Nepal have
agreed to limit their exports to their export
surplus, It has also been agreed that the two
Governments will continue to take preventive
measures against smuggling and diversion of
trade. In India, additional staff have been
made available for prevention of smuggling
#cross the Indo-Nepal Border, and preventive
measures have been intensified. The matter
would come up for further discussion at
the next meeting of the Inter-Governmental
Joint Committee.
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Statement
EXPORTS OF RAW JUTE, MICA, PULSES, OILSEEDS ETC. FROM NEPAL

TO THIRD COUNTRIES THROUGH THE PORT OF CALCUTTA DURING
E THE YEARS 1964 TO 1968,

¢ Description of 1964 1965 1966 1967 1968
Commodity Tonnes Tonnes Tonnes Tonnes Tonnes
Raw Jute 2,066 7,244 7,411 23,713 34,900
Mica - - 2 - 1.9
Oilseeds - = — - 1,083
Tea - —_ 1 1 —_
Pulses — - — — -
Spices — — = - —_
Grey Cloth - - — — —

“ Jute Industry € wrew grafadl $1 aTaee W &

*1112, SHRI GADILINGANA GOWD:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

. (a) whether any schemes have been for-
mulated for adoption during the Fourth Five
Year Plan to modernise the jute industry and
to diversify its production; and

(b) if so, the details thereof ?

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SHRI B.R. BHAGAT) : (a)
and (b). Modernisation of jute industry and
diversification of production will be given all
possible enc g during the Fourth
Five-Year Plan period. Loan assistance for
this purpose will be provided to jute mills,
The inclusion of jute industry in Schedule V
of the Income-tax Act will enable it to pro-
vide development rebate at a higher rate and
utilise thy funds so built up for capital invest-
ment.  Installation of broad looms for
production of carpet backing will continue to
be licenced freely under the Industries (D&R)
Act. Detailed schemes in individual cases
will have to be drawn up and implemented
by the mills. )
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Export of Gramophone Records

*1119. SHRI B. K. DASCHOWDHU-
RY : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to state:

(a) the amount of foreign exchange carn-
ed by Government by the export of Gramo-
phone records during 1968; and

(b) the action taken by Government to
increase the export and the facilities which
would be given to the gramophone industry
in this regard in future ?

THE DEPUTY MINISTER IN THE'
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Export of gramophone
records during the year 1968 amounted to
Rs. 33.7 lakhs.
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(b) The steps taken by Government to
promote export of gramophone records are :
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(i) cash assistance at 109, of the f.o.b. Tgﬁﬁ ATeT Y Hﬁ'ﬂﬁﬂ e & o

value; and

(i) import replenishment at 109} of

f.0.b. value.

-

Apart from the above, the Engineering
Export Promotion Council through a regular
programme of work undertakes market sur-
Jeys, publicity through publications and
advertisements, etc. for engineering goods as
a whole including gramophone records, As-
sistance allowed by Government is reviewed
from time to time to provide for the changing
needs of the industry.

Wuchnn Committee’s Report on Development
of Backward Areas

*1120. SHRI N.R. LASKAR :
SHRI*CHENGALRAYA NAIDU:

Will the PRIME MINISTER be pleased
to state :

(a) whether the Committee set up to
recommend incentives for the development
of backward areas headed by Shri N. N.
Wanchoo has submitted its report to Govern-
ment; and

(b) if so, the main recommendations
thereof and how many of them have been
accepted by Government ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) The report will be placed for consi-
deration before the National Development
Council at its forthcoming meeting. The
repprt Will thereafter be placed on the Table
of the House.
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Memorial to Hindustan Gadar Party in San
Francisco

*1122. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether itis a fact that $83,000
have been sanctioned by Government to erect
a memorial to Hindustan Gadar Party in San
Francisco, California in spite of shortage of
foreign exchange; Py

(b) the benefit such a memorial in San
Francisco is expected to bring to India;

(c) whether Government propose to lay
a copy of the summary of the work of this
Gadar Party and the contribution it made
to secure the freedom of India; and

(d) the reasons why foreign exchange is
being spent on such memorials 7
.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a) to
(d). A statement is placed on the Table of
the House.
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Statement

The Gadar Party handed over to the
Government of India its property in Sap
Francisco, U.S.A., consisting of a building on
aplot of land measuring ¥,000 sq. ft. and
some old furniture for establishing a memo-
rial to those who sacrificed their lives for the
country’s freedom. and for any other social
purposes deemed fit by the Government.

It was proposed in 1956 to construct on
the site a memorial Library-cum-social Room
and four residential flats for the stafl of the
Consulate General. The Indian Community
had raised $ 9,500 and Government of India
were to provide $ 82,866, The proposal
could not be implemented because of shortage
of foreign exchange at that time.

The proposal now is to build a monu-
ment dedicated to the memory of the Gadar
Party and to use the balance for establishing
two scholarghips. There are some other
1suggestions and no final decision has been
.taken. However, a provision of § 82,933 33
has been made in the current year's budget
of the Ministry of External Affairs for this
purpose. .

The property having been gifted to the
Government of India by the Gadar Party,
it would only be right to preserve the memo-
ry of the Party and to honour the members
who took part in the struggle for independ-
ence. A pote on the Gadar Party will be
placed on the Table of the House,

North India Cotton Mills Association

*1123. BHRI K. P. SINGH DEO :
SHRI P. K. DEO :
SHRI MEETHA LAL MEENA :

Will the Minister of FOREIGN TRADE
) AND SUPPLY be pleased to state :

(a) whether a delegation on behall of
the North India Cotton Textile Mills Associa-
tion met the Deputy Prime Minister on the
4th February, 1969 ;

(b) whether the delegation urged to re-
duce the incidence of various taxes whici
inflate the costs ; and

(c) if so, the reaction of Government
thereto ?

AFRIL 16, 1969
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) and (c). A delegation on behalf of
the North India Cotton Mills Association
presented to the Deputy Prime Minister a
Memorandum  containing paints for dis-

In the Men the probl

of the Tertile Industry have been analysed
and some suggestions have been made for
helping the Industry in recovering from ifs
present state. As the Hon. Members are
aware, some reliefl in excise duty has been
allowed with effect from the 1st March,
1969 and an amendment to the Income-tax
Act, which would enable the cotton textile
industry to get development rebate at higher
rate, is being made. Some more measures
are also under consideration.

Delegation to Japan for Til.ks on South-East
Asia Problems

*1124. SHRI R. K. AMIN : Will the
Minister of EXTERNAL AFFAIRS be plea-

sed to state :

(a) whether an Indian delegation led
by Shri T. N. Kaul recently visited Japan ;

(b) if so, whether they had discussions
with the Japanese authorities in regard to
problems of peace and development of
South-East Asia and the role India and
Japan could play in tackling them ; and

{¢) if so, the outcome thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH): (a)
Yes, Sir; from the 3rd to the 5th February,
1969.

(b) and (c). The annual consultative
meelings between the officials of the Foreign
Offices of India and Japan are held annually
for exchange of views and for understanding
each other's point of view. Various ques-
tions relating to bilateral relations between
India and Japan, issues at the United Nations
and international questions of interest to
both countries including the situation South-
East Asia were discussed.
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Daily Allowance for Folk Dancers who come
for Republic Day Celebrations

*1125. DR. KARNI SINGH : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that the troupe
of Folk dangers who come for the cultural
programme on Republic Day celebrations
consist of Government employees and private
employees;

(b) whether both types of artistes receive
identical daily allowance and other facilities;
and

(c) if not, the rates of daily allowance
for Government employees and for others ?

* THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Some members
of each troupe of folk dancers may be
Government employees, but most of the
dancers are genuine folk dancers and may
not necessarily be “private employees’.

(b) and (c). Members of contingents
from State Governments/Union Territories,
who come to Delhi to participate in Republic
Day celebrations, other than Government
servants, are provided board and lodging,
free of charge. They are also given a daily
allowance of Re. 1/- per head per day to
meet miscellanecus expenses for the duration
of their stay in the Camp., Some of them
as do not join the common mess are given a
daily allowance of Rs. 3.50 per head per
day. The concession of free food and daily
allowance is admissible to a prescribed

CHAITRA 26, 1891 (SAKA)
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number of persons in each troupe. While

in excess of the prescribed number
are provided free lodging, they are not given
free food and daily allowance. In the ease
of Government servants, while free lodging
is provided, they are generally required to,
pay for their food if they ,join the common
mess. They draw daily allowanc® from the
State Governments/Union Territories in
accordance with the rules applicable to them.
Information in regard to daily allowance
admissible to them is not available with the
Ministry of Defence. Other facilities pro-
vided to both categories are generally identi-
cal, except that leaders of the contingents
who are mostly Government servants are
provided with slightly better accommodation
facilities.

Anpual Requirements of Camels and Mules
for Defence Purposes

-
*1126. SHRI R. K. BIRLA : Wile
the Minister of DEFENCE be pleased toe
state :

(a) the annual requirements of camels
and mules used for carrying defence require-
ments where vehicles cannot go;

(b) the source of their procurement;
and

(c) the price paid per camel or mule
last year 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) It would not be
in public interest to disclose the inforgnation.

(b) SOURCES OF PROCUREMENT OF CAMELS AND MULES :

L Camels —
II. Mules Mountain Artillery —

From RAJASTHAN AREA,
From Government Studs (Equine Breeding Studs—

BABUGARH and HISSAR) and by making
certain upgradations of General Service Mules.

“IIl. Mules General Service =~ —

From Government Studs (Equine Breeding Studs—

BABUGARH and HISSAR) and by purchase of

young

stock from the RVC Breeding Areas

lecated in U.P., Rajasthan and Punjab.

(c) PRICES PAID PER CAMEL AND MULE DURING 1967-68 :

I. e Camels —_
II.  Mules Mountain Artillery —
III. Mules General Service —

Rs. 1,068/- per head (average)

No mule was purchased.

No matured mule was purchased. Young stock
mules of age 8-10 months were purchased from
the Breeding Areas @ Rs. 600/ per animal.
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Holding of Important Meetings at Centres
other than Delhi .
« *1127. SHRI 5. K. TAPURIAH: Will the
PRIME MINISTER be pleased to state :

(a) whether Government propose to hold
such impertant meetings as those of Gover-
nors and Mational Development Council at
centres other than New Delhi ; and

(b) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINIS-
TER OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). Government con-
sider it appropriate and desirable that some
conferences of representatives of Central and
State Governments should be held, when-
ever possible, at places outside New Delhi.
Indeed, somje conferences are held at State
« Capitals and other stations. However, from
¢ the point of view of covenience and efficiency
of functioning, New Delhi is the appropriate
venue for the conference of Governors and
meetings of the National Development
Council.

Study of Indian Jute Crop Pattern by
F. A. O.

*1128. SHRI D. N. PATODIA : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whetherit is a fact that according to
a study conducted by the Food and Agricul-
tural Organisation, India’s jute crop pattern
indicalts that it may be *‘out of the world
market during 1969-70" ; and

(b) if so, Government's reaction thereto
and the action proposed to be taken in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) While reviewing the out-
look for 1969-70 in the light of India’s crop
expectations, the Consultative Committee ‘of
the FAO Study Group of Jute, Kenaf and
Allied Fibres had, at its meeting held in
January, 1969, indicated that India was
hoping to reach self-sufficiency in raw jute
both in 1969-70 and beyond.
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(b) The forecast is based on Govern-
ment’s efforts at attaining self-sufficiency. It
is proposed to increase the production of
jute and mesta by raising the yield per hec-
tare of fibre through application of inputs
and adopting improved agricultural practices,
double cropping in extensive areas, introduc-
tion of high yielding strains, djstribution of
improved seeds aerial spraying and fertilisers.
A minimym support price will also be asfur-
ed to the grower,

.
Visit by U.S.S.R. Minister of Planning

*1129. SHRI SRADHAKAR SUPAKAR:
Will the PRIME MINISTER be pleased to
state:

(a) whether Mr. Baikakov, Minister of
Planning of USSR recently visited New
Delhi for talks about the Fourth Five
Year Plan of India; and

(b) whe;her any agreement has been
reached regarding collaboration in planning
of India with USSR?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA

GANDHI : (a) and (b). The Chairman
of the Soviet Planning Commission,
Mr. Baibakov, was invited to visit

India by the Deputy Chairman of our
Planning Commission during his  visit
to the Soviet Union last year in September-
October. The purpose was to continue the
exchange of views on economic relations in
order to evolve a suitable pattern of economic
cooperation between the two countries. The
question of the inter-linking of Indian and
Soviet Plans or planning does not arise. A
suitable date for the visit of Mr. Baibakov
is yet to be decided.

Submarines with Pakistan®

#1130, SHRI P. VISWAMBHARAN : Will
the Minister of DEFENCE be pleased to
state:

(@) whether the news-item in the
Statesman of the 21st February, 1969
that the Pakistan Navy has reuwed midget
submarines has come to the notice of Govern-
ment; and

(b) if so, the steps whlch have been taken
by the Indian Navy to counteract this sub-
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marine threat to our shipping and Ports and In the case of units in priority industries,

to safeguard our coastline ?

(b) Our operational plans are prepared
taking into account the threats to the security
of our collntry.

.
Licences issued by the Joint ‘Controller of
Imports and Exports

*1131. SHRI DEVEN SEN:
SHRI P.N. SOLANKI:
SHRI D.R. PARMAR:
SHRI KIKAR SINGH:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) the details of the licences issued by
the Joint Chief - Controller of Imports and
Exports, Madras during the current years; and

(b) the steps taken to ensure that the
licences so issued are properly utilised?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) The details of the licences issued
are available in the “Weekly Bulletin of
Industrial Licences, Import Licences and
Export Licences” copies of which are
available in the Parliament Library.

(b) In the case of Actual User licences or
licences issued under the import policy for
registered exporters, the licencees are required
to maintain proper accounts of consumption
of imported raw materials, components and
spares in the prescribed manner as one of
the conditions of the grant of the licence.
Contravention of these conditions attracts
peod) action under the Import & Exports
(Control) Act, 1947 and the Imports (Control)
Order, 1955. Intimation about the issue of
the licence in each case is sent by the
licensing authorities to the sponsoring authori-
ties concerned and the latter are required to
keep a watch over the proper utillisation of *
imporfed materials. Before recommending
cases for the issue of import licences to the
Import Control authorities, the sponsoring
authorities age required to check the proper
utilisation of imports in the previous period.

L ]
THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH: (a) Yes, Sir.

applications for the grant of import licences
have to be supported by a certificate duly
attested by a Chartered Accountant to show
that the matdrials previously imported have
been properly utilised by them. Copies of
these certificates are sent to the Centrg)
Excise authorities by the licensing authorities
to enable the former to check %ctual utilisa-
tion with reference to their production. Parti-
culars of all import licences issued are sent
to the sponsoring authorities of the units
concerned to enable them to watch the actual
import and proper utilisation of the imported
materials.

In the case of established importers,
the Customs authorities exercise necessary
checks at the time of clearance of goods
to detect if there is any trafficking of the
licence and take proper action. In serious
cases, reports are made by the Customs to
the Licensing authorities whe take separate
action under the Imports (Control) Order. *

.
Alternative to N.C.C. Training in Colleges
in Tamil Nada

*1132. SHRI E.K. NAYANAR : Will

the Minister of DEFENCE be pleased to
state :

(a) whether Government are aware that
the Tamil Nadu Education Minister told the
Madras Legislative Council on the 1st March,
1969 that the Tamil Nadu Government were
considering various proposals in regard to
the introduction of an alternative to the
N.C.C. training in colleges in the ‘sme;

(b) whether the Central Government
have since received the alternative proposals
of the Tamil Nadu Government in this
regard; and

(c) if so, Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.R.
KRISHNA) : (a) Yes, Sir.

(b) No, Sir.
(¢) Does not arise.

Export of Fish Producis

*1133. SHRI SITARAM KESRI: will |
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the Minister of FOREIGN TRADE AND
SUPPLY be pleased to.state :

{(a) the amount of foreign exchange
earnéd by the export of Fish Products
during the last three years;

LY

(b) whether a survey of potential markets
to step up tfe export has been conducted;
and

(¢) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAKY): (a) The amount of foreign exchange
earned<by the export of Marine Products
during the last three years has been as follows:
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_Year  ValueinRs. Crores
1965-66 ¢ 7.06
. 1966-67 17.37
. 1967-68 19.72
1968-69 (April- 21.35
February)
(b) No, Sir.

(c) Does not arise.
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Import of Synthetic Fabrics from Nepal

*1135. SHRI C CHITTYBABU : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that the Goyern-
ment of Nepal have failed to restrict their
exports to India of synthetic fabrics and
exceeded the mutually agreed quota of Rs. 90
lakhs by the end of December, 1968 as per
level for the year 1967-68 and as agreed to

. by the Indian Delegation led by Shri B.R.

Bhagat; and .
.
(b) if so, whether Government propose
to review the whole position so as to ensure
the fair implementation of the Treaty?
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THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SHRI B.R. BHAGAT): (a)
and (b). As result of the talks held in
Kathmandu in November, 1968, the H.M.G.
of Nepal agreed to limit export of synthetic
fabrics to India to the level of 1967-68 and to
restrict the allocation of foreign exchange
for the production of this item to the level
of 1967-68." No agreed quota as such was
fiked. Weare in continuous touch with
the Government of Nepal in this matter.
The effectiveness of the steps taken by
*H.M.G. of Nepal would be reviewed at the
next meeting of the Inter-Governmental
Joint Committee.

Statement Issued by Eminent Men of West
Bengal

« *1136. SHRI SAMAR GUHA:
SHRI SHIV KUMAR SHASTRI:

Will  the * Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government’s attention has
been drawn to a statement issued by eminent
men of West Bengal on 2nd March, 1969 in
which they appealed for normalisation of
trade, business and cultural relations between
East Pakistan and West Bengal; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH): (a) Yes
Sir, the Government have seecn press reports
to this effect.

(b) The Government have always been
anxious to normalise relations with Pakistan
in respect of trade, travel and cultural
exchanges in keeping with the Tashkent
Declaration. Unfortunately, there has not
been dhy positive response from the Govern-
ment of Pakistan so far.
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Department of Space Engineering and

Rocketry in Birla Institute of
Technology, Ranchi

*1138. SHRI KARTIK ORAON: Will
the Minister of DEFENCE be pleased to
state:

(a) whether Government are aware that
Birla Institute of Techmology, Rdmchi had
taken a lead in strating the Department of
Space Engineering and Rocketry in the coun-
try and providing facilities for training and
research in this field;

(b) if so, whether Government have consi-
dered the desirability of utilising the scrvices
of the Institute for purpose of training of
their personnel in Rocketry; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA): (a) to (c). Government are
aware that the Birla Iostitute of Technology
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have started a Post-Graduate Training Pro-
gramme in Space Engineering and Rocketry.
The facilities available at the Birla Institutt
had been taken into account py a Committee
of Specialists set up to examine the resource
in the country for the purpose of training of
personnel in this field. The services of the
Birla Institpte weré not utilised as the facili-
ties offered by the Indian Institute of Sciences
Banglore were considered superior,

Ban oo Sale of Indian Cigarettes in Nepal

*1139. SHRI RAMACHANDRA .
AMIN: Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to state:

(a) whether Government are aware of the
decision taken by Nepal Government to ban
the sale of Indian-manufactured cigarettes in
Mepal; and

(b) if so,cthe reaction of Government in
Ahis regard ?

.

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SHRI B. R. BHAGAT): (a)
to (b). on 2Ist October, 1968, the Govern-
ment of Nepal issued a notification under
the Essential Commodily Control (Powers)
Act, prohibiting sale and distribution of
cigarettes imported from India in the whole
of the kingdom of Nepal. In a subsequent
notification issued on 25th October, 1968, it
was clarified by them that the restrictions in
question applied only to the cigarettes mot
marked as “Export for Nepal”. The ques-
tion of import and distribution of cigarettes
into Nepal from India was discussed during
the Minigterial level talks held in Kathmandu
in November, 1968. It was agreed that H.
M. G. of Nepal would evolve and notify non-
discriminatory procedures for import of
cigarettes into Nepal.

Tmport of Wool

*1140. SHRI ONKAR LAL BERWA:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether in view of steady rise in spens
ding of foreign exchange for the import of
wool required by the industries, Government
have taken any measures for the procure-
ment of wool from the indigenous resources;
and
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(b) whether any priority has been fixed
to feed the industries through indigenous
resources in order to conserve foreign ex-
change ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHA®Y RAM
SEWAK): (a) and (b). Although productijpn
of wool wishin the country has been increasing
and larger quantities of indigenous wool have
become available from year to year, ne
difficulty has been experienced in its utilisa-
tion by the woollen industry to the extent
possible. While efforts are also being made
to improve the quality of Indian wool and to
increase its availability, so far it has been
such that it can only be used either for being
mixed with imported superior wool or for
the production of carpets and inferior grades
of worsted fabrics and hosiery. For the
finer types of worsted fabrics,.hosiery, shoddy,
hair-belting and felt, imported wool has still
to be used and imports are being allowed
only for those sectors of the industry as
cannot use indigenous wool. In this situation
it has not been considered mnecessary so far
to take any specific measures for procurement
of wool from indigenous sources or to fix
priorities for use of indigenous wool by the
woollen industry.

Instructions to Indian Diplomats Re. Dress

6541. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether instructions have been
issued to the Indian Missions abroad regard
ding the dress that is to be worn by the
Indian diplomats abroad and regarding the

use of national language; R
.

(b) if so, the details thereof; and

(c) whether these instructions are being
observed by them and if not the reasons
therefor 7

-

THE DEPUTY MINISTER IN THE

MINISTRY - OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.
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(b) As regards dress, the following has
been prescribed :
.
(i) For formal ceremonial occasions—
Black sherwani and white or cream chooridar
pyjamas. In the hot weather, the sherwani
may also be white or cream,
L ]
N (ii) For less formal occasions—Black
" short buttoned up coat and white trousers.
In hot weather, a white or cream coloured
buttonedup coat with black trousers may be
wormn.

Instructions have been issued to all
Indian Missions abroad to use Hindi in
conversation amongst themselves and with
other Indians as well as with foreigners who
claim to have any knowledge of Hindi. The
officers have also been advised to give spee-
ches in Hindi on suitable ocoasions and also
to print their invitation, visiting etc. cards
in Hindi. All Letters of Credence, Letters
of Recall etc. are presented in Hindi along-
with the English translatition. Hindi
newspapers, periodicals, books are also
supplied to our Missions abroad.

{c) These instructions are being observed
to the extent of increasing use of the national
language.

Indian Look to Indian Embassy Buildings

6542. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the premises occupied by
Indian Embassies look characteristically
Indian; and

* (b) if not, the steps taken to make them
*Indian-oriented 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SHRENDRA PAL SINGH) (a) and
(b). The plans of buildings constructed by
Government for Indian Embassies abroad
are approved by Government with a view to
giving them an Indian touch to the extent
possible gnd having regard to local
conditions,
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The interior of all premises, whether
Government owned or rented in an unfurni-
shed condition, are furnished with Indian
curtains, carpets, objected art including
paintings by well-known Indian artfsts in
order to give them a characteristically Indian
look. .

-
Indian Contribution to U. N, (;. and Other
Foreign Organisations

6543. SHRI BABURAOQ PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

{(a) the amount India contributes
annually to the United Nations and to each
of the various other foreign organizftions of
which Government of India is a member
with their names;

(b) the amounts contributed to the above
since 1966, year-wise; . -

(c) the currency in which these contrbu-
tions are paid, and

(d) the benefit derived by the country
so far from this annual drain ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a)
to (d). The required information is being
collected and will be laid on the Table of
the House.

Employees of Canteen Stores Department
(India) not permitted to purcha? goods on
sale

6344, SHRI CHANDRA SHEKHAR
SINGH Will the MINISTER OF
DEFENCE be pleased to state :

(a) the reasons for not permitting the
employees of Canteen Stores Department
(India) to purchase the items of goods on
sale in the canteens like scooters, liquors,
transistors, watches, eclectrical gadgets, etc.
on cash payments in their own names;

(b) whether it is a fact that in the
absence of the above facilities, there is a =
general feeling of resentment among its
employees and for that matters, the emplo-

-
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yees management relations are not so cordial;
and

(c) if so, the steps which Government
propdse to take in the matter 7~

. THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Canteen Stores
Department (india) has been set up prima-
rily with a view to provide canteen facilities
to the personnel of the Defence Forces. As
a special concession, employees of the CSD
(I) are also permitted to make purchases
from the Services Canteens, banning some
specified items.

(b) Mo, Sir,
(<) i)ocs not arise.

Welfare Officer in Canteen Stores Depart-
ment at Bombay

¢ 6545, SHR'i CHANDRA SHEKHAR
SINGH : Will the MINISTER OF
DEFENCE be pleased to state :

(a) whether there was a Welfare Offi-
cer posted at Bombay Head Office of the
Canteen Stores Department (India) a few
years back ;

(b) whether this post has been lying
vacant for some time for want of a suitable
incumbent ; and

(c) if not, the reasons for mot appoint-
ing another Welfare Officer for C. S. D. (I)
when it has over a thousand employees on
its rolls ?

THE MINISTER OF DEFENCE SHRI
SWARAN SINGH) : (a) Yes, Sir. The
post was created in April 1960,

(b) and (c). On a review of the esta-
blishment, the post was abolished in
March 1964. It may be mentioned

that the number of employees posted at the
Head Office Bombay is less than 500,

Released Emergency Commissioned Officers
Debarred from Getting Scooters from
Canteen Stores Department (India)

6546. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE be
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pleased to state :

(a) whether it is a fact that the Canteen
Stores Department (India) have been booking
orders for scooters and motor cycles from all
the Regular and Emergency Commissioned
Officers ;

(b) whether, it is also a fact that an
Emergency Commissoned Officer, on being
released frone the Army but being re-emp-
loyed in a public sector undertaking, is de-
barred from scooter entitlement even if his
turn for a scooter is near at hand ;

(c) if so, the number of cases in which
scooter entitlement was cancelled due to no
fault of such Emergency Commissioned offi-
cers ; and

(d) the steps, if any, Government pro-
pose to take to remove hardships in deserv-
ing cases in view of general shertage of scoo-
ter in the open market ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The Can-
teen Stores Department (India) registers
applications for scooters from officers entitled
thereto on the basis that the applicant will
be considered for allotment only if he is in
active service on the date of the allotment.

(c) and (d). Do not arise by virtue of
answers to (a) and (b) above.

Protection of Workers against Ionization and
Radiation Hazards

6547. SHRI CHANDRA SHEKHAR
SINGH : Will the Prime Minister be plea-
sed to state :

(a) the steps that have been taken by
the Atomic Energy Commission in India so
far to protect the workers against ionizkiog
and radiation hazards while working in dan-
gerous occupation where ionization results ;

(b) the number of workers who have
reportedly been exposed to radon gas in the
Juranium mines in India ;

(¢) the number among them whd had
eventually died due to lung cancer ; and

(d) the steps which Govq‘nmem pro-
pose to take to ratify the I. L. 0. Conven-
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tion No. 115 pertaining to protection of Controller of Imports and Exports, Kanpur

workers against ionization and radiation as
well as implementing the same in India ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY AND MINISTER OF
PLANNING (SHRIMATI INDIRA GAN-
DHI) : (a) The Directorate of Radiation Pro-
tection of she Department of Atomic Energy
conducts a country-wide Film Eadge Service
for radiation workers and has ,conducted a
Radiation Protection Service in nearly 500
institutions all over the country using radia-
tion sources, The institutions concerned
have been advised on the proper planning of
safe radiation installations and radic-isotope
laboratories. A large number of radiation
measuring instruments have been designed
and developed for radiation protection work.
A comprehensive sets of rules and regula-
tions on Radiation Protection under the
Atomic Energy Act 1962 is being formula-
td- LY

(b) There has been no case where any
of the uranium mine workers, numbering
about 700 approximately, has been adversely
affected by radiation enposure as radon gas
levels in uranium mines are maintained far
below the permissible level,

(c) Does not arise,

(d) The ratification of the ILO Conven-
tion No, 115 will be considered as soon as
the rules and regulations under the Atomic
Energy Act, 1962 are finalised and brought
into force,

Transfer of Export Eotitlements

6548. SHRI P. M. SAYEED : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

fe) whether it is a fact that Export
Entitlements earned by the exporters are
transferable to the nominec engaged in the
manufacture of items of Export or any part
or component thereof ;

(b) whether a nominee M/ S. PARAS
INDUSTRIAL CORPORATION BANGA-
LORE, in whose favour certain nominations
were transferred from Moradabad and Delhi
has been acgepted by the Deputy Chief

and import licences issued ;

(c) whether the same firm has been
declared as bdgus by the Joint Chief Control-
ler of Imports and Exports, New Delhi and
the nominations rejected ; and .

L]
(d) if so, the reasons for this discre-
pancy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM SE-
WAK) : (a) According to the Import
Trade Control Book for the year April, 1968-
March, 1969, exporters could make fomina-
tions, for receipt of import licences, in favour
of the manufacturers of the exported product
or part or components or raw materials
thereof, subject to the condition that such
part component or material %as covered by

ihe import policy for registered exporters. .
L

(b) Yes, Sir ; these licences were issued
on the strength of the certificate issued by
the Director of Industries, Bangalore.

(c) and (d) : While the firm has not been
declared as bogus by the Joint Chief Control-
ler of Imports and Exports, New Delhi, the
position is that they were nominated against
exports of various exported products in a
number of applications received in that
office. They produced certificates from the
Director of Industries, Bangalore, about
their being registered for manufacture of
multifarious products, having no connection
with each other. On examining the certifi-
cate from the Director of Industries, Banga-
lore, doubts arose as to the capacity of the
units and soundness of the proposed nomina-
tions. Hence a specific reports was called
from the Director of Industries, Bangalore,
This report showed that Messrs. Paras
Industrial Corporation were not actually
engaged in the manufacture of export pro-
ducts against which they were nominated,
but could undertake manufacture of snch
products if raw materials were made avail-
able to them, As the conditions for nomi-
nations were not satisfied, the same were

rejected.
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Summer Timiogs in Services Headquarters

6549, SHRI P. C. ADICHAN : Will the
the Minister of
state : .

(a) whether summer timings for the
Strvices Headquarters are again going to be
changed to 8.00 a.m. to 2.00 p.m.

(b) whether Government are aware of
the difficulties in attending office in time
faced by Class 1V and other law paid emplo-
yees in summer who do not have their own
conveyance and have to cover long distances
on foot, Cycles or by buses in the Morning
and in the scorching sun in mid-day to and
from office; and

(c) if the reply to part (b) above is in the
affirmative, what changes in summer schedule
of the offices is going to be made in the light
of these difficulties ?

‘THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) and (b). With
effect from 14th April, 1969 Service Head-
quarters are observing the following working
hours : —

Service Personnel

7.30 AM to 1.30 PM (on Mondays, Tues-
days, Wednesdays, Thursdays, Fridays and
Saturdays including Second Saturdays).

Civilian Personnel

7.30 AM to 1.30 PM (on Mondays, Tues-
days, Wednesdays, Thursdays and Fridays.)

7.30 AM to 1.30 PM (on all Saturdays
including Second Saturdays.

A  majority of Civilian personnel in
Service Headquarters have expressed them-
selves in favour of morning working hours,

(c) Does not arise.

Tea Gardens in Tripura

6550. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

DEFENCE be pleased to ®

16, 1969 Written Answers 60

whether Government's attention has been
drawn to the news-item captioned “Tea
Gardens difficulties in Tripura, in the Tripura
Times of the 5th January, 1969;

(b) if so, the Government's reaction to
the various difficulties of the Tripura tea
gardens enumerated in the said report;
and .

L]

(c) the aid and incentives given and are

being given to the Tripura tea gardens to help
them out to the difficulties ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) Does not arise.

(c) In order to give the tea estates in
Tripura some relief to help them tide over
their financial difficulties, a.transport subsidy
scheme was in force from 13-10-59 to 30-4-68
Under the scheme a considerable portion of
the cost of transporting teas from Tripura to
Calcutta was subsidized, Continuvation of the
scheme on year to vear basis is under consi-
deration.- The Tea Board also introduced
a fertiliser subsidy scheme from 13-10-59 to
13-10-61. The question of restoration of
this scheme is being examined by the Tea
Board.

Annual Plan of Tripura

6551. SHRI KIRIT BIKRAM DEB
BURMAN: Will the PRIME MINISTER be
pleased to state:

(a) the details of the draft Annual Plan
for the development of Tripura for 1969-70,
indicating the targets fixed in different.
spheres, including agricultural, industrial
educational, social welfare and bealth and
the estimated cost of each programme;

(b) whether the plan has received Govern-
ment's approval and ii so, with what modi-
- fications programme-wise, if any; and

(c) the schemes which are likely to be
adversely affected as a result of the cut, if
any, made in the demands ?
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THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY AND MINISTER OF
PLANNING (SHRIMATI INDIRA GAN-
DHI): (a) and (b) A statement is laid on the
Table of the House. [Placed in Library.
See No. LT—775/69] The Administration
has not yet indicated the physical targets
against the approved plan outlays.

-

. (€) In fixing the outlays carc has been
taken to see that schemes are not adversely
affected.

L]

Claims for Import Entitlements

6552. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to state:

¢ (a) whether it isa fact that the basic
period allowed to the established importers
of dates from Iraq for claimiog their import
entitlements is different from the basic period
allowed for the import of the same commeo-
dity from Iran;

(b) if so, the details thereof;

(c) the reasons for following different
basic periods in respect of the two countries;
and

(d) the steps Government propose to
taken to ensure the legitimate share of the
small importers of dry fruits in the import
trade of our country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). The basic period for
the calculation of quotas for the import of
dates from Iran is 1951-52 to 1965-66, and
that for Iraq is 1956-57 to 1965-66. It is
not féhsible to bring about uniformity in the
basic periods by extending the period for Iraq
backwards to 1951-52, as it would be difficult
at this point of time to wverify importations
made during the earlier period with reference
to documentary evidence.

(d) ' Government have already made
adequate provision for small importers of dry
fruits to get their legitimate share of the
trade. .
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Heavy Armoured Tanks

6555. SHRI GADILINGANA GOWD :
Will the Minister of DEFENCE be pleased
to state ;

(a) whether any comprehensive plan
has been drawn up for the development of
heavy armoured tanks during the Fourth
Five Year Plan in view of Pakistan's acquir-
ing such tanks from China, U.S. A. and
U.S.S. R.;

(b) if so, the decision of Government
in this regard ;

(c) whether there is alsd a proposal to
expand the Tank Factory at Avadi during
the Fourth Five Year Plan ; and

(d) if so, the decision of the Govern-
ment in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : (a) and (b): The armament
plan, as part of the Fourth Five Year
Defence Plan, is under consideration of the
Government. This takes into consideration
the threats facing the country.

(c) and (d) : There is no proposal to ex-
pand the Heavy Vehicle Factory at Avadi.
However, the production of tanks at this
factory is steadily increasing.

Haj Pilgrims

6556. SHRI GADILINGANA GOWD : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state : !

(a) the number of muslims who app-
lied for Haj pilgrimage during the years 1966,
1967 and 1968 and who were actually permit-

, ted to go during the period year-wise ; and

(b) the criteria for accepting/rejecting
the applications 7

THE DEPUTY MINISTER IN THE
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(SHRI SURENDRA PAL SINGH) :

(@) Year No. of applications No. of pilgrims including infants
received (both for sea and who praceeded on Haj (both by *
air passages) sea and air)

1966 31,747 15,533
1967 30,818 15,544 .
. 1968 30,859 15,171

o (b) As the number of applicants is usu-
ally more than the ceiling fixed by Govern-
ment, selection is generally made by ‘Qurra’
by drawing lots.
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Indian Participation in Afro-Asian Develop-
ment of Industries

6558. SHRI BEDABRATA BARUA: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

-
¢a) the names of countries of Asia and
Africa that have invited India to participate
in the development of their industrial pro-
jects ; and '
(b) whether Indian industries are allow-
ed to participate in these projects ; and

(c) how many major industrial projects
have been started under India auspices or in
collaboration with Indian industries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) :(a) The initiative for establish-
ing joint industrial enterprises abroad with
Indian collaboration is usually taken by pri-
vate Indian entrepreneurs. From time to
time, however, requests which are not very
specific were received from foreign Govern-
ments about Indian participation in some
industrial projects in those countries, such
as a sugar project in Uganda, a textile Mill*
in Mauritius, a steel re-rolling mill, an alumie
nium smelting plant, a cement plant and a
cigarette factory in Kuwait. Except for the
Uganda sugar project, which is being consi-
dered on Government level, all these requests
were circulated amongst Indian industrialists.
The interested parties have been negotiating
with their counterparts in the countries con-
cerned.

(b) and (c). Yes, Sir. Government of
India have already approved sixty-seven pro-
posals from Indian industrialists for establi-
shing different industries in various Afro-
Asian countries. Of these 13 projects have
since gone into production. The ofhers are
in various stages of implementation.

Electronics Corporation of India Ltd.

6559. SHRI PREM CHAND VERMA:
Will the PRIME MINISTER be pleased to
state:

(a) the authorised and paid up capital of
Electronics Corporation of India Ltd. at the
time of its setting up and the figures as on
the 31st March, 1968.

(b) the amount of loan the Corporation
owed on the 31st March 1968 to the Central
Government, Banks or other parties separately.
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(c) how much money has been paid as
interest by the Corporation during the last,
tWO years.

(d) what are the working results of the
dast two years, what was the extent of profit,
and if loss was incugred, what were the main
causes for tMe loss, and

(e) what were the estimates for 1968-69.

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY AND MINISTER OF
PLANNING (SHRIMATI INDIRA GAN-
DHI): (a) The Electronics Coporation of
India Ltd. was set up on the 11th April 1967
with “an authorised capital of Rs. 10.00
crores. As on the 31st March, 1968, the
paid up capital of the Corporation was Rs.
80.00 lakhs.

(®) A loan of Rs. 85.00 lakhs was out-
standing from the Corporation to the Central
Government on the 31st March, 1968.

(c) Rs. 8.65 lakhs.

(d) and (e). The Corporation incurred a
loss of Rs. 17.30 lakhs during the first eight
months of working in 1967-68. This loss
was assessed after providing for research and
development expenses of Rs. 2.10 lakhs, but
excluding depreciation amounting to approxi-
mately Rs. 7.90 lakhs, in addition to deferred
revenue expenditure of Rs. 14.92 lakhs
carried over to subsequent vyears. The
estimated loss for 1968-69 is Rs. 15.00 lakhs
excluding depreciation of approximately Rs.
7.00 lakhs.

The Corporation was in a formative stage
during the past two years with many opera-
tions carried out in hired buildings, pending
establishment of permanent facilities. It is
making steady progress.

Arrests Under Passports Act

6560. SHRI B. K. DASCHOWDHURY:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the number of persons arrested under
the Passports Act by the Immigration Police
on the 12th January, 1969 in Bombay who
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had left India from Iram illegally and were
deported back; and

(b) the action Government propose to take
against them ?

THE DEPUTY MINISTER IN THE
MINISTRY - OF EXTERNMNAL® AFFAIRS

(SHRI SURENDRA PAL SINGH): (a) 134,

(b) They were prosecuted under section
12 (1) (a) of the Passports Act. All of them
have been convicted and sentenced to pay a
fine of Rs. 25/- each or in default one week’s
rigorous imprisonment.

M/s. Kamani and Company, Bombay.

6561, SHRI M. SUDARSANAM: Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether it is a fact that M/s Kamani
and Company, Bombay has secured a contract
for the supply of equipment and technology
to Iran in its five year power development
programme; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). Government do not
ordinarily maintain information in respect of
commercial transactions of individual Indian
firms. However, according to the available
information, Ms. Kamani & Co., Bombay,
have secured contracts for supply to Iran of
10,000 tons of transmission line towers,
10,000 tons of copper conductors and 1,500
tons of ACSR conductors.

Export of Bananas

6562. SHRI YAJNA DATT SHARMA:
Will the Minister of FOREIGN TRADE
AND SUFPPLY be pleased to state:

(a) whether the Chief Minister of
Maharashtra has sent any scheme with regard
to the export of bananas to be executed both
by Governments of Gujarat and Mahara-
shtra; '
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(b) if so, the details of the scheme; and

(c) the action taken by Government in the
matter ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) No, Sir.

[ ]
“(b) and (c). Question does not arise.

-
Rehabilitation of Ex-Servicemen in Madhya
Pradesh

6563. SHRI YASHPAL SINGH:
SHRI K. LAKKAPPA:

Will the Minister of DEFENCE be
Pleased to refer to the reply given to Starred
Question No. 678 on the 1ith December,
1968 regarding Rehabilitation of Ex-Service-
men and state:

(a) the further progress since made to
give land for the rehabilitation of ex-service-
men in Madhya Pradesh;

(b) whether the financial aspect of this
scheme has been finally considered; and

(c) is so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): (a) and (b). The financial aspect
of the scheme is still under consideration in
congultation with the Governments of Madhya
Pradesh, Punjab and Haryana.

(<) Does not arise.

Indo-Ceylon Venture on Plastic Industry

6564, SHRI GADILINGANA GOWD:
Will'the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether it is a fact that Indo-Ceylon
venture on plastic indusiry is progressing
according to schedule;

(b) if not, the reasons therefor; and

(c) the detai!.s of the progress achieved so
far 7

CHAITRA 26, 1891 (SAKA)

Written Answers 70

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SupPLY (SHRI CHOWDHARY RAM
SEWAK): (a) te (c). As far as the Govam-
ment are aware, there is no joint Indo-Ceylon
plastic industrial project as such. However, .
an Indo-Ceylon joint vegture for manufac-
tureof P. V. C. leather cloth mas started
production in March, 1969.

Scheduled Castes and Scheduled Tribes
Upper Division Clerks Working in
A. O. C. Record Office,
Secunderabad

6565. SHRI RAM CHARAN: Will the
Minister of DEFENCE be pleased to stfte:

(a) the number of Upper Division Clerks
working under A. O.C. Record Office,
Secunderabad and the numbet_out of them
belonging to Scheduled Castes and Scheduled,
Tribes;
L

(b) whether it is a fact that junior officers
working in A. O. C. have been promoted
irrespective of the fact that they do not
belong to scheduled Castes and Scheduled
Tribes;

(c) whether it is also a fact that the
petitions submitted by the affected officers to
the President of India under CPRO 62/64
about six months back have not been for-
warded and are being withheld; and

(d) if so, the action proposed to be taken
against those who have withheld ¢he peti-
tions ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) Out of 1766 UDCs
working under AOC Record Office, Secun-
derabad, 22 belong to Scheduled Castes and
Scheduled Tribes.

(b) For the posts in promotion vacancies
reserved for Scheduled Castes|Tribes, other
cgn be promoted only if suitable Scheduled
Caste[Tribe UDCs are not available.

(c) No such petitions have been withheld,

{d) Does not arise in view of (c) above.
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Exodus of Ceylon Migrants

L3
6566. SHRI D. N. PATODIA: Will the
Mihister of EXTERNAL * AFFAIRS be
pleased to state:
L 4
(a) whether it «is a fact that the exodus
of Ceylon fnigrants will start from July, 1969;

(b) if so, the arrangements which have
been made by Government to ensure that the
repatriates do mpot face any unnecessary
trouble in getting passport|visas while coming
from Ceylon;

(c) whether any special office has been
opened in Ceylon to look after this work;
and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
SMINISTRY OF EXTERNAL AFFAIRS
«SHRI SURENDRA PAL SINGH): (a) Mo,
Sir. We may, however, expect from about
July this year a gradual increase in the num-
ber of repatriates, as the residence permits
issued by the Ceylon Government under
their agreement Implementation on Act,
1967, to the persons registered as Indian
citizens may begin to expire about that time.

(b) Adequate steps have been taken to
provide intending repatriates with travel
documents.

(c) and (d). Our Missions in Colombo
and Kandy bave been cxpanded and re-
organized to cope with the additional work in
the issue of travel documents.
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Production of Terene Fibre Gotton and
Woollen Cloth

6568. SHKI R. K. BIRLA : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state : .

(a) the production of terene fibre, cotton
and woolen cloth during the last two years,
year-wise, separately;

(b) the average price of terene fibre and
how it compares with the imported stuff;

(c) the quantity of basic raw materiafs
imported during the last two years year-wise,
to produce the fibre; and . .

(d) the steps being taken to produce the

fibre to meet the requirements of the
country ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The information is being
collected and will be laid on the Table of the
House.

(b) The Ex-factory price of terene fibre
produced by Messers Chemicals and Fibres
of India Ltd. is Rs. 20.58 per kg. exclusive of
excise duty, The international price of the
fibre inclusive of the customs duty payatle on
import into third country is about Rs. 18
per kg.

(© 1966-67
1967-68

2853 tonnes
5780 tonnes

(d) The existing unit has been sallowed
to expand its capacity from 4,500 tonnés to
6,100 tonnes per annum. Beside three new
units have bten granted licences for a total
capagity of 15,100 tonnes per annum.

Trade Agreement with Algeria

6569, SHRI D. N. PATODIA : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased fo state :

(a) whether it is a fact that a trade
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agreement has been signed between India and
Algeria,

(b) if so, the main features thereof;
and -

(c) the extent to which India’s trade is
likely to improve with Algeria as a result of
the agreememt ?

THE DEPUTY MINISTER ,IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c) There is no trade agree-
ment between India and Algeria at present.
However, the question of concluding such a
trade agreement is under considertion.

Indo-French Bilateral Talks

6570. SHRI D. N. PATODIA:
SHRI ONKAR LAL BERWA:

EXTERNAL

Will the Minister of
AFFAIRS be pleased to state :

(a) whether bilateral talks were held bet-
ween India and France in March. 1969;

(b) if so, the outcome thereof; and

() how it will improve the French con-
tribution towards the economic development
of India 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) and (c). During the Indo-French Con-
sultations, a wide range of subjects was
discussed, including major international prob-
lems as well as bilateral relations between the
two countries. There was remarkable inden-
tity of view on major international problems
Economic questions relating to India and
France were also discussed. The consultations
were of a confidential nature and it is not the
practice to disclose the details of such
discussions.

Applications of Group Areas Act in
Johannessbarg
6571. SHRI D. N. PATODIA : Will the
Minister of EXTERMNAL AFFAIRS be
pleased to state :
(a) whether iris a fact that the South
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Africa’s Minister of Community Develop-
ment is reported to have claimed that none
of the Indian traders in Johannessburg was
adversely affected by the group areas Act
which has been ‘made applicable on the Inllian
Traders;

(b) whether the Government of India
have taken steps to refute the claim of the
South African Minister by citing the specific
instances how the Act in question has virtu-
ally ruined the business of the Indian tradcrs
in South Africa; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Government are not aware of any such state-
ment by South Africa’s Minister of Commu-
nity Development. The Government  have,
however, secn Press report, to the effect that,
the South African Minister for Community,
Development in the course of statement in
October last, while threatening to turn the
people of Indian origin out of commerce
unless the diversified their traders, is also
stated to have mentioned that he would never
allow any Indian to be deprived of his
job,

(b) and (c) The Government of India's
position on the policy of Apartheid is well
known. We, along with the vast majority of
members of the U. N. have condemned the
Government of South Africa on a number of
occasions. The Indian Community in South
Africa has reacted strongly to the above
threat of the South African Minister 8f Com-
munity Development. The Government
of India are aware of the bind and ruthless
manner in which the Government of South
Africa is pursuing its policy of apartheid
and do not sec any use in trying to highlight
the injustices caused by this policy, as these
are only to well-known all over the world
and U.N. is seized of this matter.

Scholarship For Students from Gujarat in
Indian Military College, Dehradon

6572. SHRI NARENDRA SINGH
MAHINDA : Will the Minister of DEF-
ENCE be pleased to state :

(a) whether scholarships have been
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awarded to the student cadets from Gujrat
now reading in the Rashtriya Indian Military
College at Dehradun; [

“(b) if so, the number of student cadets
awarded with the said merit-cum-means scho-
* larship for 1963-69;. and

[
(c) if not, the reasons for the delay in
granting the said scholarship ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) ; (a) to (c) There are at present
three cadets from Gujrat State in the Rash-
triya Indian Military College Dehradun. They
are not in receipt of scholarships. No scholar-
ship scheme has been introduced by the
Guijrat State Government for cadets from that
State studying at the RIMC. The three cadets
do not also fulfil the conditions of eligibility
for scholarships awarded by the Central
«~Government.

L]
Rupee-Payment Trade

65'3'3. SHRI R. K. BIRLA : Will ‘the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the names of countries with which
India has rupee-payment arrangements ;

(b) whether Government are aware
that the goods made available these countries
do not fit into the requirements of our grow-
ing economy and if so, the action Govern-
ment peopose to take in this regard ; and

(c) the comparative figures of unit pri-
ces of India's exports to rupee-payment coun-
tries and other countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) India has rupee payment
arrangements with the following countries :

Bulgaria, Czechoslovakia, Democratic
People's Republic of Korea, German Demo-
cratic Republic, Hungary, Nepal, Poland,
Rumania, Tunisia, United Arab Republic,
USSR and Yugoslavia.
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In regard to trade with Afghanistan there
are two modes of payments. One is in free
foreign exchange and the other, which covers,
the major portion of Indo-Afghanistan trade,
is through an arrangement of imports of
particular value and weight being counter-
balanced by exports of equivalent value cal-

culated in Indian rupee. .

(b) The goods imported under bilateral
agreements from these countries are in accor-
dance with the requirements of India’s grow-
ing economy. '

(c) A statement showing the actual
trade figure between India and rupee payment
countries for the years 1965-66, 1966-67,
1967-68 and April, December, 1968 and the
comparative unit price in respect of major
commodities is placed on the Table of the

House. [Placed in library. See No. LT
777 [69]
Decontrol of B. Twill
6574. SHRI MADHU LIMAYE : Will

the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether Government have studied
the reaction in the Gunny Bags (B. Twill)
market in calcutta recently ;

(b) if so, the exact nature of the reac-
tion from the 27th February to 10th March,
1969 (both days inclusive) ;

() whether Government have since
revised their |cn_lati\r: decision to decontrol
this’ commeodity ; and

(d) whether they have any plans to
requisition 'the stocks lying with the Mills
benami or otherwise at control rate ?

THE DEPUTY MINISTER IN 'THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). There were no

- quotations for B. Twill gunny bags during

the period under reference.

(c) Government had not taken
tentative decision to decontrol B, Twills.

any

(d) No, Sir. '
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Flush Latrines in Military Residential
Colonies in Delhi Cantonment

6575. SHRI SURAJ BHAN : Will
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that according
to the military records, flush - latrines have
been prowided in some military residential
colonies in Delhi Cantonments whereas
actually the flush system is note in existence
there;

(b) if so, the names of the colonies, total
amount involved and the officers responsible
for this fraud; and

(c) the action which has been taken
against the delinquents 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No, Sir. Water
borne sanitation has been provided at all
places where flush: latrines have been installed
and the flush system is working at all such
places.

(b) and (c). Do not arise.

Loans and Grants to All India Handioom
Fabrics Marketing Society

6576. SHRI G. VISWANATHAN :
SHRI S. KANDAPPAN :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) the amount of loans and grants so far
given to the All India Handloom Fabrics
Marketing Society.

(b) the details of turnover during the last
thres years ;

(c) whether Government propose to insti-
tute any enguiry into the working of the

Society; and
(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : ¢a) Loan Rs. 75,00,000.
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Grants :— Information is being collected
and will be laid on the Table of the House,

(b) 1965-66 Rs. 2,31,16,800
1966267 Rs. 2,40,42,100
1967-68 Rs. 2,69,23.000

(c) and (d). No, Sis, as no need for ll.l'l:h
an equiry has arisen so far. *

Transistors Produced in India

6577. SHRI VALMIKI CHOUDHARY :
Will the MINISTER OF DEFENCE be
pleased to state :

(a) the details, cost and features of the
d so far in India;

h . : 4
p t IS Prc

and

(b) the further efforts. being made in
this direction ?
.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA) : (a) and (b). Good quality single
band medium wave transistor radio receivers
manufactured by firms in the organised
sector are available in the market for a price
ranging between Rs. 90 and Rs. 100. Similar
sets made by the firms in the small scale
sector are available for Rs. 70 to Rs. 80 each.
Manufacture of electronic components is
being set up on a mass production basis which
will bring down the cost of components and
thus of tramsistor radios, as components
account for the major portion of the cost of
such radios. A substantial part of the produ-
ction of all firms has to be of low cost radios
costing less than Rs. 165)-

Restrictions on Sikhs in U, K.

6578. SHRI VALMIKI CHAUDHARY :
SHRI SHASHI BHUSHAN :
SHRI BUTA SINGH :
SHRI A. S. SAIGAL :
SHRI INDER J. MALHOTRA :
SHRI R. BARUA :
SHRI G. S. DHILLON :

Will the Minister of EXTERNAL -
AFFAIRS be pleased to state :
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(a) whether the Prime Minister during
her recent visit to U. K. had discussions with
the British authorities in regard to restrictions
on Sikhs in that country by their employers ;
and « .

c (b) if so, the result thereof ?

THE DEPUTY 'M[NISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir.

(b) Does not arise.

Release of Shri Mohan Ranade From Portu-
guese Jail
€
6579. SHRI YAINA DATT SHARMA :
SHRI BHOGENDRA JHA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whethr Government’s attention has
been drawn to the speeches made by Shri
Mohan Ranade, great freedom fighter of Goa,
to the effect that the Government of India
did oot care to get him released from the
Partuguese jail in exchange of Portugnese
nationals who were captured as prisoners of
war in the Police Action that liberated Goa;

(b) the reaction of Government thereto;
and

(c) the difficulties that stood in the way
of Government in getting him released ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government have seen reports to this effect.

(b) Government had made continuous
efforts, through all possible channels and
avenues, to secure Shri Ranade's release.
It is in the light of these efforts that we
have to view his release in January, 1969.

(c) There were obvious difficulties in
securing his release on account of the state
of our relations with Portugal and the stand
taken by the Portuguese Government in
regard to Shri Ranade.
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Exodus of Goan Girls to Abu Dabi

6580, SHRI YAINA DATT SHARMA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government's attention has
been drawn to the exodus of Gom; girls to
Abu Dabi in country craft plying between
the Persian Gulf and Goa;

(b) whether it is a fact that these girls
work there as domestic servants of Sheikhs;

(c) whether Government have conducted
any enquiry in the matter and if so, the
number of girls who had left Goa during the
last two years; and

(d) the steps taken or proposed to be
taken by Government to stop this exodus ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to (c).
Government’s attention has been drawn to a
press report about the alleged exodus of Goan
girls to Abu Dabi in Country Crafts from
Goa. Mecessary enquiries have been made
which, however, do not confirm such reports.

(d) Does not arise.

oferw st ® wTY AR AR

6581. =it o fro wuwT: ¥ #X-
forw =TT awn g Wi o @ # F
Far fir -

(%) fem wrooi & wr@ & fAC,
AT &1L qfeTw T & i s 1
sfoge =< T o @ & .

(@) wrag = g fs afeam ot
IqA ATETEA QX FA A GRd TE 8§,
faad waTaeT WA & Ig% 919 AR

* gER FATIHE 81 TR §;

() w7 ag w= &, s afeww ot
W ¥ AT FR A INEAT FT @IE;



81 Written Answers
(w) afz gf, @t 39& #T *rOw E;

(z) feafa & gar & fag 77 aF
FT A FHEE F6 #1 faw Y ?

aifas st @ qf dAem W
Ie-A (o e ™ AAw) ; (F) A
1966-67 & s gl wrew F |TY
ww & sfage = @gwt ¥ 3fg
frard @ T

(=) =t 7

(M) (3) mam dw gt & f
T FHIT ST WILT ¥ AT FA W
JUET FT QT E | Ias 7 gt fafe
FA6T FATT H AAF S Y FEgrgar ¥
wE ..

Decontrol of B. Twill Gunny Bags

6582. SHRI MADHU LIMAYE : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether Government have received
from a member of Parliament two communi-
cations about the deal that was being entered
into by the big business groups in jute indus-
try in regard to the decontrol of B. Twill
gunny bags and . a subsequent large scale
purchases by Government at decontrol
price;

(b) whether it is a fact that these Mills
had cornered these B. Twill Bags and had
held them Benami in anticipation of this
decontrol;

(c) whether the Ministry of Finance
intervefled in the matter and nipped this
decontrol move in the bud;

(d) whether Government have since deci-
ded to requisition the stock at the controlled
price of Rs. 200 per hundred gunny bags for
meeting their own requiremeats in regard to
foodgrains etc; and

(e) if not, the r for not requisiti
ing the stocks at controlled rates ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (e). Attention is invited
to the statement made by the Ministes of
Foreign Trade and Supply in the House on
the 2nd April, 1969.
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Army Base Workshop (E.M.E.) Delhi
Cantonment

6584. SHRI S. M. BANERIJEE : Will
the Minister of DEFENCE be pleased to
state:

(a) the amount of local purchase of
stores from the open market in respect of
505 Army Base Workshop (EME). Delhi and
Cantonment for the years, 1967-68 and
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1968-69;

(b) whether it is feasible to manufactuge
the same in the EME Workshop and thereby
save the public money affer utilizing the
man-power fully; and

(c) if i the #easons for not doing so ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Amount of local
purchase of stores done by 505 Army Base
Workshop is as under:—

1967-68
1968-69

Rs. 2,09,765.00
Rs, 4,16,465.00

(b) Local purchase of stores is considered
only when these are not available from the
normal source of supply and are required
urgently to progress the commitment on the
shop floor. The items which can be econo-
mically manufactured in the Workshop are
S50 manufactured, while the remaining items
are purchased from the market,

(¢) Does not arise.

Corruption Charges Against Officers of
Ministry of Foreign Trade and Supply

6585. SHRI C. K. CHAKRAPANI :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government received a
memorandum from one Shri K. S. Sethi
on the 17th December, 1968 regarding some
corruptign charges against some I.C, 5.
Officers of the then Commerce Ministry and
the former Commerce Minister, Shri Manou-
bhai Shah; and

(b) if so, the action taken
Government ?

thereon by

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir,

(b) The allegations have been considered
1o be baseless. However, certain aspect of
the matter are at present before a Court of
Law.
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Traders Involved in Fraudulent Transactions

6586. SHRI KANWAR LAL GUPTA :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the names and addresses of business-
men of Bombay and Delhi who, bought im-
port licences from leather merchants of
Madras al.'ld were involved in the fraudulent
transactions, as stated in the fifty sixth report
of the Public Accounts Committee,

Ll

(b) the names of cases of overinvoicing
of import and under-invoicing of exports
which have come to the notice of Government
during the last two years;

(c) the names and designations of the
officers who are reported to be mixed up with
these businessmen;

(d) whether Government propose to make
an enquiry by the C.B.1. in these cases;

{e) the action taken by Government
against these traders who are involved in the
fraudulent transfactions; and

(f) the total loss of forecign exchange to
the exchequer 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (f). The information is
being collected and will be laid on the Table
of the House.

Persons Going Abroad for Medical Treatment

6587. SHRI KANWAR LAL GUPTA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to refer to the Statement Jaid on
the Table of in fulfilment of assurance
given in reply to Unstarred Question No. 681
on the 24th July, 1968 and state :

(a) the address of all those 50 persons
who went to U.S.S.R. and other East-Euro*
pean countries;

(b) the names of each person who went
to these countries;
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(¢) why they were allowed to go out
when their treatment was possible in India;

(d) whether their cases were recommen-
ded by the Director General of Health
Services or the Civil Surgeon;

(e) why in some case even their wives
and daughters were allowed to accompany
their husbands or fathers; and

(f) the steps which Government propose
to take to stop this in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
information available is contained in the

, statement laid on the Table of the House.
[Placed in library. See No. LT-778/69.]

(b) The details are not available.

(c) to (f). The visits were permitted as
these were in accordance with the rules pres-
cribed for foreign travel.

Selection of Scheduled Castes and Scheduled
Tribes Officers in Defence Production
Department

6588, SHRI SURAJ BHAN : Will the
Minister of DEFENCE be pleased to state :

(a) the number of Head Clerks/civilian
store keepers, Superintendents Grade II and
III .appointed in the Offices/Directorates
under the Department of Defence Production
during 1965-66, 1966-67 and 1967-68;

(b) how many vacancies were reserve
for Scheduled Castes and Scheduled Tribes
candidates;

«c) how many candidates from Scheduled
Castes and Scheduled Tribes applied and
called for interviews, separately;

(d) how many of them were taken; and

(¢) the reasons for non-selection of the

Scheduled Casts and Scheduled Tribes candi- -

dates against the remaining reserved posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL.N.

CHAITRA 26, 1891 (SAKA)

Written Answers 86
MISHRA) : (a) to (e) The information is
being collected and will be laid on the Table

eof the House, as soon as possible.

.
Arrest of Nagas

6590. SHRI KANWAR LAL GUPTA'®
Will the Minister of DEFENGE be pleased
to state :

(a) the total number of rebel Nagas cap-
tured or arrested or taken into custody by
the Security Forces during the last one year;

(b) the details of arms captured from
them; and

(c) the number of hostile Nagas k?]!ed or
wounded ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Between 1st March
1968 and the 28th February 1969, 1,435 under-
ground Nagas were apprehended. In addition
258, China returned persons from the gangs
led by Mowu Angami and Issac Swu were
captured during March/April 1969.

(b) During the above period 953 weapons
were captured from the underground Nagas
apart from 263 weapons captured from the °
China-returned groups during March/April
1969, These include 60 mm mortars, 73 mm
rocket launchers, 7.62 mm Light Machine
Guns, 7.62 mm automatic rifles, stenguns,
carbine sub machine guns, pistols and a large
number of non-service pattern guns.

{c) During this period, 72 ynderground
Nagas were killed and 10 wounded. In
addition, 5 underground Nagas were killed in
the course of operations against Issac Swu's
gangs during March[April 1969,

Manufacture of Radios and Transistors

6591. SHRI DEVEN SEN:
SHRI KIKAR SINGH:
SHRI ONKAR LAL BERWA:

Will the Minister of DEFENCE be pleased
to state:

(a) the total number of radios and tran-
sistors manufactured by the Small Scale
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Sector, Manufacturing radios and transistors
in the country;

f

(b) whether there is a fall in production

due to restriction on import of Tadio compo-
nents; and

(c) if so, the steps taken by Government
in regard to this national loss ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE, (SHRI L. N.
MISHRA) : (a) The production of radios
and transistors in the small scale sector for
the preceding years is as under :

Year. No.

1965 _— 3.1 lakhs

1966 - 3.9 lakhs '

1967 — 4.5 lakhs

1968 — 7.5 lakhs
(b) No, Sir.

‘(c) Does not arise.
Balance of Trade with Nepal

6592. SHRI C. CHITTYBABU: Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether Government are aware that
since the year 1965 the balance of trade with
Nepal is gradually becoming adverse; and

(b) if so, whether Government propose to
curb imports from Mepal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (3) and (b). The position of our
trade with Nepal since 1965-66 has been as
follows:—
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(Rs. Lakhs)

Year Imports Exports Balance of

into from Trade

India India
1965-66 749 1966 (+) 1217
1966-97 1219 2100 (+) 881
1967-68 1508 1840 (+) 332
1968-69 923 1565 {+) 642
(April-

November)
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Trade between India and MNepal is
governed by the provisions of the Treaty of
Trade and Transit concluded between the two
Governments goods in 1960. According to the
Treaty, originating in either country and
intended for consumption in the territory of
the other are exempt from customs duties and
other equivalent charges as wel] as from
quantitative restrictions. However, it will be
seen from the above figures that the balance
of trade is oot adverse to India.

Export of Synthetic Knitted Fabrics by
Nepal

6593. SHRI C. CHITTYBABU: Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state the total export
from Nepal to third countries of synthetic
knitted fabrics during the year 1967-68 in
terms of metres and value 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): According to information available
with the Director General of Commercial
Intelligence and Statistics, no such exports
through Calcutta to third countries, were
reported in the relevant trade returns for
1967-68.

Facilities to non-priority Industries

6594, SHRI C. CHITTYBABU: Will the
Minister of FOREIGN TRADE AND
SUPPLY pleased to state:

(a) whether it is a fact that the industries
on the non-priority list can get the same
preference being given to the Priority Indus-
tries, prescribed under paragraph 39, Section
I, Volume I of the Import Trade Control
Policy for the year 1968-69, for the import
of raw material, components spares and for
receiving preference in the matter of expan-
sion of installed capacity, by virtue of their
exports of 10 per cent of their production,
even if their exports and imports are canalised
through the State Trading Corporation or
Minerals and Metals Trading Corporation;
and

(b) if not, the basis on which these bene-
fits are denied to them ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). In terms of the im-
port policy for 1968-69, the industrial units
covered by paragraph 39 of Section I of
Volume I of the Import Trade Control
Policy, which exported 10 per cent or more
of their Mroduction during 1967-68, were
eligible to preferred sources of supply for
their import requirements and .facilities for
expansion of production. The provisions of

» the said paragraph 39 had po bearing insofar
as the import or export policy of individual
items is concerned.

Warp Knitting Machines in India

6595. SHRI C. CHITTYBABU: Will the
, Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) the number of .warp knitting machines
imported so far against the cotton textile
export entitlements and the number of warp
knitting machines imported since 1966;

(b) the total number of warp knitting
machines in each State;

(c) whether Government propose to
permit installation of more than four warp
knitting machine to a single unit;

(d) if not, the resons therefor;

(¢) the number of crimping machines
(with spindles) in the country; and

(f) whether Government propose to permit
the import of more crimping machines in
view of the growing demand in the home and
foreign markets 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) The number of warp knitting
machines imported so far is 197 and the
number of warp knitting machines imported
since 1966 is 152,

(b) State-wise break-up of warp knitting
machines in the country is as under:—

e 98
.. 48

1. Maharashtra
2. Punjab and Haryana
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3. Gujarat s
4. West Bengal 2
5. Delhi e 5
6. Rajasthan . 2
7. Madhyp Pradesh . 4
8. Goa, Daman & Diu ... 3

(c) No, Sir.

©

(d) This limit of four warp knitting
machines per Unit has been imposed for
promoting small scale industries and encourag-
ing small entreprencurs, A Unit of 4 warp
knitting machines has been considered an
economic unit.

() The number of crimping machines
imported and installed is 39. The number
of spindles in these machines ranges fiom 144
spindles to 240 spindles per machine.

(f) This is receiving Government’s atten-
tion.
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Powerful Pakistan Narvy

6597. SHRI K. P. SINGH DEO:
SHRI RAM AVATAR SHARMA:

Will the Minister of
AFFAIRS be pleased to state:

EXTERNAL

(a) whether the attention of Government
has been drawn to the press report appearing
in the Hindustan Times of the 16th March,
1969 regarding Pakistan Radio Broadcast
quoting Deputy Chief of the Soviet Navy
saying that a ‘powerful Pakistan Navy' would
be a powerful pre-condition for peace in this
part of the Indian Ocean;

(b) if so, whether Government have sought
clarification /correctness of the statement of
the Deputy Chief of the Soviet Navy quoted
by Radio Pakistan from the U.5.5.R. Govern-
ment; and

(c) if so, the result thereof and Govern-
ment's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government have seen the press report,

(b) and (c). Enquiries reveal that the
Deputy Chief of the Soviet Navy did in fact
make such a statement. The Government of
India feel that such statements are likely to
encourage Pakistan in its ambitions against
India and will accentuate tension in the sub-
continent. This has been conveyed to the
Soviet authorities.

Cost of manufacturing M. I, G. Plane

6598, SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of DEFENCE be
pleased to state:

(a) whether an estimate of the stage-wise
break-up of the cost of manufacturing M.L.G.
Planes has been made; and
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(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) Yes, Sir. Tentative estimates
of cost for each stage of manufacturing have
been prepared by the Hindustan Aeronautics
Limited.

L]

(b) It is not in the public interest to

divulge the joformation.

Extra-Temporary Employees of Central
Ordinance Depots

6599, SHRI P. C. ADICHAN: Will the
Minister of DEFENCE be pleased to state:

(a) whether the services of the extra
temporary employees of the Central Ordinance
Depots prior to the 1st August, 1949 who had’
been subsequently taken into regular cadre
have not been fully taken into account
towards seniority, pension and other benefits;

(b) if so, to what extent and in what
respects they have not been counted;

(c) the reasons therefor, particularly when
they have continuously been in Government
employ;

(d) whether it has been under considera-
tion of Government to extend these benefits
to give the incumbents the fuller advantage
of their service as extra temporary
employees;

() if so, the additional benefits which be
proposed to be given under that proposal and
whether the matter has been pending clearance
with the Defence or Finance Ministry for
long and;

(f) if so, the reasons for the delay and
when the proposal is likely to be finalised and
implemented ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (f). Government
orders, effective from 1.1.1969, have already
issued under which continued service rendered
on . temporary Establishments (Ordnance
Factories) extra temporary employees/extra
temporary artisans and casual MES employees
prior to 1.8.1949 will be counted in full for
purpose of pensionary benefits. Such of the
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employees as were in rerviceor on leaves
preparatory to retirement (including refused
leave) on 1.3.1969 will be given fresh option
to elect pensionary benefits in respect of such
service within six months from 24.3.1969, the
date of issue of these orders.

For the Jpurpose of seniority, only 50 per
cent of such service will count, being service
inferior to regular service,

-

Export of Indian Birds

6600. SHRI NARENDRA SINGH
MAHIDA:

SHRI B. K. DAS CHOWDHURY:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) the sale proceeds from exports of
Indian birds in foreign markets during 1968;

(b) how it compares with the sale
proceeds for the last three years;

(c) the names of countries to which most
of the exports in birds is made; and

(d) the steps being taken to increase the
foreign exchange earnings by way of their
exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). A statement showing
the value of birds exported country-wise from
India during 1968 and last three years is
laid on the Table of the House. [Placed in
Library. See No. LT—779/69]

(d) With a view the facilitate the export,
all types of birds other than those rare species
which  need protection from complete
extingtion, are being allowed without any
licensing formalities as a_  de-controlled
commedity.

Transit Facilities to Nepal

6601. SHRI V. NARASIMHA RAO: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether it is a fact that the Govern-
ment of Nepal have complained about the
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inadeguate transit facilities to that country
through India and at the Calcutta Port;

(b) the extent and nature of transit faci-
lities given to *Nepal to facilitate its tgade
with other countries; and

(c) the reasons for mot complying with”
the request of that country for ngore transit
facilities ?

‘'THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) The Government of Nepal have
from time to time raised the question of
transit facilities through India and at Calcutta

port.

(b) The extent and nature of facilities
provided to Nepal at Calcutta port is as
follows:—

(1) Storage space for Nepalese cargo

consists of :

-

(i) 2,500 sq. ft. of space in the
Kidderpore Docks.

(ii) 8,000 sg. ft. of space in a
covered Pye Shed. and

(iii) 5,000 sq. ft. of uncovered space
in the open Dump shed.

(2) For goods consigned to His Majesty
the King of Nepal, and for the Government
of Nepal, no rent is charged by the Calcutta
Port Commissioners. Rent at normal rates
is, however, charged on goods of private
Nepalese parties. -

(3) The Port Commissioners, Calcutta,
take special care to ensure that all Nepalese
cargo is cleared from the port area expediti-
ously.

(c) In order to examine the adequacy of
these facilities a Joint Indo-Nepal official team
visited Calcutta Port in June, 1968 and made
an on-the-sport study. It was found that the
storage space now allotted and referred to in
answer to part (b) of this question was
adequate for all Nepalese cargo passing
through Calcutta. Other points raised by
Nepalese Officials were also discussed with
the Calcutta Port Commissioners who

-
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expressed their willingness to examine any
difficulties or problems concerning Nepal’s
transit trade, that may arise from time @
time.
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Purchase of D. W. Floor Bags

6604.4!!1 MADHU LIMAYE : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it a fact that the Ministries
of Foreign Trade and Supply and Food,
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Agriculture, Community Development and
Cooperation have purchased 10,000 bales of
D. W. flour bags, without Finance Ministry’s
concurrence, to circumvent B. Twill control
involving a loss to the exchequer of Rs. 600
per ton; and

(b) whether it is also a fact that they
are going in Yor more purchases at the same
rate ?

.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) (a) In order to meet the urgent
requirements of the Food Corporation of
India, D. W. gunny bags have been purchased
from the middle of February to the middle of
March, 1969, because no quotations for B
Bwill bags were being received. D. W,
gunny bags were purchased through tenders
at varying rates and such purchases were
made with the concurrence of the Ministry of
Finance. There is no control on the price
of this category of bags.

(b) We have received no fresh indents
for purchase of this category of bags.

/ Export of Tea

6605. SHRI MADHU LIMAYE : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that attempts are
being made by Government to secure higher
export price for tea which happens to be
one of the staple exports;

(b) whether cooperation of Ceylon and
other tea producers is being sought; and

(c) the approximate rise in export
earnings that will take place if these efforts
succeed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Yes, Sir.

(c) It is too early to make an assessment
on the increased export earnings from tea as
a result of these.efforts. ’
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Joint Scrutiny of Susta Map

§606. DR. RANEN SEN :
SHRI HEM BARUA :
SHRI V? NARASIMHA RAO :

Will the Minister of EXTERNAL
AFFAIRS be pleased to staje :

L]
(a) whether India has suggested to Nepal
a joint scrutiny of maps and other records
relating to the dispute over Susta between the
two countries, and

(b) if so, Nepal's reaction to India’s
suggestion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). In reply to Nepal Government's request
to form a joint scrutiny it was suggested by
us that the two sides meet at Valmikinagar
in Bihar on 27th April, 1969 to study the
documents held by both sides to facilitate,
the early holding of a ‘Joint Survey'. The
date suggested has been accepted by the
Nepalese authorities.

Import of Printing Machines from the Rupee
Payment countries

6607. SHRI PILOO MODY : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the number of printing presses or
parts thereof imported into India since the
inception of the rupee trade agreement from
the U.S5.R., Czechoslovakia amd East
Germany;

(b) the names of all importers and the
dates of imports;

(c) the prices at which they were impor-
ted; and

(d) the payments, if any, so far remitted
to the exporting countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (d). A Statement showing
the number of Printing Presses and their
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parts imported into India since 1959-60
vis-g-vis their value is placed on the table of
the House. [Placed in Library. See No..
LT-780/69]

"I‘hf. names of the importers and the dates
of imports are not available. The total
value of imports of Printing Preases and
parts therpof into India from 1959-60 to
1968-69 (April-December) is given below:—

In Rs, lakhs
1. USSR 216.11
2, Czechoslovakia  141.06
3. GDR 996.93

Bérhampore Sericulture Research Station

6608, SHRI K. HALDER : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether Government have decided
to hand over the Berhampore Sericulture
Research Station to the Central Silk Board
from the 1st May, 1969;

(b) whether the Minister for Cottage
and Small Scale Industries of West Bengal
has requested the Central Government to
change the decision;

(¢) whether Government have decided
to shift the Research Centre to Sourthern
India; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) Recently the Minister of Cottage and
Small Scale Industries of West Bengal met
the Minisier of Foreign Trade and Supply
and requested for some more time for the
State Government to express their considered
views about the transfer of the administrative
control of the Central Sericultural Research
Station Berhampore to the Central Silk Board
and this has been agreed to.

(c) No, Sir.
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(d) Does not arise.
Ad Hoc Promotions in Joint Cipher Bureau

6609. SHRI SURAJ BHAN: Will the
Minister of DEFENCE be pleased to state:

(a) whether it is a fact that six gazetted
posts in the Joint Cipher Bureau were filled
in on an ad-hoc basis in January, 1969;

.

(b) whether any Scheduled Castes and
Scheduled Tribes persons had been considere®
for the said posts and if not, the reasons
therefor;

(c) whether it is also a fact that 7 more
gazetted posts are likely to be filled in the
near future;

(d) whether it is further a fact that all
these 13 gazetted posts including the 6
referred to in part (a) above are regular posts
and that the six officers appointed on an
ad-hoc basis would be replaced as soon as
the officers selected by the Departmental
Promotion Committee were available;

{e) if so, whether Government propose
to arrange the formation of the Departmental
Promotion Committee at an early date for
selecting officers against all the 13 gazetted
posts keeping in view the due share of
Scheduled Castes and “Scheduled Tribes
officials?

THE MINISTER 6F DEFENCE (SHRI
SWARAN SINGH): (a) Yes, Sir,

(b) These ad hoc appointments were
made from within the establishment on the
basis of Seniority; no persons belonging to
Scheduled Castes or Scheduled Tribes were
considered an none such were within the
zone of consideration; g

(€) A proposal for sanction of some
additional gazetted posts in Joint Cipher
Bureau is under consideration.

(d) and (). The 6 posts referred to in
part (a) above are regular posts. The other
gazetted posts to be sanctioned are also
likely to be regular posts. The ad hoe
appeintments will, as soon as possible, be
substituted by regular appdintments to be
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made on the basis of the recruitment rules
which have not yet been finalised in respect

" of some grades. While selecting officers
for regular appointments, the instructions
relating to reservations and concessions for
Scheduled Caste and Scheduled Tribes candi-

* dates will be followed.

@omputor Industry

SHRI A. SREEDHARAN:
SHRI GUNANAND THAKUR:

6610.

-

Will- the Minister of DEFENCE be
pleased to refer to the reply given to un-
starred Question No. 2320 on the 27th
November, 1968 and state:

(a) whether any action has since been
taken to set up & Computor industry in the
country; and

(b) if so, in the nature of action taken
and progress made so far in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) and (b). Action has been
taken to establish cumputor industry in the
country. One firm licensed for manufactur-
ing 50 analogue computers per year using
indigenous know how has already started
production. Capacity to make 10 each of
analogue and high speed digital computers
per year is being set up in a public sector
undertaking in Hyderabad. Another firm
is setting up manufacture of computers using
integrated circuits in collaboration with a
public sector undertaking in Bangalore. They
would manufacture 56 such computers in
the mext four years. The application of
-another firm for issue of an industrial licence
for undertaking the manufacture of modern
computers is under consideration.

Quota of Raw Films to Bengali Film
Producers

6611. SHRI JUGAL MONDAL : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the names of the Bengali Film
Producers who have been allotted quotas of
Raw Films during the last three years and
the quantity allofted to each;
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(b) whether Government have received
some complaints that the above film producers
haye mostly sold their quotas of raw Films;

and

L]
(c) if so, the action taken by Govern-
ment against each of them ?

THE DEPUTY MINISTER JN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a)to (c). The information is
being collected and will be laid on the Table
of the House.

Pakistanis Captured Alongwith Hostile Nagas

SHRI HEM BARUA:

6612. .
SHRI SHIVA CHANDRA JHA:

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that two Pakis-
tani nationals were captured together with g
the China-trained Naga hostiles, followers of
“General” Mowu Angami; and

(b) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (b). Among
the China-trained Nagas arrested by the
Security Forces in the recent operations
against Issac Swu’s gang, there are 3 who
claim to be Pakistani nationals. Detailed
enquiries are being made to identify them.
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Permanent Posts for Technical
Assistants in Joint Cipher Bureau

6615. SHRI SURAJ BHAN : Will the
Minister of DEFENCE be pleased to state :

(a) the number of permanent posts of
‘Technical Assistants lying vacant in the Joint
Cipher Bureau from 1960-61 to 1968-69,
separately;

(b) the reasons for which the temporary
Technical Assistants have not been confirmed
against those posts;

(c) the action Government propose to
take against the officers responsible for this
delay; and

(d) the time by which the said perma-
nent posts are likely to be filled in ?
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Confirmations of
personnel against 59 permanent posts of
Techanical Assistant are pending. These
permanent posts were created in the years
indicated in the statement enclosed. .

Statement

19€0-61 .l
1961-62 4

+  1962-63 13
1963-64 1
1964-65 3
1965-66 2
1966-67 15
1967-68 10

+  1968-69 10
TOTAL 59

(b) The confirmations were held up for
reasons such as :

(i) redesignation of certain categories
of post;

(ii) revision of Recruitment Rules in
1966 and again in 1969, and

(iii) the determination of inter se
seniority of personnel with different
backgrounds, who were given new
designations.

(c) Does not arise.

(d) The matter is already in hand and sub-
ject to compliance with the prescribed formali-
ties, the confirmations are likely to be made
in the pear future,

Maval Training Centre at Chilka

6616. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of DEFENCE

be pleased to state :

(a) whether the proposed 7.5 crore boy's
Naval Training Centre to be established on
the coast of Chilka lake has been finalised;

(b) if so, when the work is proposed to
be underiaken;
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.(c) whether the team of Central Officers
which visi_ted Orissa during April this year
fad detailed discussions with the State
Government; a;ui

(d) if so, the outcome thereof ?

THE MINISTER OF*DEFENCE (SHRI
SWARAN SINGH): (a) A fial decision
has yet to be taken on the proposal.

(b) Does not arise.
(c) Yes, Sir.

(d) The State Government has offered
certain facilities. The proposal will be exa-
mined in the light of these and a decision is
expected to be taken shortly.
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Export of tea to Afghanistan

6618. SHRI RAM AVTAR SHARMA :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government’s attention has
been drawn to the difficulties being faced by
the tea traders in Amritsar in transporting tea
to Afghanistan due to delay in transit through
Pakistan; and

(b) if so, the steps Government propose
to take in this regard ?

THE DEPUTY MIINSTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) The proposal for air lifting of goods
to Afghanistan is under consideration.

Restoration of Forefeited Pay of I. N. A.
Personnel

6619. SHRI TULSIDAS DASAPPA :
Will the minister of DEFENCE be pleased

APRIL 16, 1969

Written Answers 108

to state :

(a) whether the Azad Hind Fauj asso-
ciation has again appealed to Government
to fully implement its commitments to
Parliament to restore all forefeited pay and
allowances due to the ex-I. N. A. personnel;
and

-

(b) if so, the reaction of Government

thereto ? °

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The Azad
Hind Fauj Association have made an appeal
covering the following points :—

(i) While working out the forfeited pay
and allowances of ex-INA personnel, grade
pay, trade pay and overseas allowances battr
etc, should be taken into account.

(ii) The decision to ‘make a deduction
on account of family allotment, calculated on
the basis of average of family allotment remit-
ted by those whose individual Running
Ledger Accounts are available, is not correct
as those individuals who did not make any
family allotment would suffer a loss.

(iii) The deduction being made on
account of relief given by Government in 1948
and 1963 by ad hoc grants is not justified as the
amount of the relief is far below the interest
earned on their forfeited pay and allowances
since 1946, and also taking into consideration
the two devaluations and steep rise in prices,

The position in regard to these points is
as follows :—

(i) Grade pay and trade pay are already
being taken into account while working out
the forfeited pay and allowances of ex-INA
personnel. The question of admissibility of
expatriation allowance, Japanese Campaign
pay and batta is under examination.

(ii) Since the cases are more than 20
years old, Individual Running Ledger Accounts
in a majority of cases are not available, In
the absence of these Ledger Accounts, there
are no means to verify whether an individual
was making family allotment or not, (Family
allotment in the case of Army personnel serving
in operational area is a norma] feature). The
formula adopted to deduct the average amount
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of family allotment calculated on the basis of
total amount remitted by personnel in each
rank whose Individual Running Ledger
Accounts are available, is, therefore, consi-
dered to be fair.

(iii) The ’Govm:ment decision to
restore the forfeited pay and allowances of
ex-INA personnel at this distance of time is
by itself a concession and should be viewed
as such while considering the whole issue,

Purchase of Manganese Ore by M.M.T.C.

6620. SHRI SRADHAKAR SUPAKAR:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(@) whether the Minerals and Metals
* Trading Corporation is now making most of
its purchases of monganese ore from a middle
man, who has no mine of his own; and
(b) the average rate at which the
purchases are being made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHR1I CHOWDHARY RAM
SEWAK): (a) No, Sir.

(b) Dozs not arise.

Export of Maganese Ore to Czechoslovakia
and Rumania

6621. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOREIGN
TRADE AND SUPPLY be please to state :

(a) whether it is fact that the Minerals
and Metals Trading Corporation has entered
into a fresh contract recently with Czechoslo-
vakia and Rumania for exporting 1,20,000
tonnes of manganese ore to these countries;

(b) whether Government are aware that
MMTC is canalising all these exports through
one Ram Bahadur Thakur and Co., who is
also not a producer;

(c) if so, the quantity of manganese ore
canalised through this firm during the last
six months; and

(d) the reasons for favouring this parti-
cular firm when the mines of many Producers
have remained closed ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
®SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (d) During the last 6
months following sales for manganest ore
were finalised by M.M.T.C. through M/s.
Ram Bahadur Thakur ;-

S. No. Quantity Chuntry of
Tonnes Export
_ 1,00,000 Czechoslovakia
2 20,000 Rumania
10,000 Korea

M/s. Ram Bahadur Thakur are mine-
owner-cum-exporter of Manganese ore. This
party has been regularly exporting mamganese
ore to Czechoslovakia since 1963,

Exports of Manganese ore were canalised
through M.M.T.C. with effect from 12th July,
1965. Prior to canalisation, M/s. Ram
Bahadur Thakur Negotiated a three year
contract with M/s. Metalimex, Praha, on
9th July, 1965. The contract being for
substantial quantities, the M.M.T.C. approved
of the same for three years. Earlier during
this year, Czechoslovak Trade Representation
in New Delhi addressed a letter to M.M.T.C
stating that M/s. Metalimex have entered
into a contract for purchase of Manganese ore
during 1969, supplies against which as usual
must come only from M/s. Ram Bahadur
Thakur. On 3lst January, 1969, M/s
Metalimex forwarded through M/s. Ram
Bahadur Thakur ap addendum to the
contract concluded on 9.7.1965 which covered
their requirements for 1969. Having regard
to the price - offered, the prewiling market
conditions in the international market
for manganese ore, and the policy to respect
consumer preference in regard to source of
supply, the Corporation has accepted the
sale for the year 1969.

In regard to the Rumania contract, the
matter is being looked into and statement in
regard to it will in due course be laid on the
Table of the House.

Export of Textiles to Britain

6622. SHRI SHIVA CHANDRA JHA :
» SHRI MADHU LIMAYE :
SHRI D. N. PADODIA :
SHRI S. K. TAPURIAH :
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SHRI PRAKASHVIR SHASTRI:
SHRI R.K. SINHA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that Britain is
going to impose a 15 per cent tariff on the
textile goods‘imported into Britain from the
Commenwealth countries;

(b) if so, whether it is going to affect
India’s textile exports to Britain;

(c) if so, the details thereof and the
steps proposed to be taken by Government
in this regard;

(d) whether any representation has been
made to the British Government and if so,
the reaction of British Government thereto;
and

(e) the quantity and value of imports by
Britain during the years 1967-68 and 1968-69 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (d). There have been reports
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in the Press that the Textile Council of the U.K.

has, in its report submitted to UK. Govern-
ment in March, 1969, recommended imposi-
tion of 159/, of levy on all textiles imported
into U.K. from Commonwealth countries.
Full details have been asked for and what-
ever action is considered necessary on a study
of the details, will be taken.

(¢) The value of exports of cotton tex-
tiles from India to U.K. was Rs. 30.56
crores during the year 1967-68 and Rs. 20.38
crores from April, 1968—December, 1968.
As export statistics in respect of a number
of items of textiles like garments, hosiery
and other manufacturs is available only in
value, it is not possible to indicate the
quantity of exports.

Talks with Mangolian Delegation
6623. SHRI SHIVA CHANDRA JHA :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that a Mangolian
delegation visited India recently ; and
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(b) if so, the nature of discussions held
and the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir. A delegation from the Foreign
Ministry of the Mongolian People's Republic
visited India between 31st March and 5th
April, 1969.

(b) The delegation exchanged views with
the Ministry of External Affairs on the
current international situation and matters
of mutual interest. A copy of the joint
statement issued at the conclusion of the
visit of the delegation is placed on the
Table of the House. [Placed in Library.
See No. LT-?81169.]

Sale of Foreign Car by S.T.C.

6624. SHRI P. C. ADICHAN : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that a Mercedes
Benz 250 model fetched a fobulous price at
a recent auction sale conducted by the State
Trading Corporation, and if so, how much;

(b) whether this sale was unique in many
respects, particularly in so far as this time
was concerned the State Trading Corpora-
tion fixed a minimum price of Rs. 1.5 lakhs
and if so, the reasons therefor; and

(c) the details of the cars which fetched
more than Rs. 1 lakh during 1968-69 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (2) At a recent auction held by
the State Trading Corporation, a Mercedes
Benz 250 fetched a price of Rs. 1,70,550.

(b) This was the first occasion that a
single car auction was held by S.T.C. A mini-
mum price of Rs. 1.5 lakhs was Indicated
by the Corporation to avoid random tender-
ing and to create a substained interest in
the purchase of rare cars.

(c) During 1968-69 four Mercedes Benz
cars were each sold at prices exceeding
rupees one lakh. They were one Mercedes
Benz 220S, two Mercedes Benz 2305 and
one Mercedes Benz 250 S.
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UESTION OF PRIVILEGE AGAINST
THE “FINANCIAL EXPRESS”, BOMBAY

THE MINISTER OF PETROLEUM &
CHEMICALS AND MINES & METALS
(DR. TRIGYNA SEN) : While raising a ques-
tion of privilege on April 11, 1969, in respect
of the article "Success story of, Trombay
Fertilizer” published in the Financial Express
dated the 1st April, 1969, Shri George
Fernandes had alleged on the basis of some
passages in the article that there was active
collabration belween the author and the
officers of the Trombay Unit of the Fertilizer
Corporation of India. He moved that the
part played by the officers in casting serious
reflections on a Parliamentary Committee
should be looked into by the Privileges Com-
mittee. I then undertook to ascertain the
facts and report to the House.

My enquiries have revealed the following
facts, The Industrial Correspondent of the
Financial Express visited the Trombay Fac-
tory on March 24, 1969 along with 24 other
press correspondents and 11 members of the
United States Information Service as part of
a group sponsored by the latter. The group
visited the different plants, and had a brief
talk with the General Manager for about 15
minutes. They were entertained at Lunch
where some senior officers of the plant were
present, A few days later, on March 31, the
General Manager held a press conference
which was attended by the representatives of 18
papers including the Financial Express. The
purpose of the conference was to publicise
the achievements of the Trombay Unit during
the year 1968-69. Accordingly a hand-out
containing relevant background information
was given to the corrrespondents. I have
gone through this hand-out carefully and I
find it contains no reference to the twenty-
sixth Report of the Committee on Public
Undertakings.  Besides, 1 have obtained
reports from the General Manager, Trombay
and the Chairman and Managing Director,
Fertilizer Corporation of India on this mat-
ter. The General Manager has categorically
denied that he ever discussed the Report of
the Committee on Public Undertaking with
the Correspondents of the Fi ial Express
on March 24 or 31 or at any other time. The
Chairman and Managing Director of the
Corporation is positive that in view of the
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well-known views held by the General Mana-
er and his officers in regard to the conduct
and performance of the erstwhile contractors
of the plant, the statements to which ohjec-
tion has been taken could not have been
made by them. On the basis of these reports
I am convinced that ngither the General
Manager nor his officers had collaborated in
the writing of the article or had made any
statement which could be construed as casting
aspersions on the Hon'ble Members of the
Committee on Public Undertakings.

Now, I shall briefly deal with the specific
passages which Shri Fernandes has referred
to in his notice, dated April 2, 1969 : —

(i) A senior official of the plant is
alleged to have told the correspon-
dent of the Financial Express that
.C.0.P.U. must have been confused
about the various foreign contractors
in the plant. The CO.P.U. report
nowhere states that Chemico were
an inexperienced firm. The reference
to the inexperience of the contractor
in the Committee on Public Under-
takings report relates to the Chemi-
cal and Industrial Corporation that
were the contractors for the Nitro-
phosphate plant and not to Chemi-
cal Construction  Corporation
(Chemico) who were the contractors
for the Ammonia and urea plants.
There is thus no confusion in the
Committee on Public Undertakings
report and it is inconceivable that
a senior officer of the Trombay
unit could ever make such™a state-
ment.

(ii) The General Manager, Trombay is
reporied to have told the press
correspondent that the plant would
exceed the rated capacity of produc-
tion during the year 1969-70. The
General Manager has categorically
denied having made any such state-
ment. He did tell the press corres-
pondents about the production of
ammonia and urea plants being
more, by 309%, than the production
in the previous two years, At the
same time he drew attention to the
design deficiencies in the plants and
corrective steps taken for improving
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production since the plants werg
taken over from the contractors.

The statement reported to have been
made by the General Manager that
U.S.A. is_in the fore-front in the
fertilizer ‘technology, and that we
will learn from our experience is
substantially correct. There is no
question of casting a serious reflec-
tion on the Committee through such
a statement.

* i)

(iv) The statements that many in the
plant felt disgusted at the ill-timed
report of the Committee on Public
= Undertakings and that one of them
said that “the report has brought
back the dirty linen for a second
wash in the public” are baseless.
The General Manager Trombay and
his officers have categorically denied
having made such statements.

On the basis of the facts narrated
above, I would submit to the House that no
question of breach of privilege or contempt
of the House can arise against the General
Manager or any officer of the Trombay
Fertilizer Plant.

sit tfarm (q) @ AwEdd & @l
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MR. SPEAKER: Let me understand
the matter., It is not a question of the
officers plone. Here is a paper. It published
something as regards Public Undertakings
Committee, which is a body of the House.
Whether apart from the officers the paper
is also involved is one thing. I would like
to know something from the Chairman of
the Public Undertakings Committee.

SHRI G. 8. DHILLON (Taran
Taran): 1 have seen the report as it
appeared in the various papers and also in
the Financial Express. Sir, I have also
received a letter from the Vice President of
chemco recently. The same letter was sent
to the other Members of CPU by the Vice-
President of Chemco and after going through
the contents of that letter, I find that the
criticism in the Financial Express and also
one of the posters that appeared in the
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Indian Express are based practically on the
same veiw, The wording is almost common.
But, as to why they should have made this
specific and categorical reference about the
observations made by the officers of the
undertaking, is rather inexplicable. And I
think, Sir, when we refer this to the
Privileges Committee, all theses matters can
be examined on merits. (Interruption)
.

MR. SPEAKER: There is no need for
further discussion. If the House agrees wg
shall refer it to the Committee of Privileges.
It is not against officers or anybody. A
motion has to be made.

@ Wk woritw (et o) ;
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MR. SPEAKER: The question is:

“That the question of privilege in respect
of the article entitled ‘Success Story
of Trombay Fertilizer' published in
the Financial Express, Bombay, dated
the 1st April, 1969, be referred to the
Committee of Privileges for investigation
and Report.™

The motion was adopied. J

PAPER LAID ON THE TABLE

NOTIFICATION RE : INDUSTRIES (DEVE-
LOPMENT AND REGULATION) ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): Sir, I beg to lay on the Table a
copy of Notification No. 5.0 922 (Hindi and
English versions) published in Gazette of India,
dated the 3rd March, 1969, under sub-section
(2) of section 18A of the Industries (Develop-
ment and Regulation) Act, 1951 regarding
management of the Pratap Spinning, Weaving
and Manufacturing Company Limited,
Amaloer (Maharashta). [Placed in Library.
See No. LT-762/69.]
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DEPARTMENT OF SOCIAL WELFARE
-—Comd.

MR. SPEAKER: We goto the next
item of the Agenda.

L]

We have already taken 1 hour and 30
minutes more than the time allpted for this
Demand. And the Minister has yet to
reply. He will take 45 minutes. That
means, we have ‘exceeded even two hours.
If we do like this, it means, ome more
demand will have to be guillotined.

The Minister may reply now and then
we will conclude this.

SHRI A.S. SAIGAL (Bilaspur): Before
we start another item, may 1 make a sub-
mission...

MR. SPEAKER: I thought I have dis-
cussed it with the Minister and the Congrees
Party...

AN HON. MEMBER: About what?

MR. SPEAKER: Will you kindly hear
me first? I have already discussed the
question of extension of time with the
Minister of Parliamentary Affairs. Already
about two hours we have exceeded. Iam
not taking responsibility for that. You can
put it to the House, if you want to have
further extension. Again if we extend it
by two hours, one hour should go to the
Opposition. If there is anything to be said
on this, the Minister of Parliamentary
Affairs will say and it is not proper for
every member to get up and say something
on this.

SHRI A. S. SAIGAL: My point is
altogether different.

MR. SPEAKER: Then you cannot raise
it, if it is different. Kindly sit down.

SHRI SONAVANE (Pandharpur):
I make a submission?

May

MR. SPEAKER: Kindly sit down,

SHRI SOMAVANE: In view of the

intensity of feeling...
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MR. SPEAKER: I have not permitted
It is for the Minister to say
about that. If every Member wants to get
up and say, what can I do? I have aleady
discussed it with the Minister. The Minister
of State for Home Affairs will say somthing.

AN HON, MEMBER: Aq}ut what?

MR. SPEAKER: On this demand that
is before the House. Yes, Shri Shukla.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr.
Speaker, 1 am making a brief interven-
tion to explain certain points that the Hon.
Members have raised regarding the reprsen-
tation of Scheduled Castes and Scheduled
Tribes in the ‘Central Government services.
Sir, We are contiouing our efforts to ensure
that.

Scheduled Castes and Scheduled Tribes
have been given greater representation in
Classes I, II and IIT of the Central Govern-
ment Service. 'We are continuing our efforts.
Before I indicate the special and extra efforts
that we are making towards this direction,
I would like to indicate the efforts that we
have alrcady made and the concessions that
we have already provided for this purpose.

As far as Scheduled Castes are concerned,
this Honourable House is aware that we have
reserved 12} per cent vacancies if they are
directly recruited to the posts on all India
basis by open competition, then the reser-
vation is 16 2/3 per cent. As far as Schedu-
led Tribes are cancerned, this reservation is
5 per cent. Where the recruitment is not on
all India basis and it is on regional basis, then
the population ratio of Scheduled castes and
Scheduled Traibes is taken into consideration.
But the minimum limit has been put and
it will not be less than § per cent in the case
of Scheduled Tribes in relation to regional
population where regional recruitment takes
place. This is the persent position.

The honourable, house also knows that we
have given age concession, we have given them
the concession in fees and have relaxed the
standard of suitabiliyy. As far as standard of
suitability is concerned, we have......

AN HON. MEMBER :
paper.

It is only on

*Moved with the recommendation of the President.
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SHRI VIDYA CHARAN SHUKLA......

further made a special " liberalisation in this

matter. We are generally secing that even
after the relaxed standards are applied, candi-
dates belonging to Scheduled Castes and
Tribes are not recruited. So, we have now
provided that in cerfain categories of posts
even if thew do not come to the relaxed
standard, then from among the applicants the
best candidates who fulfil the required
educational  qualifications should be
selected against the reserved vacancies—even
though they may not come to the relaxed
standard so that these reserved vacancies do
no go unfilled and have to be filled by candi-
dates belonging to the general category.
Apart from this, we have also given travel
concessions by railways so that poor sche-
duled castes candidates can make use of
them.

SHRI RANGA (Srikakulam): Is there any
machinery to ensure that these instructions
are respected and carried out in letter and
spirit ?

SHRI VIDYA CHARAN SHUKLA:
There is a statutorily-appointed commissioner
for Scheduled Castes and Scheduled Tribes
and he submits an annual report to Parlia-

ment.

We know there are lapses and they are
not always faithfully carried out. But
wherever they are not carried out, a report
is submitted to the hon. House and we
take up these matters with the departments
and ministries and other central agencies
where lapges have occurred and see that they
are not repeated but corrected in time.

SHRI B. K. DASCHOWDHURY (Cooch
Behar) : The Commissioner has no power to
enforce those things.

SHRI VIDYA CHARAN SHUKLA: I
shall answer questions at the end.

We have been continuously striving to
improve the situation as it is. We have
appointed a Working group headed by our
Additional Secretary, Shri M. R. Yardi, to
look into this so that we can improve the
recruitment of scheduled caste and scheduled
tribes personmel in government services at
the Centre and in the States, His recommen-

. dations have been received. On the basis of
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these, we have provided for certain additional
concessions, With your permission, I would
like to mention these concessions we have
allowed to persons who belong to these
categories.

The first is provision for carry-forward
of unfilled reserved vacancies to the follow-
ing two recruitment years. This is subject to the
total reservell vacancies including carried for-
ward reserved vacancies not exceeding 459, in
any one recruitment year. The second conces- +
sion we have given is that prior approval of
the Ministry of Home Affairs is required to
be obtaind by the appointing authority before
dereserving any reserved vacancies is perma-
nent and temporary posts likely to become
permanent or continue indefinitely, Wide
publicity is given to reserved vacancies by ,
advertisement in newspapers, notifications to
employment exchanges and intimation to
certain associations of scheduled castes and
scheduled tribes recognised for this purpose.
We have also now appointed a liaison
officer in each department and ministry and
also in offices under the heads of depart-
ments who are responsible for ensuring due
compliance with the reservation orders in
the offices under their charge. The liaison
officers in the ministries and departments
are of the rank of Deputy Secretary.

Ministries and departments have also
been asked recently to set up Cells within
the Ministry/Department for this work under
the direct control of the liaison officer.

In posts and services filled by direct
recruitment, reservation is required to be
made for scheduled cast and scheduled tribes
both at the time of initial appointment on
a temporary basis as well as in confirmation.
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SHRI VIDYA CHARAN SHUKLA: In
the matter of promotions, after a review of
the concessions already admissible to sche-
duled castes and scheduled tribes, some
additional concessions have been given to
persons in these categories. 1 shall briefly
mention these—this is with reference to the
point made by Shri 5. M. Banerjee about
reservations in promotions.

SHRI S. M. BANERJEB (Kanpur) :
There was a Supreme Court judgment after
the Madras High Court judgment. The
Supreme Court judgment said that in the
matter of promotion also, scheduled castes
and scheduled tribes should be given proper
representation. 1 would like to know if it
is covered.

SHRI VIDYA CHARAN SHUKLA: I
am replying to it.

As far as premotion through the limited
departmental competitive examination is
concerned, reservations at 12} and 5 per
cent respectively of the vacancies have been
provided for the scheduled castes and sche-
duled tribes. In the case of promotions
made on the basis of competitive examina-
tions limited to departmental candidates in
classes IT, I1I and IV posts in categories of
services in which the element of direct
recruitment, if any, does not exceed 50 per
cent. As regards promotion by selection
to classes I and 1I posts, there is no reser-
vation, but the following important conces-
sions have mow been given to these two
categories. In the case of promotions made
by selection from class IIl to class Il and
within class II and from class II to the
lowest rung or category in class I, it has
now been provided that in the categorisation
on merit of eligible employees belonging to
the scheduled castes and scheduled tribes, the
departmental promotion committee will give
weightage in grading the scheduled caste
and scheduled tribes candidates, that is an
employee who is categorised as ‘good’ on
the basis of record of service will be deemed
as ‘very good’.

One who is categorised as “very ‘good™
will be deemed as “outstanding” for the
purpose of selection. This concession is
however to be confined to only 25 per cent
of the total vecancies in a particular grade
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or post filled in a year from the select list
prepared for the purpose of promotion. It
has also been provided that those Scheduled
Castes and Scheduled Tribes employees who
are so senior as to be within the number of
vacancies for which the select list has to be
drawn should be inculded in the select list
unless they are ounsiderc.d unfit for promo-
tion and even they should be given by the
departmental  promotion committee one
grading higher than the grading otherwise
assignable to them on the basis of their
records of service, their place in the select
list being determined on the basis of the
higher categorisation.

In the case of promotions made by
selection in Class IIl and IV posts, reserva-
tion at 12.5 per cent and 5 per cent of the
vacancies had been provided for Scheduled
Castes and scheduled Tribes respectively in
the grades or services in which the element
of direct recruitment, if any, does not exceed
fifty per cent.

In regard to promotion on the basis of
seniority subject to fitness, there is no
reservation in  appointments made by
promotion on the basis of seniority subject
to fitness but cases involving supersession
of Scheduled Castes and Scheduled Tribes
officers in Class I and II are required to be
submitted to the Minister or Deputy Minister
concerned for prior approval. Such cases
of supersession in Class III and IV are
required to be reported to the Minister or

Deputy Minister concerned within  a
month.
12-24 hrs. I

[Mr. DEPUTTY-SPEAKER in the chair].

As a result of the various concessions), 1
am happy to report that the number of
Scheduled Castes and Scheduled Tribes em-
ployees and their percentage to total emplo-
yees under the Central Government are
steadily increasing. On 1.1.60 the number
of Scheduled Castes employees (all classes
excluding sweepers) stood at 2,23,124. On
1.1,1968 that number stood at 3,01,035.
Similarly the oumber of Scheduled Tribes
employees of all classes excluding sweepers
rose from 35,652 on 1.1.1960 to 54,400 on
1.1.1968.

s
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It is still below our requirement and ,
expectation and we still want to improve the
position, That is why we have provided
for special concessions and we hope that
when these special concessions are fully uti-
lised in due course the position will improve
further. Thg question of recruitment to All
India services was somewhat  unsatis-
factory.

SHRI RANGA : If they take those per-
sons, itis found that they are obliged to
make so many concessions in regard to quali-
fications and so on. They make special ar-
rangements for giving them special training to
help them get into the IAS, etc. Would
they be able to make specal arrangements,
after they are recruited. in the first or two
years, for special studies and preparation so
that they can rise to the level of the others
and there would be no trouble there-after
in regard to promotion.

® SHRI VIDYA CHARAN SHUKLA :
It is a very valid question. I am happy
to say that wherever we gave this special
concession, We made special provision for in
service training so that after they are
recruited they are brought to a particular
level so that in actual functioning they are
not below anybody else and their promotion
chances do not suffer.

We make this arrangement wherever it is
necessary.

I was mentioning about the All India
Services. Here the position was not wery
satisfactory, As the hon. Member Shri
Ranga mentioned, we have made arrange-
ments for the training of candidates at two
institutions, one in Allahabad and the other
in Madras, where these candidates are given
training before the examinations, and asa
result of this training given for the last six
or seven years, we have been able to fill all
the reserved vacancies in the IPS and the IAS
and this experiment has proved successful. I
am happy to say that two candidates belong-
ing to the Scheduled Castes and Scheduled
Tribes have stood first and second in the
competitive tests. This indicates that with
a little bit of encouragement and some train-
ing given they can compete with the best
in the country.
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As far as the newly constituted Indian
Forest Service is concerned, I am happy to
report that in the first competitive examina-
tion that we undertook, 50 persons were
appointed and out of this number, almost
one-fifth belong to the Scheduled Castes and
Scheduled Tribes. That is six of them belong-
ed to the Scheduled Castes and three of them
belonged to the Scheduled Tribes.

Apart from this, we have now set up a
committee under the chairmanship of the
Home Minister to review the performance in |
the matter of recruitment of the scheduled
Casts and Scheduled Tribes in the services
and the posts, under the Government of
India, the Union territories and public under
takings, so that we can still find out if there
is any scope for improvement here and there
so that we could give further concession and
see whether there is any lacuna or drawback
that could be set right.

We have also requested the various State
Governments to set up committees in their
respective States as recommended by the
Yardi Working Group, and according to
the information received so far, the Govern-
ment of Kerala, Gujrat, Rajasthan, Jammu
and Kashmir, West Bengal, Tamil WNadu
and Maharashtra have set up committees. We
are pursuing this question with the rest of
the State Governments and we hope that
they will also set up such committees to
review the performance of the recruitment of
Scheduled Castes and Scheduled Tribes in
the State services so that the condition
improves.

The last point that I want to make is
regarding the public sector undertakings. So
far, out of the 174 public sector under-
takings, statutory and Semi-Government
bodies, 157 undertakings have agreed to
make reservations for scheduled Castes and
Scheduled Tribes in services under them.
With the rest of them, we are following this
up and we hope that the rest of these under-
takings will take up this question. With
all these things, we hope that we will be
able to fulfil the promise that we have held
out to these oppressed classes of society and
before long the position should become
satisfactory.

SEVERAL HON. MEMBERS rose—
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MR. DEPUTY-SPEAKER : No questions
please. Tam sorry. Ihave to finish the
Demands for Grants of this Ministry before
lunch.

SHRI A.S. SAIGAL : The speaker, when
he was in the chair, said that after the state-
ment, we cam put questions. Now, the
Minister hds finished the statement, and I
have to say something. I am not asking on
the statement that he has made? but some-

thing else. You must allow me,
-

SHRI BRI BHUSHAN LAL
(Bareilly) : You must allow us to put
questions.

MR. DEPUTY-SPEAKER : If you start
.righ( now, it will take another halfan hour
and the time for these Demands will have
to be extended. It is not possible.

SHRI S. M. BANERIJEE : Just one
clarification.

MR. DEPUTY-SPEAKER : 1 would re-
quest hon, Members to write to the Minister
and get the reply. Itis not necessary to
get the replies on the floor of the House.

SHRI A. S. SAIGAL : I am not askiog
anything on that point. When the Speaker
was in the Chair, he said that after this
item of business, we can raise our points.

MR. DEPUTY-SPEAKER : 1 am not
allowing any questions now. Any doubt
that may remain may be got dispelled by
writing to the Minister concerned and he
can answer them.

SHRI A. S. SAIGAL : Certrain things
have taken place in the Delhi Municipal
Corporation where two Congress members
were beaten and they are lying in the
hospital. What are you going to do about
it 7 It is a law and order question and it is
our own responsibility.
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MR DEPUTY-SPEAKER : I know the
urgency of the problem you are raising. The
minister is here and he hlis taken note of it.
I will not permit a discussion on this.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : The Harijans’ rights are funda-
mental rights guaranteed under the Consti-
tution. If this kind of flagrant violation
goes on in Delhi and nobody takes notice of
it, it is a very serious matter, It is a
question of not only law and order, but
fundamental rights. After all, the adminis-
tration of Delhi is not merely the responsi-
bility of the Corporation but of the Centre
also. We want an answer from Mr. Shukla
and from the Law Minister.

MR DEPUTY-SPEAKER : You hav.e
brought it to the notice of the Home
Minister. T expect in due course he will
reply to that, Now, Mr. Menon.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Sir, my task has been lightened
a good deal by the speech of my colleague,
Mr. Shukla, because most of the speu:hcs
made during the debate were
with the representation of scheduled castes
and tribes in the services. Therefore, I
made a special request to Mr. Shukla this
morning to intervene because this is a
matter, all the details of which are not
available with the mioistry over which I
am presiding.

SHRI S. M. BANERJEE : May I know
whether orders have been issued...(farer-
ruptions).

MR. DEPUTY-SPEAKER : T have
already ruled that if you want any further
information about the services, you can
write to the hon. minister and he will

reply.

SHRI GOVINDA MENON : The
Department of Social Welfare has come
with a demand of Rs. 25} crores—about |
per cent of the total expenditure of the
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Government of India. Therefore, it is a
small sector of the activities of the Govern-
meqgt and yet, 1 see that 21 members
participated in the debate which was very
lively, ‘That is an indication that this
House attaches very great importance to
the activities of this department. I hope,
therefore, that sooner than later, this
department will become a full-fledged
Ministry of Social Security, which it should
be the function of a Welfare State to
maintain.

The activities of this department touch
many aspects. Apart from the welfare of
backyard classes and scheduled castes and
tribes, this department deals with, for
example, education, training and rehabilita-
tion of the handicapped—blind, deaf—
mute and physically handicapped people,
etc. I attach the greatest importance to
it, but I have not been able to hear any
somments regarding our activities in this
direction, [Further, my time is limited and
therefore, I wish only to say that I agree
with many members who suggested that
this should become a more important
activity of the Government of India. I
hope it would be so very soon.

Some comment was made regarding the
registration of the Central Social Welfare
Board as a company under section 25 of
the Companies Act. There bas been some
misunderstanding about the scope of this
step.

This sad to be done because of the
criticism of the Public Accounts Committee,
I would read from the Fifty-second Report
of the Public Accounts Committee where
they said:

“The Committee are constrained to
observe that all previous recommenda-
tions of the Committee about giving
statutory status to the Board yet
remain to be implemented. It is
surprising that the Board has been in
existence for the last twelve years but
no final decision in this regard has
been arrived at yet. What is more
surprising is that the Government
has been advancing funds year after
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year to a body without a legal entity
which the Committee consider as
irregular and unconstitutional. The
Committee desire that this anomalous
position should be remedied without
further delay.”

The comment was that the Government
should not give grants toa %ody which
has no legal status—that is to say, to a
Board not-=ndowed with a legal personality.
There were three or four courses open to
Government—1 think three courses. We,
could have registered it under the Societies
Registration Act of 1860. We could have
registered it under the «Companies Act,
Section 25. We could have also brought
a Bill here so that it will be by a legislation
of Parliament made inlo a separate
corporation. The result would have been
the same. It would have become by any
one of these proccesses a corporation to
which Government could give grants. It
was thought, in consultation with the
Attorney-General and also with the State
Governments that the more feasible course
would be to register it under Section 25
of the Companies Act. Because it is
registered under the Companies Act do not
consider that it is a company in the usual
sense of the word. It has just become
a corporation. The object was to give
corporate capacity and status to the Board.
That has been achieved. No profits are
to be divided among the directors and
shareholders. This is a well known method
in England and India. Where charitable
societies have to be incorporated, often
those societies have been registered under
Section 25 of the Companies Act. That
is all we have done, and the large majority
of State Governments who were addressed
in this behalf had agreed to this course.
That is why we did it and from the Ist
of April this year the Central Social Welfare
Board has become a corporate body.

Because it has become a corporate body
no change in the functioning of that body
will be there. One of the hon. friends
raised the question of the employees under
the Central Social Welfare Board, These
employees have been enjoying certain
privileges. The Central Social Welfare
Board even after incorporation will continue
to give them the same privileges and
facilities if not better ones. I can assure
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the House that there will be no difficulty
with respect to the employees of the Social
Welfare Board.

SHRI B. K. DASCHOWDHURY : When
the Silk Board, the Handicrafts Board and
other such bodies have not been registered
under Section 25 of the Companies Act,
what was the reason to register this Board
under that Act?

-

SHRI GOVINDA MENON :
already stated the reason. The Public
Accounts  Committee  objected to our
continuing the srarus gquo and it was
repeatedly criticised by the Public Accounts
Committee. Not to heed to the criticism
of the Public Accounts Committee would
have been a sort of disrespect shown to
this House because it is a Committec set
up by Parliament. They did it not once
or twice but several times and therefore,
we had to do it.

I have

A criticism regarding incorporation
should be directed with the object of show-
ing that by such incorporation some
disability will follow. 1 do not think there
would be any disability which would follow
either to the employees or to the bodies
in the States which are enjoying the grants
given by the Central Social Welfare
Board.

After all, the Central Social Welfare
Board deals only with a small amount of
one or two crores of rupees, which is being
given as grant to voluntary bodies in the
States, Even those grants are distributed
on the advice of similar bodies set up in
the States in co-operation with the State
Governments. Wherever  State  Social
Advisory Board exists, 50 per cent of the
members are nominated by the State
Government, 50 per cent by the Central
Social Welfare Board and the Chairman
is nominated by the State Government in
consultation with the Central Social Welfare
Board. It is a co-operative effort. There
will be absolutely no clash in the form of
functioning because this incorporation was
effected only in deference to the criticism
made by the Public Accounts Committee.

Most of the spreches here naturally
were about the status of the population
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of our country described as members of
the Scheduled Castes and Scheduled Tribes,
§ is natural because the Constitution has
attached great importance to the elevation
of the Scheduled Castes and Scheduled Tribes.
There are several provisions in the Constitu-
tion even in the Fundamental Rights chapter,
concerning them. We pave taken care
to see in article 17 that wuntouchability is
abolished,

SHRI RABI RAY (Puri): But they
are not carried out.

SHRI GOVINDA MENON : Please
wait. Under article 17 untouchability is
abolished and the practice of untouchability
is made punishable. It is prohibited.

We have also provided that there shall
be a Commissioner for Scheduled Castes and
Scheduled Tribes, appointed by the President,
whose duty it will be to see whether the
guarantees given by the Constitution to the
Scheduled Castes and Scheduled Tribes ares
being observed.

st ofy T : fFaq SEgEA Wi
for mr & w famfaq & 7

SHRI GOVINDA MENON : He is,
therefore, in the position of a critic of the
activities of the governments in the States
and in the Centre and his report will be
placed on the Table of the House. Now we
have gone a step further. In the last session
of Lok Sabha and Rajya Sabha we have
appointed a parliamentary committee,

-
SHRI RABI RAY : After much pres-
sure.

SHRI GOVINDA MENON : Even if it
is after pressure, it is a fact that it has been
appointed. Government often act upon the
suggestions made by Members of Parlia-
ment.

SHRI SURAJ BHAN (Ambala) : It
is being treated shabbily.

SHRI GOVINDA MENON : When we
have appointed a parliamentary committee,
it cannot be treated except with respect be-
cause, Sir, itis your committee like the
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Public Accounts Committee, Estimates Com-
mittee and Committee on Public Under-
taking. This is the fourth standing Parliamen-
tary Committee and the Speaker has been
pleased to nominate a veteran parliamentarian.
Shri Basumatari, who belongs to a tribal
community, to preside over the activities of
that committee. How can we treat sucha
committee except with respect ?

We have appointed that committee ; by
“we”” I mean Parliament ; Ido not take any
credit for that. With respect to the ambit
of working of that committee I accepted all
the suggestions made by members belonging
to the Scheduled Castes and Scheduled Tri-
bes in both the Houses. Therefore, this
parliamentary committee is also there apart
from the Commissioner for Scheduled Castes
and Scheduled Tribes appointed by the
President, to point out to Parliament the
deficiencies in the working of the guarantees

. given to the Scheduled Castes and Scheduled
Tribes.

The Home Minister has now read out
some of the steps which have been taken by
the Ministry of Home Affairs. Apart from
what the Commissioner can do, it will be
open to this Committee to look into this
matter and every year, perhaps more often
than once a year, the reports of this commi-
ttee regarding the extent to which these
guarantees have been fulfilled will come be-
fore this House.

I welcomed very much the various criti-
cisms which were made in the House by
Members of the Scheduled Caste and
Scheduled Tribes and others regarding the
defects or the imperfections in the working
of the Central Government and of the State
Governments in this matter. This condition
of the Scheduled Castes and Scheduled Tri-
bes has been in existence for thousands of
years and I would be making a preposterous
claim, an empty claim, if I say that during
the period of 22 years which elapsed after
independence we have dome everything to
remove the disabilities of this oppressed
community. I will not make that claim.

When the Constitution was framed we
thought that reservation for these communi-
ties need be there only for 10 years in the
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Parliament and the State Legislatures. We
found at the end of nine years orso that
that was not sufficient. Therefore it was amen-
ded to 20 years. 1can now tell the House
that processes are in motion to see that that
particular article of the Constitution is
amended so that the period of reservation
will further be extended.
-

It is easy to point the finger of criticism
towards the Minister and the Government
saying that even after working for so many
years the backward classes, the Scheduled
Castes and Scheduled Tribes have not been
elevated to the position and status of the
more advanced communities. It is easy to
make that comment but it is not so easy to
do things to bring about a change in their
status. This has to be done continuously,
consistently, courageously and without break.
1 hope, by the exertions of all of us, belong-
ing to all parties in this House, it will be
possible for us to turn back and say after
some time at least that we have been able
to do a good job and I, as the Minister pre-
siding over the Department of Social Wel-
fare, give this undertaking that whatever
suggestions are made in this regard will be
accepted and all attempts will be made to
implement them. I particularly extend this
promise to Shri Basumatari, the Chairman
of the Committee on Scheduled Castes and
Scheduled Tribes.

SHRI B. K. DASCHOWDHURY : May
1 make one sumstio_h ?

SHRI OM PRAKASH TYAGI
(Moradabad) : What are you going to
do to stop the preaching of untouchability ?

SHRI GOVINDA MEMNON : Please be
patient ; I have not finished my speech. I
have to go from point to point. I felt while
I was attending to the debate going on here
that apart from the Members who were parti-
cipating in the debate and listening to it,
there was another invisible person in the
Parliament Hall in the figure of the Puri
Shankaracharya. Do you think I would
leave him out? 1 have to deal with him
also because he figured prominently in this
debate. When Shri Basumatari or any
Member of the Scheduled Castes was stand-
ing up to make a speech, I could see that
invisible figure extending his finger of scorn
against the speaker saying, ' “‘Here is an un-
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was what was happening here.

Before I go to that I want to speak
about more concrete matters. Regarding
scholarships to the Scheduled Castes I want
to say something. Ido not say that the
conditions are extremely good or exemplary
or could not be bettered upon, In the year
1951-52 or rather I will take the yeas 1950-51
which is the first year after the Republic
was inaugurated, the number of Scheduled
Caste students who were getting post-matric
scholarships was 1,316 and in the year 1966-
67 the figure has gone up to 90,264,

So, from 1316, it has.gone in the course
of these 18 years to about a lakh. I think,
it.is significant. But considering the condi-
tions of these communities, it ought to be
more and we shall make all attempts to see
that it is more. Speaking about Scheduled
Tribes, in the year 1950-51, the number of
post-matric scholarships given to Scheduled
Tribes students was only 348 and in the year
1966-67, it is 17,760. 1 do not want to take
the ‘Members of the House through the forest
of figures which I have got with me. But
these two figures of 1950-51 and 1966-67, 1
hope, would be a pointer to the very energe-
tic efforts made by Government in this re-
gard.

Some statements were made regarding

the Elyaparumal Committee. The
Committee was appointed in April,
1965. That itsell is an indication that

the Government wanled to see that there
should be available with them matters with
respect to the conditions of the Scheduled
Castes. Mr. Elyaparumal who was a Mem-
ber of this House at that time was ill in
between and he could not report before 30th
January, 1969. Extensions of the period of
the Committee were made from time to
time. Finally, we got a report on the 30th
January, 1969. Mr. Achutan who was also
a Member of this House did send a dissent-
ing minute but for some reason it was not
affixed or referred to in the body of the main
report.

SHRI RABI RAY : Why ?

SHRI GOVINDA MENON: I do not
know ; it is unprecedented.
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SHRI RABI RAY : You have not tried
tq know the reasons ?

SHRI GOYRNDA MENON :I do mot
know. 1 asked Mr. Elyaparumal but he
did not give a proper explanation.

-

SHRI SIDDAYYA (Chamarsjanagar) :
The Minister is not correct. The reason for
not including it in the main report has been
sent to the Ministry. That finds a place in
the report itself.

SHRI SURAJ BHAN : Is it a fact that
Mr. Achutan applied for a loan or grant of
Rs. 5 lakhs and, in lieu of that, he was
forced to give a minute of dissent 7 He pas
pressurised.

SHRI GOVINDA MENON : It is ecasy
to say that I or somebody else in the Depart-
ment...

SHRI SURAJ BHAN : Your Director
of Social Welfare pressurised him.

SHRI GOVINDA MENON : Why don't
you be patient 7

SHRI SURAJ BHAN : Mr. Achutan
does not know what is the meaning of a
minute of dissent even,

SHRI GOYINDA MENON : There is
no questions of being pressurised. What do
we gain thereby 7 By asking one Member of
the Committee to send a dissenting minute,
it would be foolish to think that thereby
anything is gained. We have mnothing to
gain. We are trying to do everything
possible for the upliftment of the backward
communities and the Scheduled Castes. To
call a Scheduled Caste Member to send a
dissenting report against many others in the
Committee, hoping that thereby something
could be gained, is wrong. After all, in that
dissenting report, Mr. Achutan says that the
Scheduled Castes are suffering more from
economic difficulties than otherwise. That is
a point of view...

SHRI SURAJ BHAN : That has been
obtained by your Director or Social Welfare
by pressurising him.

SHRI GOVINDA MENON : Then, a
reference was made to his applying for a
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grant. I say that no grant has been magde
to this particular gentleman of Rs. 1 lakhs
of even a rupee and there if no money with
us to give grants to persons of that kind.
Why this sort of a criticism ?

SHRZ S. M. BANERIEE : Did he apply
for a loan is the question 7

SHRI GOVINDA MENON : He did
apply for loan; many others apply for
loans. But we have not granted the loan.
(Interruption) If the Members of the House
want to attribute motives, 1 have nothing to

say. Please accept what I say at the face
value, :

St Wy weR (i) o 9T
g #% o Faer w1 fie ¥ gaw ¥
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MR. DEPUTY-SPEAKER : He is dealing
with it.

SHRI GOVINDA MENON : He has
written an article in Yojana and that article
is different from the dissenting report which
he has sent. And he is free to write any
article. Yojana is not my publication; it
is & Government of India publication. He
has sent an article to Yojana and it has
been Published there.

I deny the allegation of pressurisation
and I also deny making of any grant to Mr.
Achutan .

SHRI SURAJ BHAN : Hold an inquiry.

SHRI NAMBIAR (Tiruchirappalli) : He
may deny, but he must so deny that people
must believe in what he says,

SHRI GOVINDA MENON : What ' can
1 do if there are people who are not prepared
to believe ?

Much of the criticism here with respect
to Scheduled Castes and Scheduled Tribes
has been in regard to the failure of the
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Government to grant lands to members of
Scheduled Castes and Scheduled Tribes. 1
have to say repeatedly that this is a matter
for the State Governments. Is that not so ?
At the time when appointment of this Parlia-
mentary Commitiee on Scheduled Castes and
Scheduled Tribes was being discussed, some
Member suggested that it would be advisable
if similar Committees were appointed by the
State Assemblies also. In my speech I said
that [ welcomed that suggestion. Now 1
would suggest here on this occasion that if a
similar committee is appointed by each one
of our State Assemblies, then it would make
the picture complete. Matters within the
jurisdiction of the State Government, also
will be covered, it will be open to the mem-
bers of the committees appointed by the
States to point out whether there are deficien-
cies in working, and with respect to the
Centre and probably with respect to everything
else, the Parliamentary Committee also can
report. )

SHRI SURAJ BHAN : Please recom-
mend to the States.

SHRI GOVINDA MENON : Here and
now I do make the recommendation and
request every member of this House to make
a recommendation to their respective State
Governments in this regard; that will be a very
good thing. Can I, for example, order a
State Government asking them to allot land,
50 many acres or 5o many bigas...

SHRI RABI RAY : Give guidelines.

SHRI GOVINDA MENON ...s0 many
bigas to Scheduled Castes ? They will say,
‘We know our job.’

SHRI SONAVANE (Pandharpur) : May
I know whether he has written to the State
Governments, Social Welfare Departments,
that they should appoint such committees on
the same lines as the Central Government
has done ?

SHRI GOVINDA MENON: I have not
written to the State Governments, but I
stated that in Parliament and I repeat that
statement here. If it would be of any use,
I will be writing to the ©hief Ministers also
and not to the Social Welfare Boards.
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SHRI GOVINDA MENON: It may not
be in the nature of a ‘hukuma:® because with
respect to a matter falling under State
Governments, I cannot give a dircetive; I
can only say that this kind of a committee
may be appointed by the states also.
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SHRI GOVINDA MENON: I will do
that.

Now a good deal of the time in the
discussion was taken by reference to untou-
chability.

And Members here particularly belonging
to the Scheduled Castes spoke with great
anger and indignation. I am only surprised
that this anger came only to this limit.
They are entitled to be angry regarding any
one in this country who says that untoucha-
bility is sanctioned by the Shastras. When
the Constituent Assembly met, the Consti-
tuent Assembly thought that it is its sacred
duty to declare that untouchability is
abolished and the practice of untouchability
is forbidden. And as per direction of
Article 17 this House has passed the Un-
touchability Act. (Imterruptions)

SHRI RABI RAY: May 1 know from
the hon. Minister as to how many prose-
cutions have been started on the basis of
this Untouchabifity Act ?
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SHRI GOVINDA MENON: This is
made a cognizable offence and the Elaya-
perumal Committee has recommended that
the punishment should be made more severe,
That is to say that imprisonment should *be
made not optional but compulsory. We
will take up that suggestion and amend the
Untouchability Act. With respect to the
feelings of the Scheduled Caste? in our
country, here is Puri Shankaracharya who
appears to have more interest in animals
than in men, saying that the Shastra do lay
down that there shall be the caste system,
untouchability, etc. Mr. Siddiah made a very
angry speech and I do not find fault with him
saying that it is difficult to remove untoucha-
bility so long as the caste system is there. Now
it may be that it is so. (Inrerruptions) «But
I want to put this question. IfI bring a
resolution or if Mr. Siddiah brings a resolu-
tion or if anybody else brings a resolution
declaring that the caste system may aboli-
shed, it may be that the caste system stands
not disappear because 1 have received,
memorials from scheduled castes who weres
converted to Christianity that they should
still be treated as scheduled castes. 1 have
got such representatives with me. Now they
on are treated as Backward communities.

Regarding the statement made by Shan-
karacharya of Puri many people have spoken
about it. I do add my woice of protest
against this antediluvian approach to a
burning question in this country by His
Holiness Puri Shankaracharya. (Inferruptions)

SHRI RABI RAY: His Unholiness.

SHRI A. S. SAIGAL: His Holiness
cannot say like this. All humanity is one
before God.

SHRI GOVINDA MENON: Some hon.
Members have not enough sense of humour
to appreciate that I used these words ‘His
Holiness' in this connection with a feeling
that he has made a most unholy statement.
That is clear, 1 am not well-versed in the
Shastras or in the Darsanas but I want to
answer His Holiness Shankaracharya of
Puri in the words of one who is treated as
one of the builders of modern India, a great
soul whom we respect very much, Swami
Vivekananda. What has he spoken about
this ? There is a book published by the
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Advaita Ashrama, Mayavati, Almora, Him;-

layas. The title of the book is ‘India and
her problems’. 1 will read, out a portion
from the book.

The great predecessor of Puri Shankara-
charya and other Shankaracharyas was born
in Kaladifin my constituency. I have great
respect for Adi Shankaracharya. The world
respects him. The great philosophy of
Advaita, otherwise known as Monism has
been propounded with very great skill by Adi
Shankaracharya. The greatest exponent of
this philosophy of Advaita in modern times is
Swami Vivekananda. If you would read his
lectures you would understand that the views
of Saankaracharya on religious problems have
been expounded by Swami Vivekananda with
great lucidity, 1 refer to Adi Shankara-
charya. Here is a beautiful statement which
contains the views of Swami Vivekananda on
untouchability. I would read out this state-
ment made by this great soul who is respec-

“ted throughout the world. This is the
passage.

“Formerly the characteristic of a noble-
minded was—(tribhuvanamupakara
shrenibhih priyamanah)—" to please the
whole universe by one's numerous acts
of service™, but now it is—I am pure and
the whole world is impure. “Don’t
touch me !" “Don’t touch me !" The
whole world is impure, and 1 alone im-
pure ! Lucid Brahmajnana ! Bravo !
Great God !. Nowadays Brahman is
neither in the recesses of the heart, nor
in the highest heaven, nor in all beings—
no™ heis in the cooking pot !

Swamni Vivekananda speaks about himself
and his brothers :

“We are orthodox Hindus, but we
refuse entirely to identify ourselves with
‘Don’t-touchism’ That is not Hinduism;
itis in none of our books, itis an
orthodox superstition, which has
interfered with national efficiency
all along the line. Religion has
entered in the cooking pot. The
present religion of the Hidus is neither
the path of knowledge nor that of
Reason,—it  is “Don’t-touchism"
“Don't touch me” *“Don’'t touch me."—
That exhausts its description.
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“Dont-touchism™ is a form of mental
disease, Beware ! All expansion is
life, all contraction is death. All love
is expansion, all selfishness is contrac-
tion. Love is therefore the only law of
life. See that you do not lose your
lives in this dire irrcligion of *Don't-
touchism™, Must the teaching (Armavat
Sarvabhuteshu}—Looking upon all beings
as your own self—be confined to books
aloné ? How will they grant salvation
who cannot feed a hungry mouth with a

° crumb of bread ? How will those, whé&
become impure at the mere breath of
others purify others 7...

“Each Hindu, I say, isa brother to
every other, and itis we, who have
degraded them by our outcry. *“Don’t
touch” ! “Don’t touch™ ! And so the
whole country has been plunged to the
utmost depths of meanness, cowardice
and ignorancs. :

These men have to be lifted. Words of
hope and faith have to be proclaimed to
them. We have to tell them: *“You
are also men like us and you have all
the rights that we have.”

Sir, no words from me would be a greater
condemenation of the statement made by
Piuiri Sankaracharya with respect to untoucha-
bility.

Regarding legal action, the Ministry of
Home Affairs consulied me as Law Minister
and 1 have said that the Government of
Bihar should be advised to launch prosecution
and I understand from enquiry that the
matter is now in the hands of a Magistrate.

SHRI 8.M. BANERIJEE: One point, Sir...

MR. DEPUTY SPEAKER: If I allow
you, I will have to allow all...(Interruptions.)

SHRI SONAVANE: I want to ask...

MR. DEPUTY SPEAKER: I will request
all the Members to address their points for
clarifications to the Minister and get the
clarification from him. Now, with the per-
mission of the House, I will put all the Cut
Motions together to the vote of the House...
(Interruptions). )



141 D.G. (Deptt. Social Welfare) CHAITRA 26, 1891 (SAKA) D.G. (Min. Foreign Trade)

SHRI SONAVANE: We are walking
out in protest against the weak-kneed policy
in oot taking action against Sankaracharya.
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(Shri Sonavane, Shri P. L. Barupal and
some other Members then left the House.)
.
All the Cut Motions were put and nega-
tived,

MR. DEPUTY SPEAKER: Now I shall
put the Demands 1o the vote of the House.

« The question is:

“That the respeclive sums not exceeding
the amounts shown in the fourth column
of the order paper, be granted to the
President, 1o complete the sums necessary
to defray the charges that will come in
course of payment during the year
ending the 31st day of March, 1970, in
respect of the heads of demands entered
in the second column thereof against
Demands Nos. 97 and 98 relating to the
Department of Social Welfare,”

The motion was adopted.

[The Motion of Demands for grants which
were adopted by the Lok Sabha are reproduced
below—ed.)

DEMAND NO. 97—DEPARTMENT OF
SOCIAL WELFARE

“That a sum not exceeding Rs. 16,48,000
be granted to the President ro complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of ‘Department
of Social Welfare.”

DEMAND NO. 98—OTHER REVENUE
EXPENDITURE OF THE DEPART-
MENT OF SOCIAL WELFARE-:

“That a sum not exceeding Rs,
3,78,32,000 be granted to the President
to complete the sum necessary to defray

142
and Supply)

the charges which will come in course

of payment during the year ending the

31st day of March, 1970, in respect of

‘Other Revenue Expenditure of _the

Department of Social Welfare".""

13.03 hrs. .
[ ]
MINISTRY OF FOREIGN TRADE AND
SUPPLY

MR. DEPUTY SPEAKER: The House
will now take up discussions and voting on
Demand Nos. 34 to 37 and 115 relating to
the Ministry of Foreign Trade and Supply
for which 4 hours have been allotted.

L]

Hon, Members present in the House who
are desirous of moving their cut motions
may send slips to the Table by thirty minutes
past two of the Clock indicating the serial
numbers of the cut motions they would like
to move. They will be treated as moved if
they are otherwise admissible. N

DEMAND NO, 34-MINISTRY OF FOREIGN
TRADE AND SUPPLY

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs.
1,16,63,000 be granted to the President
fo complete the sum necessary lo defray
the charges which will come in course
of payment during the year ending the
31st day of March 1970, in respect of
‘Ministry of Foreign Trade au.d Supply.”

DEMAND NO. 35-SUPPLIES AND DISPOSALS

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum mnot exceeding Rs.

3,55,41,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March 1970, in respect of

ULl

‘Supplies and Disposals’.
DEMAND MO 36-FOREIGN TRADE

MR. DEPUTY-SPEAKER : Motion

moved.
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“That a sum not exceeding Rs.
77,38,82,000 be granted to the President’
to complete the snm necessary to defray
+ the charges which will come in course
of payment during the year ending
the 31st day of March, 1970 in respect
of ‘Foreign Trade.”
1

DEMAND NO 37-OTHER REVENUE EXPENDI-
TURE OF THE MINISTRY OF FOREIGN
TRADE AND SUPPLY

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs.

«6,24,01,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March 1970, in respect of
‘Other Revenue Expenditure of the
Ministry of Foreign Trade and Supply."

DEMAND NO. 115-CAPITAL OUTLAY OF
THE MINISTRY OF FOREIGN TRADE

AND SUPPLY.

MR. DEPUTY-SPEAKER : Motion
moved.

That a sum not exceeding Rs.

1,73,85,000 be granted to the President
to complete the sum y to defray
the charges which will come in course
of payment during the year ending the
31st day of March 1970, in respect of
Capital Outlay of the Ministry of
Forcign Trade and Supply.”

Hon. Members may now move their
cut motions.

SHRI K. M. MADHUKAR (Kesaria) :
1 beg to move :

That the demand under the Head
Ministry of Foreign Trade and Supply be
reduced to Re. 1.

[Failure to Nationalise tea plantations.
(€))]

SHRI P. VISWAMBHARAN (Trivan-
drum) : I beg to move :

That the demand under the Head
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Ministry of Foreign Trade and Supply be
reduced by Rs. 100.

[Need to implement effective steps to boast
up exports. (4)]

SHRI K. M. MADHUKAR : I beg to
move :

\

That the demand under the head
Ministry of Foreign Trade and Supply be
reduced by Rs. 100.

[Failure to stop irregularities in the Civil
Supplies Department. (14).]

SHRI P. VISWAMBHARAN : I beg to

move :

That the demand under the Head Supplie3
and Disposals be reduced by Rs. 100.

[Need to take drastic action against the
top officers in the Department of Supplies
and Disposals who were responsible to pay
advances to the United Provinces Commer-
cial Corporation in the road roller deal,
resulting in a loss of about rupees two crores
to the Government, (15)]

That the demand under the Head Other
Revenue Expenditure of the Ministry of
Foreign Trade and Supply be reduced by
Rs. 100,

[Need to accept the scheme submitted by
the Government of Kerala for the develop-
ment of coir industry and to provide ade-
quate funds for the implementation of the
scheme. (16)]

That the demand under the Head Capital
Outlay of the Ministry of Foreign Trade and
Supply be reduced by Rs. 100

[Need to develop the free trade zone at
Kandla. (17)]

SHRI OM PRAKASH
(Moradabad) : I beg to move :

TYAGI

That the demand under the head Minis-
try of Foreign Trade and Supply be reduced
by Rs. 100.

Failure 1o introduce. Indian products in
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African and South American countries and
in Mauritius. (18)]

That the demand under the Head Minis-
try of Foreign Trade and Supply be reduced
by Rs. 100.

[Failure to improve the quality and value
of India’s exportable goods. (19)]

-
That the demand under the Head Minis-
Sy of Foreign Trade and Supply be reduced
by Rs. 100.

[Failure to create attraction and confi-
dence in Indian goods abroad. (20)]

That the demand under the Head
Ministry of Foreign Trade and Supply be
*reduced by Rs. 100,

[Failure to ‘end India’s dependence on
USSR in the mafter of foreign trade (21)]

That the demand under the Head
Ministry of Foreign Trade and Supply be
reduced by Rs. 100.

[Failure to check wastage in the Ministry.
(22).]

That the demand under the Head
Ministry of Foreign Trade and Supply be
reduced by Rs. 100.

[Failure to check corruption rampant in
granting import licences. (23)]

That the demand under the Head
Ministry of Foreign Trade and Supply be
reduced by Rs. 100.

[Failure to -check malpractices and
wastage in S. T. C. (24)]

That the demand under the Head Supplies
and disposals be reduced by Rs. 100.

[Need to improve the working of Supply
Missions in U. S. A. and U. K. (25)]

That the demand under the Head
Supplies and Disposals be reduced by Rs. 100.

[Failure to lay emphasis on the export of
finished prodvcts rather than on raw mate-
rial. (26)]
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That the demand under the Head Foreign
Jrade be reduced by Rs. 100.

[Failure tosimprove the testing procadure
of the quality of exportable goods. (27)]

That the demand under the Head Foreign
Trade be reduced by Rs. 100. 4

[Inactivity of conmsuls in our Missions
abroad. (28)]

That the demand under the Head Foreign
Trade be reduced by Rs. 100,

[Absence of show-windows exhibiting
Indian products abroad. (29)] .

That the Demand under the Head Fore-
ign Trade be reduced by Rs. 100.

[Failure to include the representatives of
traders in the deligations going abroad. (30)]

‘That the demand under the Head Fore-
ign Trade be reduced by Rs. 100.

[Failure to abolish Commerce Depart-
ment, England. (31)]

That the demand under the Head Fore-
ign Trade be reduced by Rs. 100.

[Failure to ensure the supply and export
of goods in time. (32)]

That the demand under the Head Fore-
ign Trade be reduced by Rs. 100.~

[Failure to check the fall in the export
of jute. (33)]

That the demand under the Head Fore-
ign Trade be reduced by Rs. 100.

[Failure to seek the advice of experienced
traders of the country in the matter of
import and export. (34)]

That the demand under the Head Fore-
ign Trade be reduced by Rs. 100.

[Failure to check black marketing in the
import licences, (35)]
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That the demand under the head Othen
Revenue Expenditure of the Ministry of
Forcign Trade and Supply be reduced by
Rs. 100,

[Laxity in the control of enemy property.
(36)] .

That the demand under the head Other
Revenue Expenditure of the Ministry of
Foreign Trade and Supply be reduced by Rs.
100,

[Failure to confiscate the property and
Trade of Pakistan as a retaliatory measure.
37

T.hat the demand under the head Other
Revenue Expenditure of the Ministry of Fore-
ign Trade & Supply be reduced by Rs. 100,

[Failure to provide incentive to the textile
industry. (38)]

That the demand under the head Other
Capital Outlay of the Ministry of Foreign
Trade and Supply be reduced by Rs. 100.

[Failure to make the free trade at Kandila
a success, (39)]

That the demand under the head Other
Capital Outlay of the Ministry of Foreign
Trade and Supply be reduced by Rs. 100.

[Failure to encourage free trade. (40)]

SHRI SHINKRE : (Panjim).
move — ¥

1 beg to

That the demand under the head Ministry
of Foreign Trade and Supply be reduced to
Re. 1.

[MNeed to protect our export oriented
industries in view of the proposed drastic cuts
of imports from Commonwealth countries by
Great Britain. (41))

That the demand under the head Minis-
try of Foreign Trade and Supply be reduced
to Re. 1.

[Need to concentrate and expand our
trade relationship with South American coun-
tries. (42)]
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That the demand under the head Minis-
try of Foreign Trade and Supply be reduced
to Re. 1.

[Need to revise the policy regarding issue
of exporters licences to Goans so that the
persons who were persoma non grata during
the Portuguese regime are benefited. (43)]

That the demand under the head Ministry
of Foreign Trade and Supply be reduced to
Re. 1.

.

[Need to form a Committee of the repre-
sentatives of Railways, Shipping and Trans-
port, Labour and Foreign Trade Ministries to
suggest steps to boost the export of ore from
Goa which even presently give India not less
than 40 crores rupees in foreign exchange.
(44)] )

That the demand under the head Minis-
of Foreign Trade and Supply be reduced to
Re. 1.

[Need to study the prospects of our ex-
port trade of iron ore and manganese ore in
view of the stiff competition from Australia
and Brazil. (45)]

That the demand under the head Minis-
try of Foreign Trade and Supply be reduced
to Re. 1.

[Need to form a Committee of the Mem-
bers of Parliament to study thoroughly the
causes endangering our exports of iron ore
and manganese ore from Goa. (46)]

That the demand under the head Minis-
try of Foreign Trade and Supply be reduced
by Rs. 100.

[Need to investigate into the dealings in
ore by the Goan sline-owners and exporters
with private firms in foreign countries. (47)]

That the demand under the head Minis-
try of Foreign Trade and Supply be reduced
by Rs. 100. .

[Need to investigate inio the misuse
of foreign exchange by Goan Exporters of ore
which they get as incentive for exports, with
the condition to import machimery or spare
parts useful to mining industry. (48)]
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That the demand under the head Minis-
try of Foreign Trade and Supply be reduced
by Rs. 100.

[Need to give subsidy or loan to the Red
Oxide and Oker producing factory at Cor-
lim-Goa in view of bright prospects of export
trade from these items. (49)]

That the demand under the head Minis-
try of Foreign Trade and Snpp]y‘be reduced
bv Rs. 100.

[ ]

[Failure to impress upon Planning Comm-
ission the need for the expansion of Marma-
goa Port which will be helpful to increase
of ore exports from Goa. (50)]

That the demand under the head Mini-
« try of Foreign Trade and Supply be reduced
by Rs. 100.

[Need to open show rooms in South
American countries - to boost our exports ihere
if necessary with the Air India Offices or
Agencies. (51)]

That the demand under the head Ministry
of Foreign Trade and Supply be reduced by
Rs. 100.

[Need to nationalise the export trade of
iron ore and manganese ore. (52)]

That the demand under the head Minis-
try of Foreign Trade and Supply be reduced
by Rs. 100.

[Need to implement effective steps to
boost up exports to Brazil. (53)]

That the demand under the -head Minis-
try of Foreign Trade and Supply be reduced
by Rs. 100.

[The working of the M.M.T.C. in Goa
which is causing hardships to small mine-
owners of Goa. {54)]

SHRI K.M. MADHUKAR: I beg to move:

That the demand under the head Minis-
try of Foreign Trade and Supply be reduced
to Re. 1.

[Failure to stop the import of raw jute to-
tally. (55)]
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That the demand under the head Minis-

try of Foreign Trade and Supply be reduced
®to Re. 1.

[Failure t0 organise the export of mango
and mango juice, (56)]

That the demand under the head Minis-
try of Foreign Trade and Supply be reduced
to Re. 1.

[Failure to stop the import of goods
manufactured or likely to be manufactured
in the country. (57)]

That the demand under the head Minis-
try of Foreign Trade and Supply be rPduced
to Re, 1.

[Failure to adopt the policy of barter
with the countries from which goods are
imported. (58))

That the demand under the head Minis-
try of Foreign Trade and Supply be reduced
to Re. 1,

Failure to nationalise the foreign trade
(60)]

That the demand under the head Minis-
try of Foreign Trade and Supply be reduced
to Re. 1.

[Failure to stop the export of raw ma-
terial and export manufactured goods instead.
(61)]

That the demand under the htad Minis-
try of Foreign Trade and Supply be reduced
to Re. 1.

[Failure to make rupee-trade the domi-
nant componant of our foreign trade. (63)]

That the demand under the head Minis-
try of Foreign Trade and Supply be reduced
to Re. 1.

[Need to strengthen the trade relations
with the socialistic countries. (64)]

‘That the demand under the head Ministry
of Foreign Trade and Supply be reduced to
Re. 1.
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[Failure
(66)]

That the demand under the head Mini_stry
of Foreign Trade and Supply be reduced to
Re. 1.

[Failure to step up trade with all coun-
tries uniformly. (67)]

That the demand under the head Minis-
try of Foreign Trade and Supply be reduced
by Rs. 100,

Need to accept the scheme regarding
development of Kerala Coir Industry forwar-
ded by Government of Kerala. (68)]

That the demand under the head Ministry

of Foreign Trade and Supply be reduced by
Rs. 100.

[Failure to give economic aid for the
development of Coir Industry. (69)]

That the demand under the head Ministry
of Foreign Trade and Supply be reduced by
Rs. 100.

[Meed to give assistance to the Kerala
Government for setting up Export House for
Coir Industry. (70)]

That the demand under the head Ministry
of Foreign Trade and Supply be reduced by
Rs. 100.

[Meed for the purchase of coir matting
and foot-mats by the Departments of Govern-
ment of India. (71)]

That the demand under the head Ministry
of Foreign Trade dnd Supply be reduced by
Rs, 100.

[Need to pay more attention for the
development of Coir Industry in West Bengal
and other States. (72)]

That the demand under the head Minis-
try of Foreign Trade and Supply be reduced
by Rs. 100,

[Need to improve the condition of lakhs
of workers engaged in coir industry, save
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them from the clutches of exploiters and to
fix minimum wages for them. (73))

That the demand under the head Ministry
of Foreign Trade and Supply be reduced by
Rs. 100.

Need to take over coir industry in Kerala
(74)) ) .

That th: demand under the head Foreign
Trade be reduced by Rs. 100.

L]
[Need to establish trade link with Cuba.
)

That the demand under the head Foreign
Trade be reduced by Rs. 100.

[Failure to establish trade links with
North Vietnam. (76)] e

That the demand under the head Foreign
Trade be reduced by Rs. 100,

[Unsatisfactory Performance of consulates
abroad, (77)]

That the demand under the head Foreign
Trade be reduced by Rs. 100.

[Need to boost our exports trade, (78)]

That the demand under the head Foreign
Trade be reduced by Rs, 100,

[Failure to ban the export of trucks to
South Vietnam from India. (79)]

SHRI YASHWANT SINGH KUSHWAH
(Bhind) : I beg to move :

That the demand under the head Ministry
of Foreign Trade and Supply be reduced by
Rs. 100.

[Corruption rampant in the Ministry.
(80)]

That the demand under the head Ministry
of Foreign Trade and Supply be reduced by
Rs. 100,

[Favouritism shown in grantiog
and export licences. (81)]

import

That the demand under the head Ministry
of Foreign Trade and Supply be reduced by
Rs. 100.
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[Failure to step up India’s export trade.
(82)]

That the demand under the head Ministry
of Foreign Trade and Supply be reduced by
Rs. 100.

[Injustice done to Indian textile industry
by increasing export duty on cloth exported
to UK. (83)] .

That the demand under the head Ministry
of Foreign Trade and Supply be reduced by
Rs. 100.

[Failure to take steps to have better trade
relation with Israel. (84)]

MR. DEPUTY SPEAKER : The cut
motion are also before the House.

13,15, hrs,

The Lok Sabha adjourned for Lunch till a
Quarter Past Fourteen of the Clock.

The Lok Sabha reassembled afier Lunch at
Eighreen Minutes Past Fourteen of the Clock.

[SHRI GADILINGANA GOwD in the
Chair.)

DEMANDS FOR GRANTS—Contd.

MINISTRY OF FOREIGN TRADE AND
SUPPLY—Contd.
SHRI N. K. SOMANI ( Nagiur):

I would like at the very outset to extend a
word of cautious optimism upon the
modestly creditable performance of exports
during 1968-69, when the exports during
the first ten months of the year under
reference increasel to Rs. 1,135 crores and
imports declined to Rs. 1,519 crores, thereby
reducing for the first time the adverse
balance of trade to Rs. 358 crores against
double this average for the previous year.
1 would, however, like to caution the hon.
Minister against indulging in the sam:
kind of ‘green revolution’ that we have
much too scon started talking about in
this country. This is only an inkling of
the enormous potential of exports we have

* like
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in our country. Therefore, any complacency
at this stage is not called for. I would
to stress the need for a continuing
helpful climate and environment in this
country and’ a purposeful import-#xport
policy whereby the frontiers we have
advanced are not only consolidated but
extended a little furtfer, 1 would also
like to put a lot of responsibllity on this
important Ministry of Foreign Trade and
Supply on which our adverse balance of
trade depends and would like to caution
the present Minister that he should avoid
the pitfalls and acts of commission and
omission which his predecessor chose to
indulge in,

1 would, Sir, at this stage like fo start
with the textile industry which, of course,
is the nmost important segment of the
industries that is under his administration.
As everyone knows, there are over 640
cotton textile mills in this country which
have been in existence for the last 120
years or so. !

SHRI GEORGE FERNANDES
(Bombay South) : Not all of them.

SHRI N. K. SOMANI : Yes, not all
of them. But today they are there with
over 17.4 million spindles and over 200,000
looms and with a total employment
complement of about 7.75 lakhs of workers.
The tragedy of the situation is that the
cotlon textile crisis has deepened to such
an extent that by its sheer size, volume
and complexity the successful solution of
it continues to baffle both thee¢industry on
the one side and the Government on the
other side. By a plethora of historical
and legislative circumstances nearly 84
textile mills are lying closed today, which
by itself accounts for about 24 million
spindles and a production potential of 10
lakhs of metres of cloth per day, It has
also rendered 65,000 workers idle on the
streets. Therefore, this by itsell brings us
at once to this abidiog crisis which has
bzen continuing for a number of years and
the Government of India is in no small
measure responsible for the state of affairse
in the textile industry., The help that has
been sought to be given to the textile.
industry so for by the Government has
both been halting and .hesitant and com-
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pletely out of tune with the needs of the
day.

I*would refer to the recefit recommen-
dations, very important recommendations.
made by no less a person than Shri
Manubhai Shah who was, as everyone knows,
concerned with the administration of this
Ministry for a long period of time. Itis
curious that the people like the hon.
Ministers, when they are in their seats of
power for a long period of time, cannot see
the needs of the Industry; when they are
themselves in power, they do not see the
writings on the wall. As soon as they are
out of power, they start ceeing sense and
make sensible recommendations. Then their
successors cold-storage their recommenda-
tions, which their own predecessors made.
Here, Mr. Manubhai Shah’s first report
came last year and the second report has
been submitted in the month of January, 69.
Mr. Shah on behalf of the Gujarat Govern-
ment and Kogekar Committee on behalf of
the Maharashtra Government have submitted
two outstanding documents, which have
studied very seriously the wvarious ills and
needs and demands of the textile industry.
I would urge that the present Minister should
rise above personal equations and extend
his helping hand to the textile industry which
seriously needs it.

I would like to say that, in view of the
demand and supply position, in view of the
completely changed situation now, whatever
little scheme of controls which is in operation
in the textile industry is completely uncalled

for. The ‘ustification for the huge and
cumbersome organisation of the Textile
Commissioner’s office in Bombay. the

existence of which continues to be justified,
is no longer necessary. Therefore, not only
as a result of a realistic appreciation but as
a result of the Manubhai Shah Committee's
recommendations and the Kogekar Com-
mittee’s observations, the Government of
India should take early steps to decontrol
the remaining varieties of cotten textiles that
continue to be under his operations.

Sir, one of the important recommenda-
tions made by Shri Shah is in respect of a
Merger Commissioner, He has recommen-
ded that the weak units may be taken over
by the stronger ones which are running effici-

16, 1969  Foreign Trade and Supply) 156

ently, honestly and who have not only got
technical expertise but also marketing expe-
rience, According to Shri Manubhai, this
Merger Commissioner should not only be
made operable in the textile industry but
also in other sectors of industry, where the
national resources have been invested, which
for the same reason, partly dpe to the
management’s own faults and partly due to
the insensitive policies of the Government of
India have now been brought to a complete
halt. One of the important schemes in this
merger is the allowance of carrying forward
the losses of the weak units. 1f you would
desire safeguards, in the évent of a take-over,
and the taken over unit is not being heeded
to in terms of re-vitalisation and modernisa-
tion you can entrust the Income-tax Officer
with the power to cdeny the tax concessions,
where you see that the stronger unit is mot
behaving properly as far as the weak unit is
concerned. With these safeguards, I see
absolutely no reason why the Government
should hesitate in bringing forward further
measures in addition to the Bill passed last
year in terms of reconstruction and rehabilita-
tion of the mills and in addition to the limited
efforts that the National Textile Corporation
has been allowed to take; because a great
deal has to be done not only in terms of
mills which are not running successfully but
there is a large complement of textile mills
on the borderline. In my speeches over the
demands of the Commerce Ministry, 1 have
been saying over the years that if you denied
them help in time, you would find that
instead of 84 mills there will be more mills
of this category, unfortunately. Measures
should be taken within a reasonable time so
that all help is provided. As regards persons
thrown out of their jobs in the textile industry,
some suggestions have been made that run-
ning mills should be allowed to stagger their
holidays and the efficient and strong mills
should run for seven days a week and all the
365 days in a year and the extra complement
which comes to roughly one-seventh of the

total number of workers could thus be
absorbed.
The financial needs for modernisation

and rehabilitation of the textile industry have
been indicated and you will appreciate the
sheer size of the amount. The Kogekar
committee of the Maharashtra Government
says that after providing for the internal
resources that would be generated by the
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textile industry, about Rs. 100 crores would
be required as capital to put them on their
feet and the Committee recommended that
the State Governments like Maharashtra,
Mysore and Gujarat and the Central Govern-
ment should provide them finance in 50 :
50 proportion. Mr, K. K. Shah, now in
the Union Cabinet, sometime before he
became a Minister, three or four years ago
had made certdin valuable recommendations
in respect of the textile commissioper's office,
abolition of the controls and the unnecessary
lethora of rules and regulations. T ask such
gentlemen : have they no responsibilities in
respect of those recommendations once they
come into the Government ? The Shah
committee’s recommendations are still not
fully implemented. Either the Government of
India should study that report and say that
whatever steps have to be taken have been
taken; otherwise Mr. Shah must take up the
matter at the highest level if the present
Minister cannot do so.

Cotlon continues to baffle us and Rs. 90-
100 crores is ulilised every year on its import.
Not only the quality and the length of the
staple but the requirements are such that we
cannot find so much in our country. World
average of cotton production per acre is 304
Ibs. compared to India's 114 Ibs. The Soviet
Union tops the list with an average of 692
Ibs. This Government and this ministry
which had been bringing in their technical
skill and know-how must do so here; this is
one field where we can certainly call for their
expertise and knowledge. Efforts are made
by the Indian Cotton Mills Federation to
tackle this problem by the cotton development
project. In our pational interest and in the
interest of saving foreign exchange and also
in the interest of the cotton textile industry
those efforts must be reinforced.

The Price of Indian cotton had gone up
by 20-30 per cent during the last three or
four months and this is an element which
counts for fifty per cent of the cost of cloth
produced. [ do not know why the agreement
to import 250,000 bales of cotton under PL
480 is being delayed because delay creates
uncertainty in respect of a vital raw material
for this industry.

1 now turn my attention to another
important sector of import policy. whileI
welcome the darrot-and-stick policy 1 have
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grave doubts about its implementation. What
do we find about the priority sector which
Jas to export five per cent of its annual pro-
duction out of this country 7 Out of 341
units only 37,bave fulfilled their plags in
terms of ten per cent exporis.

1 would, therefore, like the Government
not to overlook this because the junits that
have taken up the challenge are far few in
number, but the units that have defaulted
in terms of this national responsibility should
not be given captive authority as far as
foreign exchange and imort licences are
concerned. [ would like you to treat them
with more penal measures. I would like
you to deny them the rightful share of
foreign exchange and create a pool of
limited foreign exchange where such défaul-
ting members may be able to buy in public
auctions their import licence requirements,
but certainly those of the priority units and
the non-priority units, of which there are
200 which have exported more than 10 per
cent of their annual production. should be
given the highest priority in the matter of
foreign exchange and facilities for further
expansion and diversification for continued
increase in exports. (Interruption) Only 37
out of 341 have fulfilled their obligations.
In these matters, therefore, whatever problems
are there in the matter of drawback on
duty, red-tapism, delay in the import
entitlement, delay in the payment of cash
subisidies, and s0 on should be avoided. 1
am told that several cases are still pending
in the JCCI offices in Bombay, Calcutta,
Delhi and Madras. You must certainly
have a time-limit of one month from the
time in which shipping documqpts are
registered or deposited in the office of any
JCCI, and the awards in terms of cash
subsidies and the facilities that are given for
the import licences should be in the expor-
ters’ hands.

Now, in conjunction with the External
Affairs Ministry, I would like to comment
on the role of our various commercial intel-
ligence units situated all over the world
along with our embassies and consulates.
The hon. Minister knows that the prices of
both the traditional commodities and the
non-traditional commodities are not stagnant
in any part of the world and depending on
the demand and supply situation, the total,
overall picture of the international trend
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keeps on changing from month to month
and from period to period. But I would
urge upon the hon. Minister to take up
witk his colleague one thing: that is, the
various Attaches attached to the various
embassies and consulates throughout the
world make a wegkly study of the prices,
their econognic behaviour in the country in
which they are situated and they should
send their comments about any large import
prospects and tenders in which Indian busi-
nessmen could be interested and things like
that, That should come on a weekly basis
either through the telex or the telecommuni-
cation systemn.

Row, the sending of trade teams abroad
is certainly a step which is very well advised.
I do not know why under the ill-conceived
policy of the Finance Ministry not enough
teams go abroad to promote our exports and
other things. When I look at the personal
and composition of the various teams, what
do I find? One team is being sent to Latin
America eight or nine months after the
goodwill generated by the visit of our Prime
Minister. There, I find that only top
industrialists are included in the list which,
according to me, are not going to get any
resulis as far as this country's exports are
concerned. I would like to ask why in
these trade teams professional managers,
public relations managers, marketing mana-
gers and consultants including the public
sector managers are not included, so that
they can go as a professional team
and not as top industrialist team to any
particular country. because you have to
cover the structure at the middle level, the
low level as well as at the top level. There-
fore, in such teams, rightly-composed person-
nel should be sent away from India as far
as this export promotion is concerned.

Itisa great pity that the world fairs
that are held from time to time—one was
held in New York, another was held in
Seattle and a third one in Montreal in
recent years—are not taken note of properly
by the Government. The world fair at
Osaka the Osaka Exp of 1970—was made
koown to the world during the last four
years. A special company was formed for
ths purpose as is usual in such cases, and
the Government of India, your Ministry,
were aware of this particular world fair to
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be held in Osaka which is very important
from India’s point of view for the last four
years. And now, just last month, the
Ministry woke up and took a “timely”
decision of sending its architect a few days
agoto select the site and to examine the
terms of reference that are there. It is
cortainly very painful to see this attitude.
Once again onh account of lack of time, you
would not be able to get a good and sound
architect and design and your industrialists
would not be able to put on a brilliant dis-
play. You will cut a very sorry figure not
only with developed countries, but with
developing countries. He should investigate
where this abysmal delay occurred and who
is responsible for this particular attitude,

Coming again to the administration of
the import and export department, one com-
mon complaint is that your import Red Book
on policy administration is so complicated,
the language used is so insecure and uncer-
tain, that it is open to various interpretative
facilities in the CCI and various other offices
of the JCCI and so on. 1 would recommend
that not only should your policy be crystal
clear, but it should not be available for

i and misinterpretation. A simple
handbook in English and Hindi meant for
trade and the common man should be brou-
ght out, It whould be possible for people
involved even in a small measure with im-
port and export to find out exactly what is
the meaning and purpose of your policy. The
Direct Taxes Board responsible for the ad-
ministration of income-tax have produced in
simple language a handbook for the benefit
of tax-payers, I would appeal that such
documents should be produced by this minis-
try also.

Several cases have been brought to my
notice—I do not know whether 1 should call
it misappropriation or impropriety—about
nominations of import entitlements which
are allowed to be sold and nominated in
favour of the parties who can supply you
with raw materials. Thid system is subject
to grave misuse. I shall give two instances
and 1 hope the minister will look into them.
A Bangalore party recently was allowed to
buy nominations for milk powder worth lakhs
of rupees, while it is very well known that
his own factory would comsume only Rs. 1
or 2 lakhs worth of milk powder for its
entire products. Such entitlements which
fetch a very handsome premium in the mar-
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ket allow unsocial elements to buy those no-
minations obviously in collusion with certain
people and make a windfall and illegitimate
profits.

‘The second item which is more serious is
this. In spite of the fact that wooltops and
polyster fibre gre items which are allowed to
be canalised and imported only through the
STC and which are meant only for actual
users, these have been allowed to be cor-
nered and bought by a Ludhiana business-
fan to the extent of Rs. 40 lakhs, while his
own consumption of polyster fibre connot be
more than Rs. 2 or 3 lakhs. Does the
minister or the CCI know that the premium
on polyster fibre licence is as high as 350 to
400 per cent in the Market, which makes it
posibble for such people to indulge in these
mulpractices ?

Government, as far as their external trade
policy is concerned, should devote a little
more attention to the developed countries, as
far as exports are concermed. Itis to my
mind somewhat futile to try to sell your
goods to similarly-situated economies like
the developing countries. When we are deve-
loping our locomotives, cement, paper and
other engineering goods, other developing
countries are involved exactly in the same
exercise. 1 would therefore like that we
should extend a little more enterprise and
effort to obtain even a tiny infinitesimal
portion of the fabulous developed markets
like America, Europe and other advanced
countries, where labour is in short supply
and several goods made in India can find
a place. There is a report on this produced
by the Indian Institute of Management,
Calcutta, 1 recommend the Minister pays
some attention to it, because efforts in the
direction of obtaining export markets in
developed countries are likely to pay richer
dividends. I am not recommending that
you completely close shop with developing
countries, but the balance in your policy
should be such that we get the maximum
advantage in our international trade.

There was a news item that three
American drug firms owe India Rs. 9 crores
as compensation for over-charging tetra-
cyclene over ten years’ time. The Ministry
must look into this. Our country imported
800 million capsules of tetracyclene from
1957 to 1967.
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This drug which costs the manufacturers
1.6 cents was imported and sold to this
country for 51 cents. Based on an investi-
gation in the Unjted States of America the
manufacturer of this drug was ordered and
instructed to pay back to American manu-
facturers the difference in this cost. It is
for this Government to moVe the American
Government, or whatever chnnnc]s.mey find
suitable, to see that this compensation which
because of a monopolistic situation prevailing
in America comes to be misused is received
properly and whatever overpayment was
made should be recovered.

My last point is in respect of MMTC.
I would not like to comment on STC. I find
to my pleasant surprise that there has Been
considerable i t ever since Shri
Prakash Tandon took over. Because of lack of
time I would not go iotoit. But there is
one thing that troubles me and that is in
respect of the Administration of MMTC
under which one single individual, Messrs,
Ram Bahadur Thakur, much to the detri-
ment of all other mine owners in the private
sector as well asin the public sector, has
been given the monopoly of the export of
manganese ore. The figures are 1,00,000 tonnes
to Czechoslovakia, 20,000 tonnes to Rumania
and 10,000 tonnes to Korea. I fail to understand
why the MMTC cannot buy this on a gouta
or State-wise basis or mine-owing capacity
basis instead of entrusting this entire manga-
nese ore business to a single individual
which raises a number of problems.

mmpro’

SHRI M. SUDARSANAM (Narasa-
raopet) : Mr. Chairman, Sir, while support-
ing the Demands for Grants of the Ministry
of Foreign Trade 1 compliment the Minister
for Foreign Trade and also his predecessor,
the Minister of Commerce. The Govern-
ment have done very remarkable work in
promoting exports and striving to solve the
balance of payment problem, The year 1968
marked a good turning point. As the report
mentions, our adverse balance of trade was
only Rs. 551 crores as compared to Rs. 883
crores in 1967.

Everyone of us realise that what has been
achieved is only the begioning—a continuous
cffort on a sustained basis is required to
improve our export performance. I am not
one of those who would consider that a real



163 - D.G. (Min.

[Shri M. Sudarsanam]

break-through has yet been achieved. I wou'd
appeal to the the Minister to see that the
State Governments cooperate fully well in
this export promotion. I find that they are
putting all sorts of hurdles in the export
front by indirect taxation on the exportable
commodities. This must be taken up ata
very high level through the Prime Minister
and through the Deputy Prime Minister at
the NDC level to see that the Chief Ministers
and the team of officers cooperate fully in
our export performance.

As [ said, ] am note one of those who
would consider that a real break-through has
yet been achieved. But there is no doubt
that significant and commendable progress
has been made. The lost ground has been
retrieved. It is easy for critics to say that
the export performance in 1968 is only mar-
ginally better than in 1964. This is true.
We must realise that the country passed
through a severe strain in the last two or
three years on the agricultural front. There
was continuous drought and the agricultural
front was seriously affected. This is the real
cause for the fall in exports during the last
few years. It is of course inevitable.

Now let us look at our achievement.
‘The exports of engineering goods will reach
an all time high of Rs. BS crores in 1968-69.
Steel will account for another Rs. 75 crores,
which is of course unprecedented. Diamonds
and precious stones will enable us to have
foreign exchange earnings of Rs. 38 crores
in 1968-69. These are significant gains as
compared to previous years. Many Indian
parties have, with the help of Government,
secured large wvalle contracts in overseas
and India’s image as a supplier of quality
manufactured goods at reasonable prices is
getting  established. In the case of non-
traditional exports government have evolved
pragmatic policies of cash assistance and
import replenishment.

I do not, however, mean to suggest that
all is rosy. As I mentioned earlier, the task is
an uphill one, specially for one who looks at
the problem in its entirety. Currently almost
30 per cent of our export earnings have to be
earmarked for repayment of debt obligations.
So, the long term goal has to be one of not
only closing the balance of trade gap but also
to achieve a surplus. This cannot be brought
about in the immediate future. But we have
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to strive towards that end if the nation’s
dependence on foreign aid is to be reduced
and ultimately eliminated. So, patriotic
efforts is necessary for the development of our
export and everyone must work and co-
operate in a friendly spirit.

Now I would like to offef a few sug-
gestions for the consideration of the Govern-
ment. The first one concerns the need for
reducing the burden on exports to the maxi-
mum extent possible. If we really want 1>
compete in the global market, abolition of ex-
port duty or at least reduction of export duty
on certain commodities is essential. Even at
present the burden on export by export duties
is of the order of Rs. 74 crores in the current
year. If we have to give a real push to
exports of traditional products, government
must reduce export duties. One such instance
is tobacco. The export duty on tobacco was
imposed at the time of the devaluation
of the Indian rupee. UK is the chief buyer
of Indian tobacco. Now the sterling has been
devalued and there is a big glut in the
market for tobacco. So, unless we reduce
export duty we cannot think of the export
of this commodity. It is a very good
foreign exchange earner. Last years we
earned Rs. 35 crores by the export of
tobacco. Unless something is done by the
government urgently, we will be missing the
whole market and we will not be able to
compete in the world market in tobacco.

Another point to which I want to make
a reference concerns the post UNCTAD-II
developments. 1 have followed with some
interest the developments that have taken
place. Perhaps, the Government of India
are doing their best in close consultation
with other like-minded countries, The pro-
gress in the matter of having new interna-
tional commodity agreements or of getting
preferential treatment in regard to tarilf for
manufactured products from developing
countries as a whole has beenslow. I would
like to suggest very earnestly that Members
of Parliament as well as representatives of
the business community should be actively
associated in all major discussions relating
to the second UNCTAD. There should be a
Standing Committee attached to the Ministry
of Foreign Trade and Supply to determine
the thinking of Government on these matters.
Indeed, this is the only way in which
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Members of Parliament can be kept informed
and, if I might use the word, educated with
the problems of international commercial
policy which has a wital bearing on our
export effort.

I welcome the new import policy, which
is in fact the foreign trade policy of the
, country. It‘has many good features. How-
ever, there is much room for drawing up a
vigorous programme of import suBstitution.
This can be done only by an industry-wise
mnalysis not only in the form of studies but
in the form of evolving and implementing an
action-oriented programme.

I would like-say one word about the

trade with rupee-payment countries. While’

this trade has improved to some extent, we
must assess the gains and losses by exami-
ning whether we are obliged to pay a much
higher price for imports from them than
from free foreign .exchange countries. At
the same time, we-must examine, and I
would draw the attention of the Home
Minister also to this point, whether in some
cases higher rupee prices are not being paid
to certain Indian parties for being utilized
for political purposes. There are many
instances in  the matter of purchases of
tobacco, tea, cashewnuts, coir products etc.
where the rupee payment countries have
paid more than the market price and the
amount so realised has been used for pur-
poses which affect the functioping of our
democracy in a prejudicial manner.

I would also suggest to the Minister to
evolve ways and means of promoting joint
ventures in overseas countries, which are a
new line of export promotion measure. Some
cash remittances must be allowed and a
scheme of guarantee evolved for protection of
such investments made by the Indian parties.

Here I would submit to you that the
point raised by my predecessor, Shri Somani
is not correct about the Latin American
delegation. Here executives cannot do any-
thing. The whole idea of sending this
delegation is to explore possibilities of
collaboration with industrialists of those
countries for putting up some industries so
that it can be a source of foreign exchange
earning for our country. That is really very
important. That is what the Britishers did
and that is what the Americans did in India
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and now they are able to take a lot of
foreign exchange from India to those countries.
This must be followed by our country and
this is the best time to do so. Of course,
executives also must go but they must ga at
a later stage, after these chances are explored
by our top industrialists, bankers and shipping
people. .

-

The Ministry of Foreign Trade and
Supply now Combines the work of foreign
trade with the Department of Supply. The
Supply Department needs considerable
improvement in many directions.

All impediments towards an increase in
allround production should be removed.
Loss of production has to be brought down ;
otherwise, even with either cash incentives or
import entitlements, it will not be possible
to make any headway in export.

The greater participation by our public
sector units in foreign trade is most essential
and urgent, Every effort should be made
by public sector undertakings to export a
good portion of their production in order to
earn the foreign exchange required by them
for their maintenance and development. This
should apply to private sector undertaking
also. I appeal to the Minister of Foreign
Trade to see that a portion of the production
is earmarked for export. Then alone we
can really reach our targets. Thisis very
important and I am sure, the Minister will
consider about it.

Success of exports in new lines depends
so much on the reputation for quality and
reliability. Every encouragement Yhould be
given to improving standards of production.
Although the Government quite rightly
stressed the importance of quality, its own
purchasing policy in the country serves to
penalise higher standards of production.

The economic wings of our embassies are
pot working on business lines, chiefly
because they are staffed with certain civil
servants. ‘The fact is that they lack business
experience. It should be possible to man
the economic wings of the foreign embassies
with talented business executives,

There are big markets in the developing
countries, especially in Africa and Latin
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America. There are also several markets for
intermediate goods in developed countrids,
It is high time that the Government woke up
to the situation and re-orierdted and stream-
lined its policies and procedure in such a
way as to give a big push to our exports.

Here ] would submit to our Minister
that the question of high freight is really
coming in the way of large exports. The
freight from our country to Latin American
countries or to other countries is tremen-
dously high when compared to the freight
from Japan to these countries. Itis not
really possible to compete with this high cost
of freight and this must be remedied.

The various measurs so far taken by
the Government to re-open closed textile
mills have not yielded any significant results.
The progress made by the National Textile
Corporation has been slow, At this rate
how many of the 80 closed mills will be
revived and when? Meanwhile, nearly
85,000 trained workers are suffering from
unemployment. This situation calls for
swift action. The suggestions made by the
Manubhai Shah Committee of Gujarat for
the merger of weak units must be quickly
implemented. The strong and healthy units
should be given the necessary incentives for
absorbing the sick units.

Finally, I would plead that the Tariff
Commission which is now functioning under
the aegis of the Ministry of Foreign Trade
and Supply should come to occupy a more
important position in the sense that its
recommendations must recieve full conside-
ration fréin the concerned ministries.

SHRI C. K. CHAKRAPANI (Ponnani) :
Mr. Chairman, as the time at my disposal is
quite limited, I would like to make only a
few observations.

We are having a very acute economlc
crisis in India. Tt is b of the eco
policies pursued by the Government of India
under which the rich becomes richer and the
poor becomes poorer. When we achieved
independence, the people were educated of
the ways of exploitation of the foreign

imperialists. After Independence the things
have not improved. On the contrary,
the things have worsened. Now, the

reality is that we are inviting more and
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more funds and foreign aid from foreign
countries. The private foreign capitalists
own and control tea, jute, petroleum, mining
and chemical industries. The meaning of
the foreign trade is not just a matter of
increasing our exports but it is essentially a
problem of how to extricate our economy
I‘mm the grip of foreign e:r.ploitm, Before

depend the people were' educated on
thm lines but now the conditions of the
people in India have become more and more
pitiable.

T

After Independence, the investment of
Britain has increased and so also the invest-
ment of America has increased. We depend
on foreign aid for all our purposes. Our
plans are being formulated on the availability
of foreign funds. At the time of devalu-
ation, the Government announced that our
export would increase. On the contrary, it
did not increase.

Another point that T would like to point
out is that we are being pressurised by
foreign countries. In this connection, I would
like to point out that we should have trade
relations with Cuba, North Vietnam and
North Korea. [do not kmow what-is the
thing that prevents Government of India in
having trade relations with these countries.
Though we have got some trade relations
with the G. D. R., we have not recognised
the G. D. R. diplomatically. I would like
to ask the Government to recognise the
G. D. R. diplomatically.

Another point that I would like to high-
light is about the Export Promotion Advisory
Committee, the Foreign Trade Board, the
Export Promotion Council and so many other
Boards, the Tea Board, the Coffee Board,
the Cardamom Board, the Coir Board, the
Handloom Board, etc. These Boards are
white elephants, They cat away all the fund.
For example, there is the Coir Board in
Keral. The coir Industry is in crisis there.
Though the Coir Board has been constituted,
it does not give any help to the poor people
who are employed in the coir industry. The
coir industry is in crisis and the Coir Board
is not giving any sort of help to the industry.
So also is the case with the rubber industry.
As far as the rubber is concerned, we carn a
lot of foreign exchange out of rubber exports.
The rubber industry also has been in crisis
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in Kerala. 1Itis for the Rubber Board to
give some sort of relief to the industry.

After all, when the Government is depen-
ding more and more on foreign trade, we
cannot develop as an independent nation.
As a result of this dependence on foreign
aid, the very independence that we have
achieved will be put in danger.

L ]

It is high time that we came out of diffi-
oult situation with regard to foreign trade.
Unless there is a complete change in the
economic policy of the Government of India,
we cannot come out of the present crisis;
unless there is a reversal in the Policy of the
Government, we cannot come out of the
present crisis.

-
15.00 hrs.
Finally I would like to say that we should
have trade relations with Cuba, North Korea

and North Vietnam. I hope, the Government
would think on these lines.

SHRI NARENDRA KUMAR SALVE

"(Betul) : I consider our export performance

1968-69: to be indeed a matter of relief and
gratification, for, I do consider this to be a
turning point in our battle, critical and
desperate battle, to fight all these forces which
seek to obstruct and stultify our foreign trade.
The years 1965-66 and 1966-67 were the years
when our county was unfortunately enmeshed
in moribund economy and added to that, the
declining exports created problems of adverse
balance of payment, of foreign exchange, and
precipitated the process which was far from
being healthy so far as the economic conse-
quences were concerned. In fact, it precipi-
tated a process where we had been taken
to a point of disaster. But it is a tribute to
the endeavours of the people of our country
that in the preceding three Five Year Plans
our economy itself has developed a certain
resilience, and the various sections connected
with expanding exports made very determined
and assiduous efforts to expand and diversify
the trade as a result of which......

s W W ®OAW (IFA) ¢ T
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MR. CHAIRMAN: The bell is being
ng......

Now there i# quorum. The hon. Member
may continue.

SHRI NARENDRA KUMAR SALVE:
Sometimes after chaos there is cosflos. I am
bappy, a large number of members have
come in the chamber to listen to my speech.

I was submitting that the performance
which we have achieved in our exports is a
tribute to the endeavours that we have put
in to fight out the forces which were impeding
our exports. It is a happy augury that we
have been able to avert what might have
been an absolute disaster to Indian economy.

Though our exports are encouraging, we
have still a very long way to go and we have
to effect improvement, qualitatively and
quantitatively, in the matter of foreign trade
because unless we substantially organize our
foreign trade and increase its volume; there
will never be sufficient and real impact of the
foreign trade on the economic growth of the
country,

Sir, a very highly developed and volumi-
nous foreign trade to-day is considered sine
qua non an indispensable condition for the
economic growth and prosperity of any
country. In fact, in the last decade it bas
been clearly established in all the developed
countries that the history of the growth of the
foreign trade in those countries is in fact the
history of the growth of economy, of the
country and of the affluence of its people. In
this context the herculean task which lies
ahead of us may be properly considered and
estimated. If we were to usefully study the
figures of Japan, Japan is one country which
has colossally and incredibly expanded foreign
trade. Japan's foreign trade is sixth in the
world, the other five being UK, USA, Federal
Republic of Germany, France and Canada.
If one was to see the figures of foreign trade
of Japan one would find that in the year 1968
the exports of Japan aggregated to Rs. 9500
crores determined in terms of rupees at post-
devaluation rate, as against Rs. 1350 crores
we have achieved. In Japan they bave 100
million people; we have 500 million people.
Thus Japan with 1/5th of our population has
pearly 7-8 times of foreign trade. Then
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[
Japan's per capita income is Rs, 550 per
mopth as against Rs. 55 in gur country. I
find from this book......

AN HON. MEMBER : The figures are
WIODNg. '

SHRI NARENDRA KUMAR SALVE:
These are from this Statistical Handbook
published by the office of the Prime Minister
of Japan. It is not my imagination. 1 do
not talk through my hat. I submit that on
the basis of this per capfta income Japan's
position is 22nd, in the community of nations,
the first three being USA, Sweden and
Switzerland. USSR is pretty low—19. I do
not know what the rating of India would be.

I have given these figures only with a
view to bringing home the fact that we have
reason to be happy about our export perfor-
mance but it is something over which we
cannot be really complacent. We have still
along way to go. We need to expand our
foreign trade very substantially to have a
proper effect and impact on our country’s
economy and help improve the standard of
living of our people.

Having made general observations, I would
like to make a few observations, on certain
specific facets of our export trade. If we
were to analyse objectively the rise in ouwr
export trade, it would be found that 699, of
the rise is attributed to our exports to Asian
and Oceanian countries, which include
Melanesia, Micronesia and Polynesia and also
the Malay Archipelago. The higher exports to
West Asiao countries have been attributed to
continuous closure of the Suez Canal. It is,
therefore, of importance to realise that
increased exports cannot be taken to have
established a firm market. It is extremely
improper for us to consider that we have
already entrenched ourselves in these markets.
We have to nurse and nurture the new market
to keep the level of exports.

There has been a sizeable increase in the
export of engineering goods, iron and steel
and handicrafts, specially exports of diamonds,
pearls and precious stones. There is also a
modest increase in iron ore, coffee, cashew
kernels and semi-manufactured products like
paper and paper-boards, rubber goods and
chemicals
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But, Sir, one very disquieting and dis-
concerting feature of our export trade is
decline in our traditional items of exports
such as jute manufactures, tea, oil cakes,
spices, manganese ore, unmanufactured
tobacco and mica. It is absolutely necessary
that we take drastic and substantial measures
to establish firmly the foreign markets for all
these traditional items. Various factors have
led to this debacle of decrease in exports
in respect of traditional items. Firstly
we have failed to properly resist the
pressures of the foreign buyers in reducing
regularly the per-unit price realization in
foreign exchange of our traditional items of
exports. Consequently, the foreign exchange
realizations because of decreased per unit
realisations in the various items, specially
items of traditional export have shown an
extremely unsatisfactory result. "

The expedient of export duty to mop up
profits at the right moment was not skillfully
handled. The export duty was levied after
devaluation so that the foreign buyer of goods
is not allowed to plead that as a result of
devaluation excessive profits are inherent in
exports. Unfortunately we have not been
able to coordinate action in respect of levy
of export duty with our endeavours to resist
the foreign pressure. It is now necessary for
us therefore to very thoroughly examine and
revise export duty on jute, jute manufactures,
iron ore, manganese ore and so far as tea is
concerned, I wish to submit that it is neces-
sary for us to revise the excise duty.

Sir, not many years ago we had a com-
manding position over tea exports. But
today we are facing a serious competition
from Ceylon and other countries and unless
our Indian export of tea is put on par with
exporters of other countries, it is likely that
we will further lose the market for our tea
exports.

So far as jute manufactures are concerned
they are the lowest this year, ‘since 1947,
There should therefore be complete abolition
of export duty on jute hessian and jute manu-
factures, The export of iron ore in absolute
terms has undoubtedly shown some improve-
ment. But the export duty on iron ore is a
very inhibiting factor. The MMTC through
which the export of iron ore is canalised
(except the Goa exporters) is also sustaining
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heavy losses, inrer alia, on account of export
duty.

In this connection, it is necessary for me
to make a mention about the manganese
trade. The manganese trade is not in a very
happy way. The total world production of
manganese was 13.90 million tons in 1960,
It rose to 20.30 million tons in 1966. The
total world export in 1960 was 590 million
tons, Today this is in the vicinity of & mil-
lion tons. From 1.30 million tons in 1960,
Jhe Indian exports have declined to 1,08
million tons in 1967 and 1.18 million tons in
1968. But the real difficulty is something
else. The traditional grade of manganese ore
is not being exported in adequate quantity.
What is being exported today includes
ferrogenous manganese ore to point of over
509/, of total exports. 1fone were to see
the figures of manganese export over the
years, one would find that we had acom-
manding position, a commanding influence
in the entire international market, which after
canalisation is lost.

In this connection, I would wish to
make a very imperative suggestion. The
sales-performance of MMTC must improve
considerably so far as sales of manganese ore
is concerned. The export duty on all grades
must be abolished. Railway freight on
manganese ore must be brought to the pre-
1967 level. Government must give further
support and assistance to the industry.

Before coming to the subject of Ferro-
manganese, | have a suggestion to make to
the hon. Minister. I request the Government
to create an Export Development Fund, of
not less than Rs. 75 crores. This should be
created partly from the provision in the
Budget, partly this should be raised from

* banks and other financial institutions, or, if
necessary, by even deficit financing. This
Fund should be utilised for making available
investments, loans, and credits to the indus-
tries in the field of tea, cashew, fisheries, iron
ore, manganese ore, as well as engineering
units in particular, These industries must be
given liberal and soft-term financial accom-
modation.

An autonomous body must be formulated
to operate this Fund. It must not suffer
from the misfortunes of a bureaucratic stren-
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glehold. This autonomous organisation must
work as a business concern adopting the most

n norms and methods giving a go-by
to comsiderations of conservative, conventional
and orthodox grocedures of financing exports.

Out of the Market Development Fund
provision of Rs. 44 croreg in the budget, Rs.
20 crores relate to last year and tbcrefurc you
will have to augument the same for this
year,

So far as Ferro-Manganese trade is con-
cerned, page 91 of the Report makes a brief
reference to the magnificent performance of
the ferro-manganese industry where it is
stated that the export of ferro manganese
increased from 18,256 tons in 1967 to 63,486
tons in 1968, 1 want to point out if this
connection that not a ton of this metal was
sold by the MMTC. In fact the MMTC
advised the Ministry that ferro-manganese
production is excessive in the world market
and the best way of tackling the problem of
surplus production was to ask, the Indian
Ferro-manganese Producers to close down
their furnaces and reduce their production.

But the industry took up the challenge
and a representative of the Industry sold
the goods, thanks to the very dynamic and
pragmatic policy which was pursued by the
erstwhile Minister who disregarded bure-
anratic ill-informed advice. 1 only hope
that the policy of sale which has yielded
such magnificant results duly acknowledged
by the Ministry in its reports and which
earned valuable foreign exchange and asa
tesult of which policy the industry has per-
formed so well must be pursued by the new
Minister. That is what I hope.

Lastly, in Hindi it used to be said:

‘gt Trem sy gt s frerd”

This is an absolutely outmoded concept.
Itis an old concept which has been des-
patched to the limbo of exploded myths.
I hope that this Ministry would prove that
in India where the Raja is a wvyapari, the
praja becomes very rich.

SHRI DHIRESWAR KALITA
(Guahati): T would like to oppose the
demand of this Ministry of Foreign Trade
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and Supply. Of course, I must congratulate
our Minister because his position is upgradel
and I hope that he can give a bold lead to
this Ministry. The openifig balance is
about Rs. 500 crores, as has been given in
this report. Shall 1 read it? It has been
stated here that “it has been narrowed down
to Rs. 55 crores during the year under
review™, So, this beginning is not good for
you. But I hope that you will try and see
that this gap is further narrowed down.

During the last 20 years, on the ground
of adverse balance of trade, our Government
once devalued the rupee. And we know
how much pressure from foreign monopolists
mmeLto our land.

15.17 hrs.
[MR. DEPUTY-SPEAKER in the chair]

Ours is a very big problem. Why? The
reason is that we were a dependent country.
Traditionally, under British rule, we were
exporting spices and things like skin. Then,
the Britishers, like any other foreigner, used
to take some raw-materials from our country
and they used to sell finished productsto
our country. This was the traditional trade
we were having under the British rule. But
after Independence, we took some new steps.
But these steps are coming in conflict with
the old, developed countries. 'We are having
public sector industries and we are having
private sector industries. Growth of indus-
tries demands export vigilance. But in
these days we come in conflict with developed
countries such as Germany, Japan, Great
Britain, France, America and Australia, In
foreign tralle we are always facing confronta-
tion with these countries, They do not
allow us market and India is not able to sell
her goods in some countries under the sphere
of influence of these countries. We do not
bhave any sphere of influence. We have to
create it. Even if we have to create it, they
won't allow us. They give us loans. They
give us loans under PL-480. England gives
us loans. They are tied loans and are
given on condition : *“You must purchase
these things from us and then we can import
all these things™,

Tied-up loans are given to us by America,
by Britain, by France and by West Germany.
Since they give us the tied-up loans, we are
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compelled to act according to their dictates
in exporting our raw materials, This posi-
tion is to be understood and we must
overcome it.

Here we must understand one point.
As regards India's foreign trade and export,
we are really coming in conflict with Japan,
with Britain,with France and wigh America.
When we always come in, conflict with them,
how can we get their markets? Their own
market is shrinking and as a result, Britain
and America have got no markets. They
try to have their own trade by creating
domestic markets. That is the reason why
the E.E.C. has been created. We do not
have market for our products. We cannot
export our products to these countries.
Please excuse me for saying this. It is not
a fact that you are going to have collabora-
tion in foreign trade? This is the first timé
that we are hearing a new term ‘collaboration”
in industries. That we are going to have
collaboration in foreign trade is confirmed
by an answer given to & question put on the
25th February, 1969. The question was :

“Whether the Government recently
decided to permit foreign collaboration
in trading activities 7 If so, the reasons
that prompted the Government to take
such a decision and the benefit likely
to accrue to India thereby™.

To this question, the hon.
Minister replied as follows :—

“Yes, Sir, It has been decided to permit
foreign collaboration in trading acti-
vities only where such collaboration is
exclusively aimed at augmenting our
exports.” '

So this has been confirmed in Parliament
by a question and answer.

If that is so, what for is the STC
established 7 And where is our declared
policy that by and large the S.T.C. will take
over the export and import business?
You are departing from this policy.
Instead of npationalising this you are
talking of foreign collaboration even in
foreign trade. You say that you are
independent; you are non-aligned and so on.
What are the reasons for your departing
from your declared policy ? This you have
to explain firstly.

Deputy
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Secondly, Sir, the volume of business
that is being handled uptill now by the
private business men and big monopolists
total to something like Rs. 39819 crores.
In the whole of the business, only a very
negligible percentage—one per ceot and
odd—is being handled by the State Tradimg
Corporation, 999, of the business is being
handled by the monopolists and private
business men. How can our country benefit
by that? The country cannot b benefited
at all by this Policy. I want to mention
shere one more point. That is regarding
import of crude oil and kerosene. The
import of crude and kerosene oil uptill now
from foreign countries is worth Rs, 118
crores.

It is done through Burmah-Shell, ESS50
and other foreign companies. They are
snonopolists. Recently STC has entered this
business also. But may I request the
Government that this whole business in which
not only the Government of India but the
people of India are suffering not only in terms
of the foreign exchange involved but on
account of the huge margin of profit which
they make, which you do not know and we
do not know, be taken over by Government ?
As it is, we are to follow the dictates of these
companies in this oil import business.

Recently Government have given relief to
the jute industry with a view to earn foreign
exchange. Relief has been given in sacking/
hessian. But what are they doing? They
are depriving the growers of a good price. As
a result, the acreage has shrunk. They do
not purchase at the support price declared by
Government. I do not know what the buffer
stock orgapisation—I do not know what is
its name—is doing. It is not purchasing
sufficient quantity to meet its own require-
ments. As a result, Government have to
issue licence for import of raw jute from
foreign countries. At the same time, Govern-
ment are giving them tax relief, at the cost of
our taxpayers.

This is not a good policy. 1 would like
Government to take a bold step and force
these people to purchase raw jute at the
support price.

Secondly, as a result of the closure of
many jute mills, many thousands of jute
workers—they are from the bhon. Minister’s
State, Bihar—have become jobless. Will
Government take a bold step and force the
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IIMA to accept Government's terms and
conditions ? Unless they fall in line, Govern-
ment should withdraw all the concessions
given to them., .

I come from Assam. So I will say a word
about tea and then conclude. What is the
Tea Board doing ? For Want of time, I can-
not go into details. But my shbmission is
that the Board is good for nothing. It should
immediately be disbanded and there should
be created a Tea Marketing Corporation or
some such new body, Here I support what
Shri Jyotirmoy Basu had said sometime back.
He had circulated a memorandum wherein he
made the point that Indian tea is never sold
in England or Europe as Indian tea. The tea
is purchased at the Calcutta auction at®Rs. 2
a pound and sold to British housewives at
Rs. 20 a pound. The blending and packaging
are not done here. But they take all benefits.
We have also given relief to tea exporters.

We demand that there should be tea-
blending here in India; tea-packaging must
be done here in India. Indian tea should be
sold as Indian tea in foreign markets. The
foreign buyers and the British imperialists
must not be allowed to do the whole thing in
the way they are doing now. I hope the
Government of India will take a bold step in
this regard and fight out the British imperial-

MR. DEPUTY-SPEAKER: 1 will have
to make one request to this side of the House.
We have just 4 hours. The Minister would
take about 45 minutes. So, no Member
from this side should exceed 10 minutes;
otherwise, it would be difficult ‘or me to
accommodate representatives from different
States, You must remember this, Mr.
Yerma,

st S awt (FRgT) - T
#Eg, & ®F €T R geArsa &t
fewreew &1 @i v & % =1 gom
EI1g% o am F1 gu g f5 s o=
@ A A feAigw Wagw A W
a9 OF S T9 e § ol oo gmd
M3 sefaw Fqwqdz & oo oft 7gi o
awdwwat §1 g Ml AAEEl &
gafea® §8 IO AT TeAl § AL AT
# 9 [T H FgW
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qaw TgE & A ww F1 oW a@
ol garemare 3o g fF aer ag @ W
FEYH OF HATAG FT WA AL IgAT
I 5H qgF T Fa9 I | IEA qgA ¥
ATt Hewra far & R 9w oferan-
A ames aftaw g Ko g
7z 97 ot ot Pefefasw g =g s@w
34t feafee § &7 faw fafe i s @
=T H o wwfed ) aq o € e #
aw AR ¥ agT w7 ars war g
N, e ag & Awam fafrec §
frgtt sy ww & g% wT gz O
Faet famre &1

¥ f oot § aoft gEd Al ax
AT ATEAT § R I wan g fF e
& HeAT I AT ¥ gAY | gy gy
34 foile qx aman § S =@ WA ¥ &
2| wATEg ¥ e g R g o
T FT WY AL g ag 1967 ¥ 885
FAT AT A JF 551 Fe @ M@ & |
4g qUEAE W § Wt 59 FAvAw 7 fear
21 Ta% w9 & 3w e ¥ ag o faen
g suw afr oft 4 s 3 & S
far st wd smifes geawl #) agm
% aga g faslt § 1 @ o aga e
ama ¢ R & swfe @ g fF s we
amr ot §w A ¥ AR w @

Sfe = wra-arg & ag Wt s
g fE @ fod «1 fom dw &
AT AT § 4, A 8 q@w g fean
g Sl ¥ 9w w7 &1 a@ goAr
UF T4 & qar Ioar g, A ag fr gwn
a1 aw W1 F9 AT § @& et
giigmo s g g @ e d
a6 gf & 1 F ot AgRa & wEew g
fe o Y gt gr-dem &, foasft gurd
Ferd &, ag ga T Fond & 1 wifed
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arfs @ #1 qar &7 f& agt g7 90 Q
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FEF FE T )

dto go #ro ¥ flE & o7 25 =
g g 5 oF 9t ¥ o 3500 w0
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AR Y @AY GET HT B I
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| To fog foeim &f o= feetrs
gtfaa FTATE ¥ Mg )
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Ty ag o 2F fF S YA, THe

itz 5 § ol A § AR IEET oo o FE TP Wl for WA F

g 5,045 9T WA ©RFSE AT
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MY 1 a6 W qEET wE & AR
fom argagt &1 g awfodi & a1q AegE
g, S gfaq |3 |

T § qFo fo Ho W AATE | T
‘¥ gaEeE w6 @, IO Igd R
2, 9 Tofs st @1 ¥ MR
W F gEEl W g1 R, AU &Y
FTEH gATE, I@ AT FA A g R
o TTaT AT zgw B ¥ frery 7§ A
*qgt 9% % Arfee § faey &, a9t aga
& JET qET 9 ATgY ASAT ATAT § | HA
Wit fadali o 9 § I T TR gAY
T TFET 18 AT 56 gUR FT FATE |
I TF FT TEA AT | A OF 9 AX
FYara g1 1965-66 ¥ & T A WS
AR FT JFEAT gAT I 1966-67 F @wiX
g &1 garr Afeer 1967-68 § wree T
TR @ A T Mt g 3w fF
FTET FT QATIZ 97 Ig a0 a1 AfF
HTET TAAT SATRT &% 4T | arEe a9 #
ST qg A9 WTE & T | W g9 AW
o, Mg dafaaq@adi & ¥
¥ fed a7 1 & s =vgan g R e
FaTforeY - F2 Fgi a7 T 97 7 TWH
I AL SREMEIE o7 9EF AT 9@r
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183 D.G. (Min.

[ Sz awi]
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ITET 7Y ey | dee et §  wofrte
fear mar st 37 9T 96,050 wvAT WS
foar ma, oF @ 1 FW A g, OF
G 1 arEx 7E firem 1 g T AT
o9 49 &, W00 A g A9y &, oy
I qoAT At g fF IR agt e
Far frar §, ¥ °9gi 77 w<F 47 ¥, w6
™Y FufEs o G v W amE Ad
e
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gFdT g o da Ia% fag 81 g famr
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fagaiadrsgn st s gw
&, @ frame & ag 0= gERTd, g
EHMETU FT THAT FEA AT § | 9EE
g T & qg I QT &Y qEdr W
ot ay-a¥ gty &, o 75 afefae
S g §, S A1 T WA aeg &
T g, Tl A oaEr gi g A i
g & | ™ frara 7 fagan, zEr, eafm
afe &1 €Y a=man § o T0aE 1 war
&, S gaary fear ¢ & ad @
EfF 39 @aF 1AW 0= S &Y TF
#T § arfs i srafwal &1 e T8

SHRI R. K. BIRLA (Jbunjhunu): Sir,
the time alloited to me by the Lok Sabha
Secretariat is 13 minutes, which isa bad
figure.

MR. DEPUTY-SPEAKER: Conclude in
12 minutes,
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SHRI R.K. BIRLA: I will request you to
increase it to 15 minutes. The total time
allotted to this ministry is 4 hours. We,
Independents, have a strength of 54 in this
house and I presume none of them is speak-
ing on this, except myself. On a purely
mathematical calculation, I should be given
26 minutes,

MR. DEPUTY-SPEAKER: There are
other names also. .

. SHRI R. K. BIRLA: Sir, before [ speak
on the demands, I would like to give my
definition of ‘export’. Export is a thing
which is delivered and given. 1 am delivering
a speech and I am giving suggestions. My
speech, therefore, becomes an item of export
and there should be no restrictions on it.

India’s exports in 1964-65, before
devaluation, were Rs. 1287 crores. It fell to
Rs. 1157 crores in 1966-67. It recovered a
bit and reached Rs. 1200 crores in 1967-68.
The estimated figure for 1968-69 is near about
Rs. 1340 crores, which is just Rs. 53 crores
more than in 1964-65, proving that devalua-
tion has not improved our exports, India has
to earn foreign exchange not only to meet
its economic growth but for debt payment and
service charges. This is possible only through
more exports and less imports. I will give
some suggestions in this regard.

My friend, Mr. Kalita, has given some
suggestion about the jute industry. If they
are to be accepted, I can say that there is
going to be a total ruination of this industry.
Bengal and the people of Bengal will be
finished. Jute industry, which was at one
time Mo, 1 in our exports, is heading to-
wards a disaster. I would say with due
respect to the Government that the Govern-
ment is responsible for this unhappy situation
which have developed. There are two
reasons. The jute industry has been suggest-
ing to the Government at proper times to
keep a buffer stock of a million bales of jute,
when it was available very cheaply from
Thailand and Pakistan. But they never paid
any heed to it. The export duty on jute
products is another item which has broken
the camel’s back., Exporters of jute goods
in Pakistan make a profit of 121 dollars in
hessian and 25 dollars on sackings, while
Indian exporters are losing Rs. 37 on hessian
and Rs. 11 on sackings per tonne.
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How are we going to recapture our lost

§£xport market, in which we had a monopoly

at one time 7 The export duty which was
recently annoynced on 28th February og the
floor of this House is to be totally abolished.
If the industry is to survive, there should also
be a subsidy side by side. Iam glad that
Mr. Bhagat has assured the Chief Minister of
West Bengal that a buffer stock will be main-
tained. This is very good, but I am afraid
that sometimes ministers do not practise what
they preach.

I would, therefore, say that Shri Bhagat
should keep this thing in view. I would like
to give an example here. When the hon.
Minister, Shri Dinesh Singh was in charge of
this Ministry he had announced that any
unit exporting ten per cent of its production
will be considered as a priority unit. I know
that there are woolen mills which bave expor-
ted more than ten per cent, but they are not
given any facility which a priority industry
should be given. The result is that they have
got a sort of certificate from the department
concerned saying that they have exported
more than ten per cent and that certificate is
just adorning the file.

1 now come to cotton textile industry and
man-made fibre industry. We import cotton
worth Rs. B0 crores to Rs. 100 crores. We
grow about Rs. 400 crores worth of cotton in
our country. After all that, even today we
are facing a great shortage of cotton. What
is to be done ? The prices have gone high.
There is a serious squeeze between the cost
and earnings. I know some of the mills have
gone sick, Some of them have developed a
malignant disease like cancer which cannot
be cured. There are also some mills Which are
not efficiently worked. I will tell you a fact.
In the cooperative sector there is a mill in
Madhya Pradesh. It was showing a lose of
25 per cent as waste. The normal waste
percentage should be 12. The Board of
Directors discussed that question and they
could not come to any conclusion as to how
to reduce the waste. One of them said: I
do not understand this wastage percentage at
all. Tell me how much weight of waste we
are getting every day”. The Directors replied:
“We are getting 100 kilograms". The ques-
tion put was: “If we can get 50 kilograms,
will our purpose be served 7" The answer
was in the affirmative and he suggested that
they should run only half the number of
spindles so that they will get omly 50 kilo-
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grams, A resolution was passed and actiod’
takep. This is not a story, this is a fact. If
this is the calibre and knowledge of the peo-
ple who are to manage these units, whether
in the public sector or private sector or
moperativeusector. 1 would say that even God
will not come to our rescue,

The man-made fibre industry is a very
important industry not only in this country
but throughout the world. Therefore, greater
attention should be paid to the use and manu-
facture of all kinds of man-made fibre in our
country. It will also help in sparing the
land on which we grow cotton at present. That
land can then be used for growing more food-
grains which is also a big item of import
expenditure. Among the man-made fibres
special and great attention should be given to
the production of viscose staple fibre as it is
the cheapest fibre today in the whole world
which can clothe millions of people at a cheap
price. This was the conclusion arrived at
in the Man-made Fibre World Seminar
held in Tokyo in 1966 under the auspices

of UNESCO. Viscose staple fibre is
very much like cotton and wool silk
and can also be independently spun, We

need not import any raw material to
manufacture this fibore nor do we require
and type of import of machinery to install
these units. We also do not require any
technical know-how. All these are available
in the country. [ would, therefore very
strongly suggest to Shri Bhagat to pay greater
attention to the use and manufacture of man-
made fibre, particularly viscose staple fibre.

So, I was really expecting a decrease in
the excise duly on staple fibre, but there has
been an increase of 20 paise. Ifitis not
reduced, it will mean more costly cloth for
the poorer sections of the people.

Comiog to woollen industry, it is not
only an export-oriented industry but also a
defence-oriented industry.  As we all know,
every soldier, sailor and airman has to be
clothed with woollen fabric from toe to head.
Therefore, special attention should be paid to
the growth of this industry. A working group
which the Planning Commission appointed a
few years back recommended that Rs. 32
crores of foreign exchange is required for the
woollen industry to work on a double-shift
basis.  This foreign exchange has to be
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arranged. Otherwise, this industry will suffer
and it will be difficult to clothe the soldiers
who have to save the country from aggression
by our enemies.

Coming to our own wool, we grow about
35 million kilogram of wool, of which 50 per
cent is exported and the other 50 per cent is
used indigenously, What do th® foreigners
do with the wool which they get from us?
They make'it into yarn and convert the yarn
into tufted carpets, which is a valuable fore-
ign exchange earner, because there is a greats
demand for tufted carpets all over the world.
A few years back the Indian Woollen Mills
Federation had prepared a scheme of manu-
facturing tufted carpets in the country. But
no action has been taken on that scheme so
far. If that had been acted upon, you could
have earned Rs. 40 crores instead of Rs. 10,
crores which you are earning on the export
of raw wool. One Shri Dharamdev, who is
a gpecial officer in the Textile Commissioner’s
Office, has submitted a full and comprehen-
sive scheme about the tufted carpet industry
some years back. Since he is really a compe-
tent person and an expert in his field, I am
sure his scheme would have been a workable
one. He is not the kind of expert who once,
when Shri Manubhai Shah was the Minister,
asked him why wool tops are being imported.
The Minister said that we have a short
supply of wool-tops. Then the expert said
we have plenty of wool-tops in this couniry,
because the wool on the top of the sheep is
called wool-top ! That was his definition of
wool-top. 1If people who are in charge of
these important Ministeries have this much
knowledge of the subject they are dealing
with, I do not know what will happen to
those industries.

Then, we are importing felt cloth for
‘manufacturing tennis balls, for which there is
a famine in this country. Why should we
import felt cloth when we have mills In our
country like OCM and Dinesh Wollen Mills
which can manufacture felt cloth if they are
allowed to import the necessary or right type
of wool from New Zealand ? I would certainly
suggest to the hon. Minister to give consi-
deration to this.

Now 1 will speak something about
the export and import of cables and wires.
1 am glad that Shri Fakruddin Ali Ahmed
is here. It is very interesting to know that
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he has taken a decision to set up a committee
to inspect the facilities available with the
cable manufacturers in the private seclor
to ascertain whether these units are capable
of producing telephone cables or not. It
is really very strange because only very recent-
ly one of the companies—I think it is India
Cable Company—has bagged a big order
from Baghdad for a very sophisticated type
of cable. The foreign compgnies have
complete faith in our companies. Further,
the telephone cables are not so sophisticated
‘as the cables T am referring to  here. There-
fore, 1 do not understand why our own
people, our own Ministers have no faith in
our own people when foreigners have complete
faith in us and they place big orders on us.
Now that unit is trying to execute that order
as soon as possible. Therefore, there are
three alternatives before the Government—
either Government take a decision now to
place an order with the cable manufacturers
to manufacture ‘cable wires, or let the
production of telephone suffer—if that is
allowed to be done, it is nothing but a sin—
or, thirdly, import the cables, consuming
valuable foreign exchange; if that is done, it
is going to be a crime. Therefore I suggest
to the Government to keep away from the
sin and the crime and immediate order
should be placed with the manufacturers for
manufacturing cables and wires required for
the production of telephones.

16 hrs.

Now I come to the general points. We
are trying to enter the field of export of
technical know-how and turn-key projects.
Government is not allowing any cash flow
on this account. I would, therefore, suggest
that some cash flow, between 10 to 15 per
cent, must be allowed for those turnkey
projects which bring not only name and
fame to our country but also the valuable
foreign exchange of which we are so short.
Government should not have any objection
to this when it is assured that the same
would be repatriated in about 10 vyears’
period.

Regarding the working of the economic
wing of our embassies, I have all the high
regard for the ICS and the IAS people.
They are very intelligent and know their
job but they do lack business acumen and
knowledge. That is the reason that the
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working of these embassies is not to the
ssatisfaction of we people,

Here 1 would like to say that «Shri
Prakash Vir Shastri may be a good social
worker or somebody may be a good barrister
but, suppose, they are gsked to operate on
acase of appendicitis. What §s going to
happen ? The patient is going to die. There-
fore, whether it is the work of the STC
or of the public undertakings, or of the
private undertakings, only experienced and
knowledgeable people should be asked to
manage this work. If our industries go
to death, what is going to happen ? It
will be something more worse. Therefore
I would suggest that Shri Bali Ram
Bhagat should concentrate on this very point
that people, who man the affairs of the STC
or of any of the organisations under him,
should be men of knowledge and experience
and not the ICS and JAS people in whom
I have very great faith but if they are not
suitable to man these affairs they should mot
be allowed to do so.

Lastly, I would make some very, very
important suggestion. @We have exported
about 450 welders to West Germany. I am
sure, you know that, They have donme a
good job. We have also exported a number
of good engineers and scientists to Canada,
the UK and the U.S.A.

. SHRI NATH PAI (Rajapur): What do
you mean by “exported”?

SHRI R. K. BIRLA: If we have succee-
ded in exporting such talent, I wopder why
we do mot extend our imagination a bit
further and export such talent which believes
in construction through destruction. Such
talent is available in plenty on this side, on
that side and even on the Congress side.
The latest Red Book seems to be silent over
this important issue. 1 would, therefore,
suggest that a special fund must’ be created
in Shri Bhagat's ministry to see that these
people who believe in the philosophy, as 1
say, of construction through destruction are
sent out. If people are not interested in
taking them, they should be given more
incentives than what are required.

Before I close I would like to say some-
thing about the STC. After Shri Tandon
has taken over, I feel very happy that I see

»
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signs of improvement and efficiency in some'
sectors of that Corporation, Shri Tandon
has #inagination but he has got to impress
upon the executives and officers that the STC,
though a Government unit, had to work
like a private secter undertaking otherwise
there will vbe delay in replies, delay in
decisions, delay, in discussions and delay even
in talking to the people concerned.

SHRI S. R. DAMANI (Sholapur) : Mr.
Deputy-Speaker, Sir, at the outset I should
support the Demands for Grants of this
Ministry. It is one of the largest and more
important ministries. It deals with our
imports which are of the order of Rs. 1,800
crores. It looks after our exports which have
now gone upto over Rs. 1300 crores. Our ex-
port and import is more than Rs. 3000 crores.
It look after the textile industry which is
one of the biggest industries in the country
producing cloth and yarn worth about Rs.
1500 croses and giving employment to more
than 1 million people directly and to several
millions of people indirectly. It also looks
after the jute industry, the tea industry, the
rubber industry and many other consumer
industries. This is one of the most important
and largest Ministriecs. But I am sorry to
say that the time allotted for this Ministry is
too short in which it is very difficult to cover
all the points concerning this Ministry. It
would have been much better if some more
time would have been allotted to this Ministry,

Having said that, I am happy andl
congratulate Shri Bhagat that he has taken
charge of this Ministry. He is himself an
economist and has practical working experi-
ence of 10 years in economic Ministries. As
such, we can confidently hope that the
Ministry under his charge will definitely show
better and better results,

1 will be failing in my doty if I do not
offer my compliments to Shri Dinesh Singh
who was his predecessor in-charge of this
Ministry for the excellent work and the
improvements that have taken place during
the tenure of his Ministership.

I would also like to say a word about
Mr. K. B. Lall, the Secretary of the Ministry.
“But for his devotion, these improvements
could not have been achieved......(Interruption)
It is a fact. You are onmly criticising. We
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should encourage our officers and Ministers
50 that we get better and better results.

SHRI S. M. BANERJEE : What about
the Joint Secretary ? (Inferruption)

SHRIS. R. DAMANI : This is the first
year, after so mmany years, that our exports
have touched the figure. Our exports have
touched the figure of Rs. 1315 crores, about
Rs. 100 crores more than last year. The
imports have also declined and come down
by about Rs. 200 crores from Rs. 2095 crores
to Rs. 1866 crores. The gap has been
narrowed down from Rs. 885 crores to Rs.
551 crores. To reduce the gap by about
Rs, 330 crores is not a small thing,

1 am happy that while announcing the
export-Import Policy, more attention has been
given to the establishment of export houses.
I think, the business community will take
advantage of this offer and - will try their best
to increase the exports. This is only a begin-
ning. I have no doubt that our exports will
gain momentum and will increase in future.
That requires hard work and quick decisions.
It is a sensitive market and we have to sell
products to other countries where there is
competition. To say a thing is easier but to
trapslate into actual performance is difficult.
We have 1o sell goods to other countries in
competition and that is a very difficult thing.
1t requires concentration and quick decisions.
I hope the Hon. Minister will take full care
to see that the momentum catches on and we
are able to export more and more products.

Then, I would like to say something
about imports also. I just said that our
imports have declined. But still there is
ample scope for reducing our imports. I
may give you some figures. Last year,
imported industrial machinery and transport
equipment to the tune of Rs. 491 crores,
industrial raw materials to the tune of Rs.
384 crores and metals to the tune of Rs. 151
crores. All this makes a total of about Rs.
1000 crores. We have got a very huge
industrial capacity in the country but there
is a lot of idle capacity. So, proper steps
should be taken to reduce the import of
plant and machinery and industrial raw
materials, Instead of importing plant and
machinery, we can import raw material
and fabricate plant and machinery in our
country. By this, we will be able to save
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foreign exchange and we will be able to
provide more jobs, more work, to the
engineering industries which are running with
idle capacity. These are important things.
Besides this, I would like to offer one
suggestion. If we give more development
rebate on the plant and machinery manu-
factured in the country as against the imported
ones, there will be more demand and buyers
will have an incentive to use more indigenous
plant and machinery. In this way? we will
be able to reduce the imports of plant and
rgachinery. I think, the hon. Minister will
note this and will take proper action, so
that we can achieve some savings in imports.

Now I would like to say something about
textile industry. At the outset I would say
that, in this Budget, the Government has
considered the difficult position through
which the textile industry had been passing
and have reduced the excise duty on coarse
and medium qualities of cloth which consti-
tute about 88 per cent of the total production.
As such, this has given relief to the industry,
But, only by reducing the excise duty, the
problem of the industry is not going to be
solved. Itis facing two difficulties: one is
the shortage of raw material and the second
is the lack of modernization.

At the present, our cotton production is
not sufficient to meet the entire requirment
of the industry. The consumption of cotton
by the industry in 1965-66 was 58.21 lakh
bales; in 1966-67 it was $57.63 lakh bales;
and in 1967-68 it was 61.66 lakh bales,
whereas our production in the country was
50.76, 50.05 and 58.99 lakh bales, respectively.
As such, we imported cotton worth Rs. 51.60
crores in 1965, Rs. 42.01 crores in 1966 and
Rs. 91.23 crores in  1967. In 1968, we have
imported about Rs. 92 crores worth of cotton,
The reason for this, which can be avoided,
is that our production per acre is not suffici-
ent to meet the requirement. In America,
they produce cotton in 10 million acres and
they produce 90 lakh bales whereas in our
country the area under cotton cultivation is
28 million acres and we produce hardly
60 lakh bales. So, there is ample scope for
increasing the per acre production of cotton
and if this is done, the country will be-
come self-sufficient. Therefore, efforts should
be made to increase the per acre production.
Qur prodution per acre is the lowest. In
U. S. A, it is 482 Ibs., in Sudan it is 369 Ibs.,
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in U. A. R. it is 528 Ibs, in Mexico it is

Ibs., but in India it is only 116 Ibs. So,

ere is ample scope to increase the per acre

production and jf that is done, the cougtry

will become selfsufficient; the farmers will
be benefited and the prices will go down.

Here, I want to make ®one or two sugges-
tions. At present, Government Rave fixed
a support price for cotton and if we compare
it with the existing price, we find that there
is a lot of difference, the gap is very big, and
this has resulted in the support price not
becoming very attractive to the farmers,
Therefore, I suggest that the Government
should increase the support price, so that
the farmers may feel assured that if they
produce more cotton, if they increase -the
acre yield, they will be able to get reasonable
prices. MNow there is a fear in the minds of
the farmers that, if they increase the
production, they will get lesser prices and
as such, there will be no advantage for them.
This fear should be removed from their
minds, so that they can concentrate on
producing more cotton per acre and may
also invest more money to achieve this thing.
I would, therefore, like this suggestion to
be considered.

Secondly I want to say that at present
we have sufficient ¢otton to manufacture up
to 40 counts. Upto 40 counts global cotton
is allowed. Sir, I want to suggest that the
use of global cotton up to 40 counts may be
prohibited so that the requirement of the
industry is met from indigenous cotton and
the farmers get better prices.

Thirdly we are short of Iong. staple
cotton, that is above 40 counts. We do
not produce sufficient cotton. We should
give incentives to the farmers for the
production of long staple cotton. My sugges-
tion is that Gowvernment should give some
concession in excise duty on the cloth and
yarn manufactured by Indian cotton. 1 do
not want to say that the incentive should be
increased. I would say that the excise duty
on the cloth mapufactured by Indian cotton
should be less so that the industry can use
it and attract more Indian cotton so that the
farmers can get the benefit. This is a long
term measure. 1 think the hon. Minister
will consider the suggestion but I am definite
that it is going to benefit if this suggestion
is accepted.
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There are so many points but the tinte
a]lsmcd to me is very short. Regarding
modernisation I would like td say one thing.
Out of 646 mills, 89 mills have closed down.
That is because of unremunerative working
of the mills. They are not modernised.
Here, our*engineering industry are able to
manufacture about 909, of the plant and
machinery for textile industry and they are
running idle capacity. Therefore something
should be dome so that the industry can be
modernised, Government has established
Textile Corporation for this purpose. 1 am
sorry that so far they have taken over some
mills but on the general modernisation of the
industry, they have not taken any action.
Mr. Vasavada, is chairman of the Textile
Corporation. We expected that the textile
Industry would be soon modernised so that
the industry can be put on a permanent
footing. ‘This industry is spread throughout
the country and small cities also ike Shola-
pur with a population of 4 lakhs have some
mills. In Sholapur one mill which was
employing 10000 workers was closed down
throwiog out 10000 workers in the streets,
There are many cities where the mills were
closed down. What is important is that
modernisation should be taken on hand so
that our eogineering industry get the work
and at the same time modernisation of tex-
tile industry is effected. 1 would request that
the Minister should give more importance to
this and take definite and immediate mea-
sures for modernisation of the industry.
Lastly, about the Taxtile Commissioner’s
office something should be done and as my
time is short, [am mnot able to say about
other things. I thank you for giving me time
to speak.

SHRI S. S. KOTHARI (Mandsaur) : It
is rare for an opposition member to pay
compliments to the Minister. But, in this
case, I feel it is a welcome feature of the recent
reshuffie that Mr. Bhagat has been placed as
what I would call a round peg in a round
hole. He has the back ground of consider-
able experience, particularly of the economic
Ministries. I think he is an able Minister
and with Cabinet rank, I hope he will do
justice to his new job. Presently, Shri Lall,
the Secretary of the Ministry, is alsoa
competent senior secretary and I hope they
would be able to deliver the goods.
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The Ministry has been blowing its own
trumpet with regard to a break-through in
exports. [ am afraid do mot agree. There
is no doubt a marginal increase of 5to 6%,
in our exports. In 1667-68, the exports are
much better at about Rs. 1350 crores. In
1964-65, the exports were Rs. 1287 crores.
Then there was a decline. What the Govern-
ment has been able to do is to"make up the
losses the increase is only Rs. 63 crores. That
way the 'country has benefited by this small
increase. But there is an important feature and;
that is this. The exports, during the first plen
period financed 83.7 per cent of imports.
During the second plan period, the exports
financed only 62.5 per cent of imports. And,
during the third plan it has financed 61,5 per
cent of the imports only; that means there
has actually been a deterioration in the over-
all position, That is something which the
Minister must look into. Sir, dark-clouds
on the export horizon are visible. There
is a growing shortage of steel. The
country was able to achieve the export
of 75 crores but now there is likely
to be a declioe of about 20 to 25 crores in
the coming year. The recession is receding,
and export of the engineering goods is likely
to suffer. When the internal demand increases,
it would be more attractive for industries to
sell in the domestic market and the conse-
quence would be that exports are likely to
recede on this account. Besides exports of
pig iron, and billets amounted to about Rs,
20 crores. They are likely to be either nil
or only a few crorers this year., Basically
due to cost-push inflation in our country,
industry has been finding difficulty in pro-
moting exports. The prices of commodities
have increased considerably. There is size-
able excise duty on raw materials and inter-
mediate goods, which enter into the cost of
production of the finished goods or the final
production.

16.20 hrs.

[SHRI GADILINGANA GOWD in the
Chair)

This high-cost economy has contributed
to difficulties for exports. That is another
aspect which the Government must look into.
The export targets for 1967.68 are Rs. " 1350
crores and for. 1973-74 Rs. 1840 crores.
That means, exports must increase by about
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100 crores a year, That is possible only if
a startegy is built up to look after exports in
respect of each important commodity, so that
the exports may increase on a sustained and
expanding basis,

Incentives to production and export have
to be given a wider front. Only if you give
considerable stimulus to production of export-
able commodities, you will be able 'lu achieve
this target of Rs. 100 crores,

I shall now take up the traditional and
the non-traditional exports,

Sir, the Government has been practising
what I would call, fiscal brinkmanship. They
go on imposing duties and export duty in
particular, in this case upto the extent where
the export trade is on the brink of
disaster.

Take the case of export of jute goods.
Such a high export duty was imposed, that
the jute industry had considerable difficulties
in meeting competition from Pakistan, which
gives 50 per cent bonus voucher in respect of
jute exports, There is a big gap in this
respect and our exports are going down.
Government decided to reduce export duty
a little. Subsequently, this year also export
duty was further reduced in the Budget. 1
ask: Why should you practice this fiscal
brinkmanship 7 Why push the industry to
the point of disaster and then try to give it
oxygen in the form of relief ? Rather than
that, why cannot you have a consistent and
planned policy which would result in there
being a continuous increase in the export of
traditional goods as well. If the export of
non-traditional goods goes up and if exports
of traditional goods are also stimulated, the
result would be that there would be an all-
round spurt in exports. Any export policy
should be of a lasting nature. Therefore, T
depreciate this tendency of fiscal brinkman-
ship which has caused in calculable harm
both to industrial growth and to the
economy.

While I am on this subject, I would like
to touch the position with segard to ceiling
prices on B-Twill. We are told that it is Rs.
200 for 100 bags. But the industry says that
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it is supplying 30,000 tonnes of B-Twill and
would suffer a loss of Rs. 75 lakhs. It is for
the Government to have the matter investi-
gated; it has the Tariff Commission, it has
other agencies 45 well, Let them enquire Into
the cost structure of B-Twill and then arrive
at a conclusion as what would be the fair
profit and thereafter let tiem fix the price.
This type of arbitrary fixation of Prices and
control over B-Twill prices has not helped the
industry. Besides, raw jute prices are increas-
ing and the conversion costs, wages, cost of
spares are also increasing. Wages have to
increase when there is a high-cost economy
as otherwise labourers will suffer. In order to
compensate industry, we have to enquire into
the cost structure and see that the industry
makes legitimate profit, Profit should not be
excessive, but it should not be such that they
are not able to rehabilitate and modernise
their industry. I am particularly concerned
about this because it is an export industry
and we have to see that it does not suffer to
such an extent that the exports go down.

‘Coming to the textile industry, it is
Common knowledge that about 54 or more—
now the figure must have gome up further—
mills have closed down., There are sick
textile mills and Government have been
tinkering with the problem. That is not a
satisfactory state of affairs. Some of these
mills have to be modernised and rehabilitated.
Government must find funds for that. NIDC
was supposed to do this, but it failed. If
mills close down, the poor labourers will be
thrown out of employment. It must also
adversely affect production, with the result
that the consumer is also adversely affected.

One of the solutions that has been sugges-
ted I think it is a good one and it should be
put into effect—is that sick mills should be
merged with some of the stronger industrial
units. Why should big industrial units take
over the sick textile mills ? If a provision is
made that the unabsorbed development
rebate and unabsorbed depreciation of a sick
mill are allowed to the stronger unit, then
they will take over these sick mills, in which
case the economy will benefit, and the sick
textiles mills will also be benefited because
they would be rehabilitated and their
machinery modernised. In that way, the
industry will be placed on a far better footing
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They will then start production and thi
llbourcm will also get their jobs.

with regard to tea mdustry, may I
submit that the realisation of tea exports,
instead of looking up, has been going down.
Even Ceylon is benefiting at our expense.
We are very friendly with Ceylon and are
trying to have some common marketing arran-
gements. But the fact is—I would not say
that we are making fools of ourselves, but I
would definitely say—that they are taking
advantage of our naively or weakness or
lack of proper bargaining capacity with the
consequence that while we do the propaganda
in U, K. and other countries, they take
advantage of it and Ceylon succeeds in
actually pushing up her exports.

As regards realisation, the Indian tea has
realised about Rs. 2.56 per pound which is
the average price realised in the Indian
market, whereas in U. K., it is selling
between Rs. 7.30 and Rs. 42 per pound.
Similarly, while we realise only Rs. 3.77 per
pound, in the USA the consumer is getting
tea at Rs. 18.78 per pound.

Mow, this is a tremendous amount,
which is being lost by our country in the form
of foreign exchange. In order to obviate this
loss, attention must be given to blending of
tea and exporting it in packages. I would
even go a step further to state that we should
not only establish a Corporation for blending
tea but that Corporation must also have
blending factorics on foreign soil, say, in
New York, London, Stockholm and various
other places. We must have our own
blending factories. Government is strong
enough to withstand any competition from
any monopolist in the world. After all, the
Government of India isnot a small entity;
they should be able to withstand the oompe-
tition. It only requi an imag
building up of this trade. Then alone our
country would be able to realise the correct
prices that it should get for the tea on which
it is now losing financially. It is also neces-
sary that funds should be provided for
rehabilitation of the tea industry, There 1
think that the Tea Board proved to be an
utter failure. I think that it is because of
its inaptitude that the tea Industry is not
able to replace the tea bushes. That is
affecting the quality of the tea that is produ-
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ced and the prices that are realised for it,
The Government must look into that also.

The total export duty burden is about
Rs. 73 crores and I believe it is mostly on
traditional commodities.

The government’s policy shonld act as a
catalytic agent for stimulating production of
exportable items. But, it has failed to do
s0. The only thing that seems to guide the
Government is the revenue consideration.
But, with regard to foreign trade, may 1
submit to the Minister that it is not revenue
consideration but the long-term, well-planned
interests of the export trade of the country

that should induce the determination for
export duty. Export incentives are neces-
sary. With regard to non-traditional

items like engineering goods, leather goods,
and various other items as also iron and
stez], I submit that they have elasticity of
demand which is high. That means that if
you are able to provide the requisite export
incentives, the export of these commodities
would be not so small. This is something
which has to be looked into.

With regard to procedures, in respect of
drawbacks and payment of export promotion
incentives, there is a complaint from the
trade. The procedures need to be simplified
and placed on a r ble and equitable
basis, so that there is no difficulty on that
account,

There has been a proliferation of
export agencies—there’ are 19  export
promotion councils, five commodity boards—
probably four or five—but the purposive

_direction to export trade has not been given.

A considerable amount is being spent on
these export promotion agencies. But it
should be seen as to which of the agencies
are performing their functions properly and
have actually brought about promotion of
exports. There are some industries which
are neglected. It is necessary that these
should be looked after and exports incoura-
ged.

Coming to the S.T. C., may I submit
that the Corporation should have better
rapport with industry. I should think that
the S. T. C. is profiteering. The fact is that
commodities like Sodium Nitrite, Chloram
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phenicol and Aniline Oil, are imported at
low prices but are supplied to the consumers
at high prices. The S.T.C. should do the
work in national interest; it should serve a
social purpose. There is no reason why
should it make super-profits in all these
commodities 7 This should be looked into.
-

Some time back, the predecessor to the
present Minister, Shri Dinesh Singh had
said that there would be canalisation of all
industrial raw materials through the S. T. C.
Firstly, in my opinion, it is an impracticable
proposition, Secondly, it would upset all
the existing channels of import trade. More-
over the immense suffering and hardship that
would be caused to the myriad of small and
medium middle class traders needs to be
taken into account. They are concerned
only with the interests, shall we say, of
some big industrialists.

SHRI RANGA -
people are interested.

: Probably only big

SHRI S.S5. KOTHARI; No, they are
small people. If, Shri Ranga feels, I shall

bring some of them to him.

The tentacles of the STC are spreading.
I have a feeling that this does not enure to
the benefit of the country. It is necessary
that STC must confine itself only to those
commodities, where it is absolutely in the

national interest for it to deal with.

When STC enters into trade in an item,
there is another point that arises. That is
with regard to the additional point of sales
tax payable. To the ultimate consumer, the
total amount of sales tax payable increases.
He has to pay at two points; this is some-
thing STC must examine. Either the State
Governments must be persuaded or there
must be some arrangement worked out by
which it is ensured that the sales tax does
not impinge upon the ultimate consumer
twice,

With regard to the Supply department,
may I say that greater co-ordination in the
field of import substitution is mnecessary ?
What is happening is that there are consi-
derable stocks of items in the country and
still import is permitted. Take, for instance,
zinc which Hindustan Zinc is unable to sell.
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t has considerable stock on hand. Yet
overnment has been importing zinc. I do
not know how DGS and D allows sugh a
thing to happen. In the case of aluminium
also, there was a complaint that the produc-
tion here was not selling while the Supply
department permitted such imporgs.

As for the public sector undertakings,
may Isubmit that they must run in such a
way that they are able to earn at least the
foreign exchange required by them ?

Coming to quality and reliability of ex-
port goods, while I was abroad a year ago, I
had met some bankers, traders and others in
foreign countries. In UK, on the continent,
West Germany, France and other countries’
businessmen who import goods are highly qua-
lity conscious and are very particular about
the quality of the goods that they obtain. It
is very mecessary to ensure this. You may
charge a little more, but if the quality is up
to the mark, it will sustain the trade onm a
long-term basis. So there must be stricter
inspection of commodities exported and it
must be ensured that the goods sent out are
of the requisite quality.

THE MINISTER OF FOREIGN TRADE
AND SUPPLY(SHRI B. R. BHAGAT): Has
he received any complaints ?

SHRI S. S. KOTHARI: We received cer-
tain complaints.

SHRI RANGA: There have been comp-
laints all these years. .

SHRI S. 5. KOTHARI: With regard to
the UNCTAD, I am afraid it has been a
failure because the tariff against Indian goods
is very high still. An effort must be made
with the ECM countries to ensure that these
tariffs are brought down.

May 1 say that some members of the
Congress Party were lucky enough to be
invited to take part in the UNCTAD ?

SHRI SITARAM KESRI (Katihar): He
was not.

SHRI S. S. KOTHARI : No. Ido not
have that ambition now. But it is necessary
to see that MPs are associated in such inter-
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national conferences and there should be a
continuous dialogue so that uon. Members
may be able to contribute a little to these
conferences.

MR. CHAIRMAN: He should conclude
now, I have already rung the bell twice,

SHRI S. S. KOTHARI: My last point
concerns the trade with the East European
countries. There is a criticism that this has
resulted in switch trade. Everybody knows
what it is. The Minister must see that this
does not recoil on our country and does not
work to the harm or detriment of this coun-
try. They purchase from us and then re-
export to third countries,

Another criticism concerning this trade is
that they are able to rig up the prices. In
their countries, it is a state monopoly. But
when we sell goods to them, they are able to
buy from a number of sources. As a result
of competition inside our country, they are
able to get goods cheaper from us, but they
sell dearer to us. Thus they get the benefit
both ways. Thisis something the Minister
must look into.

MR. CHAIRMAN: That is all.

SHRI S. S. KOTHARI: My last point is
this. It is a welcome development that this
country is able to export technical know-how
and provide turn-key projects. But there is a
stumbling block. While we carna lot of
foreign exchange on this, it is necessary that
the collaborator here should be allowed to
send cash about 10-15 per cent of the cost of
the project. This would enable our country
to have more of such exports which would
ensure to the benefit of the country.

Fipally...

MR. CHAIRMAN: No. Shri Sitaram
Kesri. Nothing further that the hon. mem-
ber says will go on record.

SHRI 5. 5. KOTHARL**

st Ao #wd (Ffegre): awmfa
wgRE, dafiw AT Tur gfT wATAg #7

** Not recorded.
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AT FT TG F@ g K qTOET @
I R frafg S gwre 2w d Rar
IgFT AR feamar =mear g o
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T gEweq § w4 AgeE F = 9w
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Fo dlo AT ¥ AT A%y ¥ A 9f4-
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¥ fad 37 sgrarfal 3, 10 qedz damde
fear § w27 rofadi ¥ 5 awdE &
TFEIE AT § | 99w 99 a9 § IR
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TH A = tmw e fems T8
foar & 1| & st T ¥ amUE ¥R fF
T e foamat fF smow sedT fear
g, T &9 & fog, s § feweec &
&Y amq 39 9x difaw tem Sifay wifs
St P gaT @ SEH § oy wg fw
IEH A€ WY EraT & | IEH WA
far sk EgTEiaT g a6
gt €1 zad fag & W=y Sy & smug
Fe T fiF ST 5 o7 o e AW A
AYY FEA H Fgr § IS AW A&
e

wF gl #iX & e feemar =mear
g fF st anft Jmers i oF FEe T gs g,
ufimars 2 F1 wvaeT gon o £
A gy ¥ AN R faw fag sE
gfeafaa gu & | @ @ 1 T ET A
Frag AR ¥ fag oF sram-sRe
R g [ F gmw smua-fta v @
¥ o wgfagg g =7 @@ & fag gam w1,
& wmgar g fe ol wdiew sw AT ww
AFY I qAW FL, AAgY FL fog qalF
¥ g #e §, gafmw 3=t =71 0%
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arat § @R fowd ff ag amow § e g § sfed 9O% a9 gey Ayl @

frate w78 &1

F ST A { FAT IME | T AW
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g e W oWt oW s G &
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TgT T9T AT FIA BT § A g
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¥ of HT 91 B HL AR S
femr SR § | T WENw A
g Ft AT g & TEET e ¥
TV AR gl agg @ AT et §
AT agt ¥ aga 4t A ot § 1 fadvg-
FTaf g ¥ weww H qgw qAA«
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H OF NI FT IO Y gC TN gl A
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et wifed 1 fads i ameTe o B Ao
& EI AT AT gHL 3 FY AT &I
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wrern wifgd | AgT A HTAC S AT
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B aret &, forS FTTr 3TIFT qAY T2
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oF T AT AR e d oIE
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[ =fr e Fad )
T IS QAT R & Ay e
gt § f5 = amawr fafa R ar
sy faaft gev fasnfr 1 gt Bw ¥
faes w1 oY gt ST & &g s =
e, g Al FT & g Aoy -
et § ger @ R s D ¥ gy
TEH FX AT FW T |

ag wasr wgw g f& gnd W
R ¥ F=Y T sde dgya @
Wi gAY s awaa § s g §
T sg dEwfF A sfeafe
(7 q6a § AR AT o7 Iy ey
HTHY T@AT AEE | I9F A A am
WHFL THo o Ho F FIL ¥ IAWT
T WL 9T AR Aed | e
TFAE AT TOIE FY IAFT AAATES
T afgd | e W F el A owerd
0l #T ITHT TR FAT

wFfeq Roma & o3 wranfs
gTEAT ¥FLT F WY ATIT &, AT AT
g, 37 o uwe o dte, 1 ¥ wfa-
Afrar & € § dveT F faew w1 FFT
ATTHY TTH Y WY ATET GAT AT TG FA
FWT 9 AT AT TR F | FF 9
I7 AN X THo o Hro T ATFIT T
faar 3T Wi aF TH @AY AU
e 5@ 9 9F AT FF w@r) Afe
Yo AT O F I H Y 7 I9A qH
gt gf fF @ sy T @ A A
faar & &Yt qaedre & faam § o= aoig
7 ¥FT AT THo FTo Hlo F g HIT
F |

& ooy wdiEw & ¥ ¢fcme & faar o
IAF ETO UF gawW Worr Avgar § R A
&Y 78 gard waeT ¥ g g1 AT T g
oo ¥ @g gE € 1 9T W g A
F wife-Aife ad= ST FT AT TACH
aY TEEE ARy Sfaser ST AR
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g g AR T fam # osfmwr
T W 3w oW W fagmw g fF ew
[FAfAF AR 9 W FY A F4,
FEFT F AT G | '

st foreraem vt ( wgEeY ) o wwTfa
WERY W A ¥ fawmr % Fooié &,
wEAfAF g9 ¥ aR frg R § awe
AT FH TGT ATH & @Ay X WY oqAT
frara sToFRNE ag @rg 1 9 W
Ffa dam d g F o wal & wiwd
Tt § A ag = s ) Ao § ) A
I wgam ag ¢ fF fow v & W
THNNE; AT T fadet s 9w @
g farge 7 § 9ud g, foradt gawt
FEAT MY | A IT T H A T@ QT
%, % @ ghvard Frw § 1 age W
7g ¢ & e &1 fadsit s S g 98
qTEaT T § &, WisdAT AT H § | uHo
oxfto 3 foraa gaY FTEIREA & I
FeoT 2 qUEE § Wt FH IR | AT W
THd & 6 &T0 ST ATEAT ¥ F
FOAE AR T3 U FIg@m T AT |
e & I EEI FT Fer g
=gl |

g A g & Pred gaTa ST
T T @ oA A e e §
TEH TEEA T T GART T G & |
Fg AN A AR G g A g 1 ag &Y
& AT § iy dR o) foradr g &
ag Afr T G IR T A AR
FATT TR ST F AE A @ Y 1 A
& o T qwt S wowTe Ay Afg
g ot R ot a7 o § ) am A7
fegeam Fwaen § @A #Y aog ¥
FraAaey fAwEAW & SeraT ¥ e gar
g oife S|®T ST 93 | FERT FERE
2, wrer & fn 9@ SO qam Afe
FHAATY oW ¥ grE o g, faew
AT SATRT ST AT § a8 W feamms
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I FH ST § ) § R f Swmw
W/ g1 o A o ferrfore =
F I TN X ug fear g oo
1€ 7z ¥ Feie F AT WP T AN
TR FOM IgHT OF THH AT
o T faRE & w9 & | @it 9g T
T TFAT & | THY g qwﬂ'c‘.iﬂw
I |

gad w1 WY fadw & gAY ST
Far@r g agagfs onit gw & w&n
15 ez Efew agrT § SR IEE W
Y FTEAATT FIT A IAE AL ATEN | AN
gfege qg@ & 97 o A 7g 15 owEe
2w i | gy feger ¥ gt w0
¥ frafa 93 qer ST | AR ATE R
Faacy fawla & A gv afeT faee
JEAT A WAIG 34T &1 TG WT e
itz & Sud fawTe &, oY wTAAYew
T & 9o fams § AR 919 & A
I TFETEE AR § WS ¥ 0F 9
Tt & gawr off fads g wveT &)

gg wa Afa & 9§ TG HIW R
T T | gofrarer. gfrar & samRr ax
ST A FATT BT § A M a9
Foaed gest & g g fred fadw
g

gl aF gAY geiaTEl 3 FT g
& ¥ go THo Wo §, W W W
HNR SAE T @ @ & | I S5y
gfmardt avg § 99 U ST g
ﬁﬂn@nQoamﬁmm
T @, Ifardt s ag @ e e A
FNFNTE WFFLTH & qw A
AT F gEES § SuTEr ger 0 aw
YT R F | JTFT gET W H AT
frafa s@ &1 sfer ofsww & g2
TET N TG AL JE [T AT AT Y
FUE | AT FWT HRT | HT AE
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@t ¥ o gefeeaw wreAg FIOEE &
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My FmIA § foay gA6 denas
HATHT SOTRT gY | K 9EmOT &a4r g
tageTsT TR AT, gAY 9T @
I GO ¥ A § A ¥ Afew e
g W A1 aws, $frwew #T aCw o@r
FRA QW #t gaamd §, Jgr A
garer s @1 gafag ¥ s s
Y ArEATET A FQ@ & Twerew IaW
F Az W v § R AT Y
s gy faw fase &Y awan s
mer gt g 1 o emmafaat & ga &
I F Wil &, fod grw § ¥ 3@
9 § § IAFT ATSAITT I FW g | qH
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[+t fe=ex W] ;
T ATIHT ATEY R ST 9 9% aoAr
T TId 7Y | <
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oF drd are W 3 foear awg ¥
gara fofa samqe &g @ w@rg |
qfefael F1 o 1 @w q@ewg &
2 § | HS oY ST FT 99T Y
¥ aga st Far § aftem g
ZATL Y9 & W99 Saq @ § faa
IAF T | A AT FAFT FT g
# swwar g fr agt g g= ar ad
SgEaT § &) AEF | gL gohi ° WY Hver
afeafady #Y sgaear & &1 AT &
TAT WIS *F FAT Fq7aT § | |rfaer
IR GOF AT | T FTOT ¥ oAy
91 ¥ ot fom S gETO ST e
sfgr @ ae @R g T WM F
AAF TSN AF ST RE | T8
T ww §, gEd awr § 9w W
aTey TE AT F HAET |

g T Frgfres I F1 & | F A
g f5 97% @19 T smeR QT AT
FeT & | Afew A W ST e ¥ A @@
2 fow =1 & @gaT Tfgg ar 1 F@"Y @
awg & ¥ T o Aifa &, AT = -
TSt § ST AT &9 YAl & A9, 99 F
T ¥ FEfTE gowl F1, EToETSr I
Ft FAfaq G T A § F ogwvwa §
¥ TS {AT FT FTH KT AR §, &
AT & § 1 ¥ 9 § v e
F S AAT &, IW AT A oA
FEAT FT F9 A AL T@ e, I9 Y
qofrar= g i @gr § 1 WY ofeww aeee-
era § ot srawar ¥ off ¥ gw oA
g1 m s ¥ fom e ¥ o
IqTg AT AT qg41 A1g0 748 @18
we
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e & ag & fow =1 feasfo &
FE AT R, TR TR I g o § )
# 9t §3 ¥ g A dar g 5 = &=
¥ gaT S o €, gy e et
gFrafm AN 773§ A @w oA
AMREIfgd @ e =
T AR O @R d®E TG I
&7 § faw 9x @ FEAT FT GFAT
TAF [TY AGAT ML FTH @7 FHaAL
igh gt i ea ¥ ag agr W}
e m R A T agr § e ag
qT qFAT 9T |

TF ST 97 9T AL 3W F AG
TET YL AT AT AT | g eF OF
gel goF 41| fogm ammar € f&
fergeam & dfes) 7909 ¥ I AT F
gFuaEl #1 famg @ F6 9, F A1e-
fog efc § oot ok @1 s ¥ F
ey fF fegeam & dfwwr qar g@w
AT a5t a4 | 99 fggea §1 s
TgT TITRT AT AT AT | AFFA 7T @gT
9T AT § | TEAT WAL A gAY AR 1
frata 1 2fic & fggram 1 WA OF
Fgest ¥ s wfgr 1 Afwa @R
AEHTE TEY T 91 G & gEAr goray
Torg 7 ¢ fF gl Aify e @1 WA
ZT sTEdT 9 & g # A WA e,
TR S @O FT AAAATINEA gAr
wifed 1 € o g faadt § S99
T T FaAT AT AMET | “HAEHT,
&Y, T, FE & A GATH AT § IEH!
fagsft ST ge AT qgi & W [ E
FaHT TR G g wrhgd A
T IH grad o s e 1 e T
FET AT TN &, FIT =gy § 6
SIaT #Y grerd Jga< g1 ar agi A /¥
GATEN ATET AT §, THFT AT AR A
§% WY &1, TER! AL I T IS
7Y & @y =rfed, 3w W) FWET FeAT
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e =nfed | sy Afe ¥ s g
of @ET 99 | TR T AH A FAT
afgr | ot wf S gf gfar g, s
Trafeee 39 & o FRgfaee &W €, S9 T
g a7 ¥ e frmmw femmT @hn
gy S X A FAER F a
@ @ § I9F ATET FIW IR 1 A 77
Ty § fF oo ghET § dfEar f
*agET % W § A1 ag wE i &1 oy
o+ AT ¥ af@dT FET g |
ufra &= & W smeEt s Few IEm
g it @t dWi dex E, dfyefae,
FHgfaee sl TRt ofma & §, I
ATq ATIFT AT a¢ qHaT § AT AT
I¥ 9T g9 %7 § N zfwwm ¥ w0
TR oY | .

SHRI M, B. RANA (Broach): Sir, I rise
to support the Demands for Grants relating
to the Ministry of Foreign Trade. I con-
gratulate the hon. Minister for increasing the
exports and reducing the imports.

D. G. (Min,

SHRI ZULFIQUAR ALI KHAN (Ram-
pur): Mr. Chairman, Sir, there is no quorum
in the House.

MR. CHAIRMAN: The hon. Member,
Shri Rana, may resume his seat. Quorum
has been challenged. The Bell is being rung.

17,05 hrs.
[MR. DEPUTY-SPEAKER in rhe Chair]

MR. DEPUTY-SPEAKER: Now there is
quorum. The hon. Member may continue

his speech.

SHRI M. B. RANA: According to the
Annual Report of the Ministry while in 1967
our imports amounted to Rs. 2,095 crores in
the year 1968 it has come down to Rs. 1,866
crores, Similarly, while in 1967 we exported
goods worth Rs, 1,209 crores the correspond-
ing figure for 1968 was Rs. 1,315 crores,
which shows an increase. Our export has
mainly been engineering goods, iron and steel,
leather and leather manufactures, handicrafts,
precious stones etc. Our imports were food-
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grains, fertilizers and cereals, machinery,
#ransport equipment, industrial raw materials
and metals.

My first submission is that there should
be coordination between the Planning
Commission and the experters because the
prosperity of a country depend® upon its
strength to export as much goods as possible.
In the matter of exports it is an elementary
rule that things which are of good quality
and standard should be exported and goods
which are rejected or of poorer quality should
be used for home consumption. In 1951
when I happend to go to Huntley and
Palmers Biscuit Company at Reading they told
me that the best biscuits they manufacture
are meant for export and only poor quality
biscuits are diverted for home consumption.
This policy is followed even by ordinary
manufacturers—the best things are sent out
and the poor things are kept for home
consumption. That is the only way we can
make progress in the country.

Here I would like to state that some of
the manufacturers misuse the protection
given to them by our import and export
policy. For example, Birlas manufacture
Ambassador cars, Walchand Hirachand manu-
facture Fiat and Mahindra and Mahindra,
jeeps. When Henry Ford started manu-
facturing his cars he promised the nation he
would make them so cheap that every
labourer will go to his work in his Ford car.
He kept that promise and began to produce
as much as four cars a minute with the
result that a Ford car was available in India
at a cost of Rs. 2,200. As againsfthat, what
our manufacturers have done is to increase the
price and reduce the quality of the car, As
against the price of Rs. 2,200 for a Ford an
Ambassador costs Rs. 22,000, Fiat a couple
of hundreds of rupees less and a jeep costs
Rs. 22,000. When Manindra and Mahindra
started manufacturing jeeps in India after
the last war they said they would make
jeeps in India which would cost Rs. 4,000,
Now it costs Rs. 22,000. So, the protection
given to them by not allowing the import of
cars is d by the = f ers of
cars to the disadvantage of the nation.
Therefore, either this protection should be
withdrawn or they should be asked To
manufacture cars at a cheaper rate. A
third alternative is to import cars from
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outside. For instance, a Chevrolet Impﬂ!a"
costs about Rs, 18,000 in its country of
manufacture. So, most of the big luxury
cars made outside India will cost much
less than what we pay for our Ambassadors,
Fiats and jeeps. ' In the alternative, we
should be ailowed to import some cars into
India so that we can compete with our home
manufacturers. Either they should reduce
the price or increase the quality of their
CAars.

So also prices and quality. 1 suggested
some time back that the cost of manufacture
should be gone into by our statistical depart-
ment. If we see the cost of manufacture
of each item which is of daily consumption,
we shall be able to find out what should be
the profit earned by them; otherwise, the
normal rule of economics, of supply and
demand, always carries. The more supply
we have, we shall be able to reduce prices.

For example, we have stopped imports
of firearms and ammunition. We have in
India lakhs and lakhs of rifles lying idle and
sold at a wvery cheap price for want of
ammunition which we are not allowed to
import. If we allow the import of ammuni-
tion and of arms, we shall be able to balance
the price. For example, Webley and
Scott revolver which costs hardly Rs. 350
now costs Rs.4,000. The same way, all
other firecarms,  Therefore, Government
should allow certain imports of arms and
ammunition so as to make use of the
weapons which are lying idle here.

Lastly, I must mention about the Textile
Commissioner. I am a farmer. 1 have
only about 72 acres of land and I grow
mostly cotton. The Textile Commissioner’s
policy is such that he passes certain orders
in such a way that when cotton is in the
hands of the farmers prices slump down
and when it passes from the hands of the
farmers to the hands of the millowners
prices shoot up; so, the profit which the
farmer should get is taken by the millowners.
The millowners make use of the Textile
Commissioner in such a way that the farmers
go into losses when the prices go down. So,
there should be some control or some commit-
tee to see that the farmers do not suffer by
the orders of Textile Commissioner.
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1 have got many more things to say but
we are pressed for time; so, I thank you for
giving me so much time.

SHRI K. G. DESHMUKH (Amravati):
Sir, at the outset I would like to congratulate
the Minister, Shri Bhagt, for the very good
performance of export promotibn that he
has done during this period. No doubt, he
has come Kere recenty; still, the credit gocs
to him because he is in charge of the
ministry. :

Our overall exports during 1968 were
the tune of Rs. 1,315 crores, which was an
all-time high; at the same time, imports
showed a fall of Rs. 228 crores or 10.9 per
cent compared to imports in 1967. As a
result of this India’s adverse balance of
trade which was Rs. 885 crores in 1967
harrowed down to Rs. 551 crores in 1968.

Though the export position was fairly
good during this year, we suffered a great
setback in some of the important commo-
dities, mainly jute goods, tea, coffee and
mica. These are very important commo-
dities because they are our foreign
exchange earners. 1 would like that the
Minister should take some steps to have
more and more expdrts of these commo-
dities, specially of tea and coffee.

There was much said in this House for
tea and coffee and I would only say that
because of lack of proper publicity in
foreign countries exports of these commodi-
ties are suffering.

I konow that in some of the foreign coun-
tries and, specially, in our Embassies, the
best way to advertise these commodities, tea
coffee, is to serve them in the parties and in
the seminars held in our Embassies. But
in these parties tea or coffee is not served.
They only copy the foreign countries and
serve liquor and all thpse things. Why
should they not serve tea and coffee ? I do
not understand. They are not doing that.

The next thing that I would like to urge
upon the Minister is about the export of
some of our horticultural produce. There
is great scope for exporting our horticultural
produce to foreign countries, specially, our
oranges, lemons, mangoes, bananas and
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some cfforts were made for exporting
bananas to the U. 5. S. R. There has been
a very good response from that country.
But last year the exports went down. Same
is the case of oranges and mangoes. 1 come
from the area where oranges are grown.
The traders from that area have tried to
send oranges to the Arab countries where
there is a demand for oranges. But no
facility of transport was provideds to them,
specially, the air-conditioned transport.
JThat is why they could not doit. Therefore,
1 would urge upon the Minister to give the
transport facilities to the promoters of the
trade and provide, specially, the air-condi-
tioned tramsport,

Now, | come to the question of cotton,
Upto this time, it is untouched. The posi-
tion of cotton in this Ministry is just like a
sandwitch. In this House, big things are
said about export and import but poor cotton
is left untouched. That is why I would like
to say a few words about it. The position
of cotton is very unfortunate, that the pro-
duction of cotton is with the Agriculture
Ministry and the marketing and pricing of
cotton is with the Foreign Trade Ministry.
Whenever we say something to Agriculture
Ministry, they point their finger to the For-
eign Trade Ministry aying, “We cannot do
anything. You go to the Foreign Trade
Ministry.” Then, when we go to the Tex-
tile Commissioner who is the boss of the
whole thing, he is always partial to the tra-
ders, the mill-owners and the textile units.
Nobody care for this cotton industry. 1
would like to give some of the figures here
about cotton. One of my friends on that
side has said that because cotton prices are
ruling very high during the last one or two
years, the textile industry has been hampered,
1 would like to ask my friend what are the
prices that have been given to cotton in the
last five or six years. At the most, last year,
when we made an agitation about the ceiling
prices, the ceiling prices were set off. That
facility was given to the cotton growers only
last year. There was no control or there
was partial control on the textile industry
in the sense that 40 per cent of cloth could
be sold at controlled price and 60 per cent
of the cloth could be sold at any price in the
market while there were ceiling prices for the
cotton upto the last year,
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.About the support prices, when we made
an agitation last year, what was given to us
$y the Foreign Trade Ministry was only 2 to
5 per cent increase in the support price.
Only that much was given to us. Whilesthe
cloth prices have gone up 4 to 5 times during
the last 20 years, what is the Floor price
that we have raised in the last 20 years ?
I would lke to ask the Foreign Tgade Minis-
ter about that. In the last 10 to 20 years,
not more than 10 per cent increase they have
given in the floor price.

[ would urge upon the Minister to take
care of farmers. The industry has a big
voice, but the farmers have no voice at all.
So, they should take care of the farmers.
The Government have reduced the control
from 40 per cent to 20 per cent in cloth and
they have raised the control price of cloth.
But why is it that the support price of cotton
has not been raised 7 There was a great
demand from all the agriculturists last year
that the support price of cotton should be
raised by at least 10 per cent, but the sup-
port price has not been raised at all. No-
body pays any heed to that.

I would like to give some figures about
the prices that we are paying for foreign
cotton of the same quality. For instance,
in the case of L. 147 cotton, which has a
staple length of 31(32, the support price
fixed by the Ministry is Rs. 1260/-, while for
the medium cotton of staple length of one
inch, i. e., just the same as L. 147, they are
paying Rs. 1709/-. The Government are
paying Rs. 1200 for the indigenous cotton
and are paying Rs. 1709 for the foreign
cotton of the same quality. Similarly, for
cotton with a staple length of 1-1716, CO2,
i. e., long staple cotton, the Government
are paying Rs. 1643 in the case of indigenous
cotton and for the same thing which is im-
ported from other countries, i.e., staple
length of 1—1/16, they are paying Rs. 2303.
Thus there is a difference of Rs. 600 to 700
between the prices paid for Indian cotton and
foreign cotton. 1do not understand why
there is so much of difference. 1 would
urge upon the Minister that if he wants the
production of cotton to go up, he should
raise the support price of cotton. Now there
is shortage of cotton. Everybody knows
that. Millowners and textile people also
agree to that. There is a shortage to the
extent of 10 (o 12 lakh bales. Last year,
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there were imports to the tune of 7.7 lakh
bales of foreign cotton under P.L. 480.
This cotton can be grown in Mysore, in Pun-
jab‘and in Gujarat—the same cotton that is
imported from America at such a high rate.
Because you do not give the appropriate
price for the indige.aous cotton which is now
grown in Some parts, the farmers are not
very eager to grow this. The Government
are spending so much of foreign exchange
on importing cotton from other countries.
The same cotton can be grown in this coun-
try; though not the very high quality like
the Egyptian cotton, many of the other
varieties can be grown in this country.
Therefore, if you want the people in this
country to grow cotton, you must raise the
support price. The hon. Minister should
take note of this and he should raise the
support price at least by 10 per cent.

About the policy of importing cotton, 1
would like to say a few words. Last year
what happened was this. Government im-
ported 7.7 lakh bales from America when
there was not such a big demand even from
industry, even from mills, because I had a
talk with them last year and I know. Cotton
was imported at such a time, between Janu-
ary and March, which was the peak time of
harvest, and when there was no demand,
when the cotton was lying idle here and
nobody was lifting. Cotton was imported
at that time and the millowners were forced
to lift that cotton within a specified period,
and all those millowners, I know, represented
against that ; they said that they did not
want to lift such a big quota, they were not
in need of such a big quota and still they were
forced to lift the quota. What was the re-
sult ? The cotton prices fell down to the tune
of Rs. 160 or 150 per quintal. When there
isa little risein prices, our Textile Com-
missioner, sitting in an air-conditioned room
in Bombay" takes such a step that he imports
cotton and the prices are brought down.
But when the prices touch the floor prices,
they put the support prices. Last year there
was a debate when these prices touched the
support price. The Textile Commissioner
did not come forward. Our government did
not come forward according to their pro-
mise given to the farmers. Whenever a
little rise takes place in the prices, the
foreign cotton is being imported. There are
zonal restrictions. But last year and in the
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preceding years, we had zonal restrictions.
The cotton of Vidarbba cannot go to Khan-
desh, cotton from Khandesh cannot go to
Mysore, Therefore, the marketing facilities
are not given to the traders and the prices
are coming down. These are some of the
things which the Textile Commissioner emp-
loys in favour .of the traders.

I would like to say one word about the
credit restrictions on the farmers. Though
Iam not in favour of the traders, many
times this is done only to put down the pri-
ces, Whenever there is a little rise in cotton’
prices, all these restrictions come in. All
these restrictions come at the time of harvest.
They are put on the traders.

Lastly I would like to say a few words
about the sick mills. There are sick mills
in my part also, There are nearly half a
dozen sick mills. It is a matter for satis-
faction that the National Textile Corporation
has been formed by the Government to take-
over the sick mills and run them. Our
own experience is that the National Textile
Corporation does not come forward to take
over the sick mills. I will cite one instance.
In Badnera there is a sick mill for the last
3 years. Our State Government tried their
level best to give it over to some private
man from Bombay. He was running this
mill. This year he has closed down the
mill. We approached the MNational Textile
Corporation to take over this mill, They
say ‘Unless we get the report of the Central
Government, they cannot take it owver'.
The Central Government say ‘Unless we get
a report from the State Government, we
cannot move.! I would like the Government
to make the procedure simpler. 1 want the
Minister to take over this Badnera mill under
the National Textile Corporation.

SHRI P. VISWAMBHARAN (Trivan-
drum): Mr. Deputy Speaker, Sir, on the
Tth of this month while replying to a half
an hour discussion in this House the Minister
of Foreign Trade and Supply welcomed the
Rs. 155 crore coir development scheme
submitted by the Kerala Government and at
the same time he left the responsibility of
finding funds and executing the scheme
squarely on the State Government. Accord-
ing to Shri Bhagat the State Government
should include this scheme in the State plan
and try to get loans from the Reserve Bank.
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The reason he gave for non-inclusion of this
scheme in the category of Centrally sponsored
schemes is that it did not fit into the criteria
set up for centrally sponsored schemes. In
this regard I would submit that the industry
cannot change itself to suit the criteria set
up by Governtment. On the other hand,
the Government should change the criteria
to include this industry also in the category
of Centrally sponsored schemes.

L ]
1 would further submit that the Central
+Government have an obligation to take over
the development of coir industry in the
Central sector, By the Coir Industry Act
of 1953 passed by Parliament this industry
had actually been taken over by the Centre.

Clause 2 of that Act says:

“It is hereby declared that it is
expedient in the public interest that
the Union should take under its control
the Coir industry™.

It was because the Central Government
and the Parliament felt that State Govern-
ments could not by themselves tackle the
problems facing the Coir industry that the
Central Act was passed.

I doubt very much whether the Minister
of Foreign Trade and Supply is at all serious
and sincere in the development of the coir
industry. At one part of his speech he
says:

“The real point is that the finances for
this scheme should come either as a Co-
operative venture or as an industry. This
is the concern either of the Agriculture
Ministry or the Industry Ministry."”

Thus the concerned Minister washes his
hands off in the matters concerning the deve-
lopment of an industry which is directly
under his administrative control.

Then he said something about a conference
which Shri Raghunatha Reddy, his colleague
in the Ministry of Industrial Development
held at Erpakulam on Feb. 21 last to
consider the question of grant of institutional
finance to the coir cooperatives. I have a
copy of the minutes of that meeting. Not a
single representative of the coir cooperatives
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was invited to the meeting. Certain decisions
seem to have been arrived at, at that meeting.
¥ am sure not even 5 per cent of the existing
Coir cooperative societies will be able to
get loans from, the Reserve Bank or gther
banks after fulfilling all the conditions that
have been laid down by this meeting.

If the pattern of insti'tutional. finance as
suggested by the Erpakulam meeting is
accepted there is absolutely no scope for
organising new Coir cooperative societies as
envisaged in the Kerala Government'’s scheme
I have been intimate]ly associated with the
Coir cooperative movement for the Jast 18
years and I am speaking with personal
knowledge and experience. If Government
are very particular about institutional financ-
ing to the Coir cooperatives I would suggest
that institutional finance should only supple-
ment the Government aid and it should
never be a substitute to Government financial
assistance.

Even while the Minister expresses his
lip-sympathy for the Coir industry in this
House, various cells in his Ministry, in the
Ministry of Industrial Development and in
the Planning Commission are busy trying to
sabotage the Kerala Government’s scheme.
They even oppose the setting up of export
houses in the public sector or in the coopera-
tive sector. I may warn the Government of
India that any attempt to sabotage the Coir
development scheme and to ruin that export-
oriented industry employing 5 lakhs of
people is faught with very grave consequen-
ces.

SHRI B. R. BHAGAT: th) opposed
the setting up of export houses ? I am
surprisd by that statement.

SHRI P, VISWAMBHARAN: It is going
on in his Ministry. If the Government
accepts that proposal I am the happiest
person. I stand corrected if that is so.

SHRI B. R. BHAGAT: I am surprised
by that statement that we oppose the setting
up of export houses by the Kerala Govern-
ment.

SHRI P. VISWAMBHARAN I am
glad the hon, Minister has come out with
the statement that they are in favour ol
setting up the export houses.

-
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SHRI B. R. BHAGAT: I said the other
day also.

SHRI P. VISWAMBHARAN; I am glad
that Shri Bhagat has agreed to visit Kerala.
But I would request him to expedite his
visit and try to study the problems and
intricacies of the coir industry with an open
mind and open heart. I will further suggest
that final decisions on the coir development
scheme should only be taken after the
Minister’s visit to Kerala.

Now I come to fisheries. The Ministry
of Foreign Trade is intimately concerned
with fisheries even though it is under the
administrative control of the Agriculture
Ministry. Foreign exchange earning from
this is increasing steadily year by year and
last year it has exceeded Rs. 20 crores. 1
am proud to say that Kerala accounts for 85
per cent of the total export earnings from
fishery products in India. With about 10
per cent of the coastal area of India, Kerala
State covers 40 per cent of the total marine
fish catches and 25 per cent of the tolal fis-
hery production in the country. Our fishermen
have taken to mechanised means of fishing,
but they do not get the requisite number of
trawlers, mechanised boats and other appli-
ances. Kerala Government have already
drawn up a Master Plan for the development
of fisheries in that State. With 306 crores,
the Plan envisages a five-fold increase in fish
production and ensures employment to one
million people in 20 years. Kerala's Fourth
Plan prdposals for fisheries envisage 50 per
cent increase in production and 100 per cent
increase i exports. I would request the
Central Government (o give their earnest,
sincere and sympathetic consideration to this
scheme. In the meanwhile, I would request
the Minister of Foreign Trade to take steps
to make available adequate number of traw-
lers, mechanised boats and other appliances
to the enterprising fishermen. There is a
general complaint that some types of indi-
genous marine diesel engines supplied to
the fishermsn are of very low quality. 1
would appeal to the Minister to take steps
either to improve the quality of the machines
that are supplied or to arrange for import of
better quality engines. Now a word about

¥ tie Department of Supplies and I have
done.
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This Department is perhaps the most
corrupt department of the Government of
India. It isa pity that even after several
years of protracted investigations and inqui-
ries, final actions have not been taken against
the officers who are responsible for the
loss of Rs, 2 crores to the Government in
the notorious. road-roller deal of the UPCC.
Government have mot cared to take appro-
priate action against the delinquent officers
in spite of repeated recommendations and
suggestions by the Public Accounts Commit-
tee.

The Public Accounts Committee have
submitted to this House special report on
this deal alone, but even then the Govern-
ment have not cared to take appropriate
action. 1 think Govcrnment is waiting for
all the officers concerned to retire from
service.

SHRI RANGA : Not only officers, but
even those people who cheated them.

SHRI P. VISWAMBHARAN : In this
connection, I would quote a sentence from
the 28th report of the PAC regarding this
road-roller deal :

It would also be appreciated that de-
lays may lead to tampering with the
records, change of officers and directors
and dissipation of assets.

This is already happening. This report
was submitted to this House in April 1968.
The first report on the subject by the PAC
was submitted to this House in June 1967.
I think that was the first report of the PAC
of the Fourth Lok Sabha. I kmow that
some action has been taken against the
directors of the UPCC, but not much action
has been taken against the officers concerned.
On the 24th February 1969 this year, in
reply to my question on this matter, the
Minister stated...

1 quote :

“The Report of the Central Bureau of
Investigation has been received recent-
ly. They have recommended depart-
mental action against a few officials,
These recommendations are being exa-
mined."”™
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Sir, it will be remembered that this
case was referred to the C. B. I. in Novem-
ber, 1966. It took nearly 24 years for the
C.B.1. to submit its report. From the
C. B. I's point of view, it may be said that
the Government was not substantially help-
ful in completing their investigations earlier.
The main culprit in this scandalous deal is
the former Director General of Supplies and
Disposals, Shri N. E. S. Raghavachari. It
was he who passed the orders for the pay-

sment of 909, advance on certificate of ins-
pection at works ignoring the decisions of
the earlier D. G. S. & D and the directions
from his own ministry as well as the Minis-
try of Law,

SHRI RANGA : Who were the Minis-
ders at that time ?

SHRI P. VISWAMBHARAN : The re-
quest from the firm for 909, of advance pay-
ment condition was rejected six times by the
earlier D. G.S. & D. The records were
like that. Shri N. E. S. Raghavachari re-
commended to the government that payment
of advance at 909, of the value of the
rollers on inspection on certificate of inspec-
tion at works be paid. When the Govern-
ment sanctioned, they stipulated certain
conditions. And this Director General of
Supplies and Disposals ignored all these
suggestions regarding the conditions and
issued the orders which ended in a loss of
Rs. 2 crores to Government.

SHRI RANGA : He must have retired
by now.

SHRI P. VISWAMBHARAN :I am
doubtful whether he is in service or not. I
konow that from here he was sent to Kerala
as the Adviser to the Governor and from
there he was sent as the Chairman of the
Damodar Valley Corporation. I do not
know whether he is still in service or not.
I doubt whether this Government is waiting
for his retirement to finalise his case. But,
if he is still in service, I would request the
Government to forthwith suspend him and
to prosecute him as also all other officers
who were connected with this scandalous
deal.

Thank you, Sir.
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» SHRI J. N. HAZARIKA (Dibrugarh):
On going through the Report of the Ministry
I am convinced that this Ministry has*been
maintaining its tradition both in respect of
effeciency as well as other aspects of adminis-
tration. 1 am trying to Ssupport the demand
for grants of this ministry in mro. While
doing so, I only want to speak a few words
on tea industry.

Tea industry, as you know, Sir, has
been going through a serious crisis from the
year 1968. As a measure of relief, Govern-
ment came forward and granted export duty
rebate by increasing the rebate from 24 paise
to 35 paise per kilogram with effect from
1st Octobr, 1968. Also they gave relief by
way of abolishing the special excise duty of
209 of the basic excise duty. This was
done with effect from Ist October, 1968,

Then. Sir, as vou know, in the budget
proposals, some more concessions were given.
They have in fact abolished the ad valorem
export duty on packaged tea in metal con-
tainers. Also they have reduced the duty
on packaged tea in other containers from
15%, ad valorem to 5%, ad valorem.

In respect of loose tea, they have reduced
it from 20 per cent ad valorem less 35 p. per
kg. or Rs. 2.65 per kg. whichever is less to
15 per cent ad valorem less 55 p. per kg.
or Rs. 1.70 per kg. whichever is less.

After these relief measures, the tea in-
dustry has, no doubt, been feeling _acertain
amount of relief, but they say that unless
the excise or export duty is -reduced further
they will not be able to compete in the
international market.  This should be
examined by Government. Second onmly to
jute, tea is our great foreign exchange
earner and in spite of all difficulties, the
industry is progressing nicely since the last
10 years. As you know, the industry
depends on weather conditions on like other
agricultural crops, and on prices in the inter-
national market.

Iam happy to say that about 66,000
acres have come under tea plantation during
the last 10 years with an additional produc
tion of 80 million kg. Thisis not a mean
achievement. They have done it in spite of so
many difficulties.
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Government have allowed,a development
allowance for plantations since 1965. But
I am sorry to say many planters could not
take advantage of this because, first they
have to spend more money which they get
back after a few years only. So they
cannot spend the money they require as it
is not available.

Then there is provision for loans. Many
small tea estates receive loans, but since
their success depends on weather conditions
and international prices, they could not
repay in time. Therefore, the loan scheme
has succeeded only to a limited extent.
Therefore, they demand some other facilities
like depreciation allownace. In the case of
other industiries, this allowance is made, but
so far as the tea industry is concerned, in
its agricultural aspect at least, it is
not allowed.

Will it be possible for Government to
examine this suggestion of a depreciation
allowance on tea bushes ?

Another concession recently granted is
the grant of replantation subsidy to the
extent of Rs. 3,500 to Rs. 4,500 per hectare.
‘This amount is, of course, not negligible,
but compared to that given in Ceylon, is
not very much. In Ceylon, probably more
than Rs. 9,000 is allowed as replantation
subsidy

The ultimate success of tea cultivation
in its industrial aspect is linked with the
application of the results of scientific
research also. We are glad that scientific
research is carried on by the Institute run
by the Tea Research Association, But we
understand that the pay-scales for the
scholars, research workers, technicians and
scientists are not commensurate with their
work,

I would like to request the Government
to examine whether the pay-scales of the
research workers could be increased. 1am
glad to note that the C. S. I. R. has a hand
in it and it is giving 259, of the cost for

" this Institute. Iam sure that under the
auspices of the C.S5.1.R. so far as the
aspect of research is concerned, the industry
will be very much benefited.

APRIL 16, 1969

Foreign Trade and Supply) 228

There are so many suggestions and re-
commendations made by the Tea Finance
Committee which was appointed by the
Government in order to help the tea industry.
Besides the Tea Finance Committee, another
Committee was set up, which was called
the Barua Committes. We do not know
what recommendations have been made by
the Barug Committee, but we have been
told that the recommendations of this
Committes have not been implemented by
the Government. The Report of this
Committee has also not yet been published.
May I request the Minister kindly to see
that the recommendations which are
immediately required to help the industry
grow are accepted in the interest of the
growth of the industry ?

We are happy to note that in 1968 the
production figure is quite all right. It has
gone up to 403 million Kg., but the export is

rather poor. It has been only 209 million
Kg. That means only 50°; of the tea
produced in 1968 was exported. Many

hon. friends who spoke earlier expressed the
difficulties which the industry is facing.
Therefore, it is necessary that certain steps
should be taken by the Government in
order to obviate the difficulties faced by,
the industry, I would like to suggest that
in addition to the measures which have
already been taken by the Government,
the system of tax credit certificate should
be re-introduced. Secondly, the deferred
payment of excise duty should be allowed,
Thirdly, the system of granting iocome-tax
rebate on export profits should be re-
introduced. 1 don't know whether the
Ministry can do anything in regard to the
‘West Bengal Entry Tax. The West Bengal
Entry Tax is quite high. If the Govern-
ment of India try, probably the West Bengal
Government may agree to reduce the rate,

I appreciale the efforts taken by the
Government in regard to international
marketing of tea. We are glad that the
Government of Ceylon and the Government
of India have agreed to have a joint
consortium for marketing tea, and also the
F. A, O. has agreed to help the country
with regard to this. The F. A, O. has also
appointed a working parly and they are
going 1o meet very soon, Let us hope that
their recommendations are accepted in full
by the Government,
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Lastly, I would like to say a few words
about the auctions, Well-known auction
centres are there in this country. Twenty
years ago, the sccond auction centre was
opened at Cochin. Then in Coonoor the
«other centre came, Recently at Amritsar
another cooperative marketing centre for
the sale of greéen. tea has al:o come up. The
people of Astam and the Government of
Assam have been pressing that these should
be an auction centre at Gauhati also. If
there is an auction centre there, then the
marketing of tea produced in Assam will
be easier, As everybody knows, a large
quantity of tea is produced in Assam, a
major portion of tea produced in the whole
of the country, and it will get an ecasy
passage to foreign markets, By creating
an auction centre at Gauhati I am sure the
industry will prosper more and more 1 suggest
that there should ke a national port in every
State, for instance, in Amritsar in Punjab
so that the price fixed for a particular
port should be applicable to that centre
also, for that particular area or State.
Therefore, 1 urge upon the Government
to construct warehouses at Gauhati and
also open an auction centre there,

SHRIMATI SUDHA V. REDDY
(Madhugiri): Out of evil cometh good: so
they say. Anyway, out of the evils of
devaluation and recession came the exploits
of our industrial concerns to find foreign
markets; to some extent the Ministry needs
to be congratulated in this respect.

In the last ten months, that is, between
April 1968 and January 1969 our exports in-
cluding re-exports have reached a new total of
Rs. 1034 crores which is about 12.6 per cent
more than the corresponding period for the
last year. They are also higher by 6.7 per
cent than the predevaluation period which
is the real test. It is heartening to realise
that as much as 82 per cent of the rise of
Rs, 116 crores had been contributed to by
non-traditional items, That means that we
are really looking ahead. I do not want to
waste the time of the House by enumerating

various items but I should like 1o
make a special mention of druggets
which were also mentioned by Shri

Birla and also pearls and precious stones
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which interest women, *“‘Gentlcmen”—women
will stand by vou, if you produce new items
for exports or evem if you bring out
traditional items bf export. including hand-
looms and handicrafts with a dynamic mew
look—you can conquer markets, [ am
reminded of what Kalidasa®*said in his own
inimicable way: .

qrrorfafy o3 7 a1y w9 )
T =1fy srery Fafafa smeg

g qdrEaraaE WA 92T siver
77w afg

Which means: everything is not good
because it is old; por are things good
because they are new. Great men accept
things aftcr keen examination; and only fools
are led away by other’s beliefs, 1 hope the
Ministry belongs to the first category,

Continuing, one cannot help regretting
the fact that certain traditional items of
export have cut a sorry figure; they have
declined, It is all right to explain it away
saying the unit price realised had decreased
or by using other hackneyed phrases, But
we must remember that uncompetitive prices
offered by us have been edging and elbowing
us out of the traditional markets, especially
when we try to recall that the world con-
sumption of these ilems has definitely not
gone down; the consumption has gone up,
Therefore, something must be done to
explore newer and newer markets,, It is
certainly heartening to see that our trade
with ECAFE regions has gone up by 46 per
cent, with East Europe by 25 per cent,
with the USA by 10 per cent and there
is a small increase even with Kuwait,
Iraq, Saudi Arabia, Quatar, etc. But the
percentage of increase with western Europe
is miserably small. A late realisation seems
to have dawned omn us that economic
co-operation is a wvery primary facet of
diplomatic relations with other countries.
Itis just like the handsome husband who
never forgets to pay a handsome tribute and
make a handsome present to his wife on
her birthday or on their wedding anniversary.
This is exactly the embellishment that
economic co-operation lends to foreign
affairs, Let us oot always lay stress on a
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multilateral machinery exercising pressure
on the more developed countries to give us
that miserable one per cént of aid. But
let us have more and more bilateral arrange-
ments with countries so that they give us
vaster scope.

I am glad that this Ministry of Foreign
Trade has been instituted,

I would like to mention that it was
Samuel Butler—who said: “Man’s friend-
ships, are like his will, invalidated by his
marriage but they are no less invalidated
by the marriage of his friends”, This keeps
happening all the time in world affairs, The
second half of the 60s has seen many furtive
marriages not only among the big powers
and their trade relationships but also
amongst the developed countries and the
developing countries. 'Well, these marriages
are mostly the outcome of the art of
brinkmanship which came about during the
Kennedian times, proving that local brush-
fires, pyrotechnics, could teach the art of
gyrotechnics, The art of gyrotechnics is
something which we must learn. A good
example in gyration is that of the British.
Their Ambassador may have been stripped
of his shirt in China but still they lend
China their nuclear ken, and they also
percolated into the field of electronics and
the whole of the market in China was
captured by them. It is the same case with
Japan, They have no other relationship
with China cxcepting their 70 million dollar
relationship by way of trade.

18.03 hrs,
[SHRI GADILINGANA GOWD in the Chair]

As Babcock said, business is religion and
religion is business, The man who does
not make a business of his religion has a
religious life of no force and a man who
does not make a religion of his business has a
business life of no character, Therefore,
it is for the Indian businessmen to build up
a business of character which sometimes,
1 cannot help wondering, whether it is
wanting in certain aspects, because we are
second to none in the world where intelli-
gence is concerned, where finesse is concerned.
In fact, many of our European friends, when
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I nodded have said this, have asked me
whether 1 meant it.

It is here that the Government can
step in and promote certain controls,
By controlg, | do not mean cantrol in the:
absolute senSe especially when I know that
my friends in the Swatantra party are already
glaring at me. [ mean that trade can be
blessed ‘by Government which can prove
a self-starter and a motivator for good
diplomatic relations by exercising qualjty
control, by seeing that businessmen adhere
to certain schedules and quality.

SHRI RANGA : We are not opposed
to these controls.

SHRIMATI SUDHA V, REDDY: Lef us
seek enlarged trade with Latin America and
not only with UAR of which we are
very fond—I need not say how fond——but
with other Arab countries as well including
Morocco, Algeria, Tunisia, Libya and also
the Lebanon,

Even the routing of our trade through
epicentres of tradition should cease at some-
time or other if we are to be progressive.
Why should so much of our trade pass
through London and London only 7 Is
it because it is the capital of the Common-
wealth 7 The Commonwealth was alright in
the days of the joint family, but the Joint
family is an institution, the death-koell ¢
which we have sounded without mue*
ceremony and the burial of which we have
caused even without a commemeration stone.
Why cling on to this great capital, especially
when we remember that this big brother
of ours could not even gain entry into the
European Common Market 7 Why not we
strengthen our trade relationship with France?
Why should we route our trade through
UAR alone ? Why not we deal directly with
other Middle East countries and why not
we trade with Israel and also' get technical
know-how also from that country ?

Most businessmen complain that there
is complexity of procedure which absolutely
devastates any efforts that they make towards
export promotion, Iam sure the Ministry
will streamline these procedures and simplify
them as early as possible.
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A word about our public undertakings.
They must resort to more and more diversi-
fication if they want to live and burrow their
way into other countries, be they the nether
countries. The same thing with the so
called monopolists, It would be a good
*idea if they start more and more turn-key
project in otbe.r countries, instead of getting
a bad name in this one.
L]

There is a false belief amongst us in
favour of the optimum in everything and
this is where I think we are even with our
public undertakings. I thought it was
always women who think of babies, but now
when I recall it, there was a bachelor
head of one of our public undertakings who
always issued invitations to the public saying
that the mother undertaking was about to
present a baby to the nation. This mother
presented about four or five babies, at the
end of which she was-bled white and no body
wanted the babies. The consumers could
not feed them and we have many machine
tool undertakings sucking their thumbs !

Take the Surgical Instruments Factory
in Madras, which a new management is just
trying to revive. Everbody kmows that it was
with Russian collaboration. 1 do not know
whether the instruments were made accord-
ing to the specifications of instruments for
Russian anatomy. Anyway, they were un-
popular with the more slender Indians, full
of malnutrition. It is a good thing to hear
that a panel of expert surgeons is now
advising ihe management on the preparation
of instruments which are accepted by Indian
standards.

Ail this only shows that thought, more
thought and more thought has to go into the
planning of industries not only by the Minis-
try but by all industrial concerns, by its
progenies including the STC and MMTC, and
also by our Embassies and our so-called
Commercial Attaches, who are woefully
equipped where trade know-how is concerned.
I think it was the Vollarath Mission from
West Germany which visited nearly 70 comp-
anies in this country. They felt that a
large number of well-managed Indian
factories have the necessary conditions
to offer for exports to Europe but that
the FEuropean market must be better
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cultivated, cultivated more intensively and
that they (factories) must have the building
up of a necessary sales organisation for this
purpose. This Mission commented that mdny
of the companies visited did not even have
export managers. They also commented that
our concerns must be tuped where export
techniques are concerned. I wduld also
suggest that the Ministry press the insti-
tution of an Export-Import Bank as soon as
possible and also see that inadequacies in the
export publicity which are plentiful at the
present times are made up. More progressive
contries invest almost 2 to 5 per cent of their
export earnings on publicity.

MR. CHAIRMAN; I would request the
hon. Member to conclude now.

SHRIMATI SUDHA V. REDDY : 1
think a poor country like ours could invest at
least half per cent.

With these words I would like to conclude
as I have been asked to do by the Chairman.
A woman is generally long vinded, but the
Chairman will not understand,

I think our young and dynamic Minister
for Foreign Trade will remember this that the
world is not so much in need of brand new
thoughts as when thought grows old and worn
with useage, it should, like the correct coin
be called in and from the mint of genius be
reissued as a fresh and new coin. I am sure
he will do that with our export-import policy.

st gwaw (Fimgr) : wrafy weEy,
# o vy § f A9 A R S
sTaterfrar &) gw & gy & gt
=t geanfewr ¥ a4 gfear & av g v
ST AEAT 97 JAFT S| F GTAA F@T
ar | A gave feem @ wwd ow fgew
oG, FTF HIX AT qiE &7 § &Y
vu% @rg-arg oF fgem gafat g
w1 ¢ fog & fagre ot & ot s sdw
g fgaraa g2 W £

s fr i fgg & a ®
o ag, Faaam AT g fs Had J
T fgeyr # v w17 far § | 9O 9@
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{30 et F agt w fRr g S
AT O™ &1 foE § @y gan
Twar g fF 39 # amad 1508, 70
ArE, IPEATT AT 35 %0 § AR EF 1
FAIT 74 9|, 38 g AT 537 %o § 1
afaT sore sy geTEST  FRATE At W)
tefafeg fea watedor § ag 40 wmwr & §
#T oY Fqa9de ¥ fa¥ qrz T wm
I 9% 23 AME { TATRT G TG gAY |
# fafarex wga o1 =@ = aXw faomn
smeAT g fF &Y 9o & Sdmaie & fad
SATRT FEIWE YR FIA Aifed aifE
ag AT, foes fRER g #9E T°
SaTET F97 9% | 4g 3% & & oM 19
aqd fenraw sdw & gw oy § Afew
99 ayal & 412 agt o 5w &= @it sw
F ¥y [a agt 39 adren fawem
I AT g F AW G | FO TEIE
mafiF Famr § R 3B amfa ¥
IAEY WY eI g AR I S fma
TG« T 8, IOE Ay G wfE F
TETET 7Y Y GTE 98 9T A} 270
feEalaw & w0 | 398 gFTas ¥ wafer
& ot zed § St Gemare 1100 fre-
AT & | 9T FHT aG Al § IgRT oY
ama @ | wahEY i H 6-7 va¥ aw
gt & wfea oY afedft fge & sv ¥
7 @8 @ T R 2 g AW A
T UF & qRTRW S o faan g,
foret oY & wa famr @, uwmizw W
Fax i Hfrar fear @) Haga i &
s FRat o @ g fE faw, sew
w2 1T fgwraer 93 3AFT uETRE W
facgw gz @ Wifed 1 fomasm aw
agl &1 fIETT 7O HTH &Y qEET
TE & O IE IR A€ TR QT A
T fear wirg | Y F AT AW QE,
T 9T FHATT G T A1 T 69 FT OF
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o am fear o, @ = N d
s ¥ | famr g

S 9 @Y § ag femmee T @A
¥ @} S ogonfewr S & W @
IEF TR ATFE AqAER H Y | @Y A
BN AT A 4 Ay dT w o
gAT A7 @1 IEH AR & g
4t | FfeT @ & wa AR arfErT w7
werf g R Tiffe A 98w W A=
7 fear 81 T W@ & miwe s
FEfTeTT § &, T A @Y argaes
¥ yEmiAEaT T ITF g TAE I
T AT R AR Agt ¥ e W e
¥ ag s STt @ | gHET Adr
7g dar ¢ fF o w90 ¥ 9w owOd
% oF fast g ofes @=] ds J@r g |
whrer arat #1, fgurae w2 a=i &y
aga faAt & ag wiv @ @ fr agt ¥ fac
wgY &€ T @i faar wm arfs fam
&Y W9 9 a8 9g agi fasr sy of
O aEy WA e Wt faF @ AR
S gAY =T Agt faer @ @ T g,
ag fwe & fawet gedt w3 )

R EIE CRLEUE S I
qga FAAT AL GO § | W whEew # AR
& A AT ST AT F FY o7 F o
q1 & gt & THAAE &4 @
aifge | F ware o fFar ar | F =
fear man & oY somd w93 gu §, W
aifafem, dAafird, s, frga, =
=T ar #¢ foar war & SfeT @ s
feddres gk & v ol aF TR
g & wAfeF @9 a8 s g
¥ wrder w3t ¢ 5 e ot Y -
Afes gF Foaw o AfE T oA ogEE
oY aF feady 7 gu & fedomw &
FwImgNEmw g e s
#F oy S @ 9w F1 @R A OoATC)
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# srgan g fF ag s s9aT § R fag
Wt §O FIA IITH ATH |

AT TF A K FHH H @ g |
agi 93 W1 fred gu ik § A% fac
w1g Y g wFAY dfr agh ax s gfew
FIEF ENT | A1 IgIEY &F F qEH
& 3 raz SaF w=y mifaw T & wFA
safac Fwgar g v =1 7 +§ A
» eqaeaT Y WTC qifE St & Ay ofary
v staer gaTm & g { W
o ¥ gq¥ a0 F anfew & wT aEsy
FT qF |

# g ®7n ¢ fF g de ofar
¥ garfeas o faa &3 i =
saret feddm w30 Y sifaw #8@ w
weEl & ary W femigw <o 0f § g
# gadq Fav g |

SHRI K. SURYANARAYANA (Eluru) :
Mr, Chairman, there is a burning problem
now in Andhra Pradesh in the tobacco
industry, For several years the Government
of India earned foreign exchange of several
crores of rupees from tobacco but in spite of
that now when there is a slump and the
foreign market is not coming forward to buy
it for various reasons, it is not coming to
the rescue of the growers there. In spite of
the so-called STC, which is there for the
interest of the trade and specially for the
growers’ interest, sending so many officers
to Andhra Pradesh and even delegations to
foreign countries, not even one tonne of
tobacco has been moved from Andhra
Pradesh and crores of rupees worth of
tobacco is lying in the fields and
in the godowns. Unless it is purchased
next year the grower is not going to grow
tobacco. I am warning the Government that
next year the tobacco-grower is not going to
grow tobacco which has been the main foreign
exchange earner up till now.

Last year when there were more taxes on
tobacco we represented to the Government
and they said, let them not grow it. How
can you say, let them not grow it 7 If they
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do not want it to be grown, let them ban its
growing. Then they will give it up and take
‘to some other crop. Let the Government
decide the policy. On several
occasions wee have represented that * they
must declare the policy. The grower should
know what the plan for the next year is.
They have come here several times. Our
Minister of Parliamentary Affaies has pro-
mised and has taken the assurance from the
Government of India, but in spite of that
not even one tonne has been moved from
Andhra Pradesh, Last year's stocks, 12,500
tonnes, which are worth nearly Rs. 13 crores
are still with the growers, What is the
harm if the Government purchases them,
stock them and fnd out the markets ?
Several times in the last two years the
growers as well as the traders from Andhra
Pradesh have repiesented their grievances
about markets and other things. But the
STC always goes where there is profit and
where there is demand. The other day
when we represented, they said that there
was no demand in other countries. If
there were demand, where was the necessity
for the STC coming in 7 The STC should
come into the market to look to the interest
of the grower first; then, there will be profits,
Usually they get profits. But unless there
is a guarantee of profits, they are not coming
to the rescue of the grower or the trader.
That is why I beg of the Government,
through you, to Jlook after this burning
problem.

This year's crop worth Rs, 6 crores is
lying with the growers and last year's stocks
worth Rs. 14 crores are there. They must
find out the market, The biggest #consumer
is the UK and they must find out one or two
other countries,

The price of one quintal of country
tobacco is Rs. 300 to Rs. 400 but the excise
duty is Rs. 1,300 to Rs, 1,400. There is no
country where it is being taxed like this
because they have got associations and so
many representations in the ministries who
will immediately come to their rescue and
safeguard their interests,

1 have no grudge against the growers of
tea. 1 have no knowledge but I understand
all the teagrowers are sponsored by foreigners
and they are big firms, They are being
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financed for replanting and these things and
Rs, 3,500 to Rs, 4,500 per hectare is given
as subsidy, Tam not grudging that. That
also should be encouraged because it is also
a foreign exchange earner, People are not
dying without tea or tobacco but on account
of the foreign exchahge they are encouraging
that. Other parts of Andhra have become
richer beause they are growing only food
crops. Only in four districts in Andhra we
are growing tobacco, That is why 1 humbly
request the Government to associate the
Finance Minister also with foreign tra‘ers,
Unless the Finance Minister also associates
with it and has direct knowledge of the
troubles of these growers, the problems are
not going to be solved. As my other
friend also said whenever you approach
the Agriculture Minister, he wants me
to approach the Foreign Trade Minister.
when I approach him, he says, *“What
can 1 do? The foreign exchange must
be there.”"” They will say so many things.
We have no knowledge of foreign exchange
or something. We want that the interests
of the farmers should be looked after when
he hands over produce to Government
or to any trader. The Government should
look after the interests of the growers.

One word more I will say in the interest
of growers. This is what Mahatma Gandhi
has said. So many birthdays and centenaries
of Gandhiji are being celebrated by the

Government of India. What Mahtma
Gandhi said when he was alive has been
quoted in Kuruksherra, Januarry, 1969, I

would request the Government to consider
what he has said. 1 quote :

“To think that your occupation of the
Ministerial chair will be vindicated if
you serve the cities only would be to
forget the India really resides in her
7,00,000 village units. What would it
profit a man if he gained the world, but
lost his soul in the bargain ?...

Our cities are not India, India lives in
her seven and a half lakhs of villages,
and the cities live upon the villages.
They do not bring their wealth from
¢ other countries. The city people are
brokers and commission agents for the
big houses of Europe, America and
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Japan. The cities have cooperated with
the latter in the bleediog process that
has gone on for the past two hundred
years. It is my belief based on experi-
ence that India is daily growing poorer.
The circulation about her feet and legs
has almost stopped. And if we do not
take care, .she will collapse all-
together.” =

This is oy request to the Government.
The interests of the growers, the rural popu-
lation, should be taken care of by them,

SHRI B. SHANKARANAND (Chikodi) :
Mr. Chairman, Sir, I rise to support the
Ministry. Ilook to the problem of foreign
trade with a different angle. The foreign
trade is looked at by me as a sort of business
in which a certain community in this country
is interested and prospers. 1 fail to under-
stand what is the share of the weaker sections
of the country in this business of foreign
trade. I find it a Sahara desert for the
weaker sections of the country as far as the
foreign trade is concerned. But even in
Sahara desert, there is one oasis. At least,
there is one Scheduled Caste Deputy Minister
in the Ministry of foreign Trade. That is
only "thing. That is how the scheduled
Castes of this country are sharing directly
or indirectly in the foreign trade. I do not
mean to decry the administrative machinery
of the foreign trade.

Why are we interested in the foreign
trade ? We want to earn foreign exchange.
Why do we want to earn foreign exchange ?
It is for the development of this country.
Why do we want to cevelop this country ?
It is to have a welfare State, to give equal
opportunity to ell the people to bring up the
down-trodden, the suppressed, people to the
level of other people. That is how I look at
it. For this objective and aim, I should say
that this foreign trade should be nationalised
immediately. But I am afraid this suggestion
will not be acceptable to this Government.
Ido not mean to say that they do not
desire to develop this country into a welfare
State. But the circumstances do not permit
this Government to nationalise the foreign
trade. That is what I feel. 1In the circum-
stances, the foreign trade, as it is continued
in this country, should continue to achieve
the best results for the welfare of the State.
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I want to know how the foreign trade is
conducted. Tt is mostly conducted on a
bilateral basis. I have not much time at
my disposal. Otherwise, I would have dealt
with bilateral foreign trade at great length. I
should say we have been benefited to a great
extent by having bilateral system of trade
with East European countries.
.

One fear, as has been pointed out by
my hon. friend on the other side® is this.
The East European countries are, with the
hglp of this bilateral system, having switch
trade. The examples of this are well known.
Recently one conventional machine-tool,
which was produced by the HMT and was
sold to one of the East European countries,
was found in an emporium in West Germany.
The USSR is also not out of this. The
Cgﬂ‘ae Board has got an example to show
that coffee beans, which were the subject-
matter of foreign trade with USSR, were
found in a third country. The Coffee Board
took an exception to.this. And I am told
that even political pressures were brought to
bear upon this. In this context, I may point
out that a question was raised in the House
regarding having trade relations with North
Korea. This country is exporting manganese.
A question was raised whether North Korea
was going to supply this, through switch
trade, to China. 1 do not know how far the
Ministry has dealt with this problem. But
the Minister gave a reply that China is a
manganese-producing country and that China
might not be interested in getting manganese
through worth Korea.

Another thing that [ want to point out
is this. In this House a question was
raised about fixation of prices of commodities
in the bilateral trade. The hon. Minister
for Foreign Trade said that the prices might
be either high or low or high and low at the
same time. When he was asked on what
basis the prices were fixed, there was no
answer,

I want to know how far the Ministry is
taking interest to conserve and improve the
foreign exchange position. In this connection,
1 wish to point out that there are certain
Cut Motions. I do not want to read all
those Cut Motions. 1 do not say that all
these Cut Motions are deliberately made to
offend the Government without a grain of
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truth in it. There is a grain of truth. The

t Motions say about corruption and
malpractices in STC — corruption, malprac-
tices and irregularities in licensing and so
many other things. There is a lot of wastage

of foreign exchange. I do mot know
whether the Ministry has given any thought
to this....... .

L
MR. CHAIRMAN: The hon. member
may conclude.

SHRI B. SHANKARANAND : 1 must
thank you before I conclude. You said
that you have given me five minutes. I
would not be able to exhaust all my points
during this short time. I will just read out -
the points. ’

The oversupply of tea in the world
market, as reflected in the huge stocks of
tea in the U, K., has now reached crisis
proportions, leading to a drop in
prices during 1968 of Rs. 0.84 per kg. or
Rs. 24.43 crores for North East Indian
producers if Sterling devaluation is also
taken into account.

During the same period the cost of pro-
duction of tea in North East India has risen
by Rs. 0.34 per kg. or Rs. 9.89 crores.

The combined effect of higher cost and
lower prices is Rs. 1.18 per kg. or Rs. 34.32
crores decrease in earnings of North East
Indian Tea Producers.

As compared to this, what is the benefit
given by the hon. Minister on the 28th
February ? The benefit given is only Rs.
0.34 per kg., but that is also taken off by
the imposition of taxes on fertilisers 2nd oils
which are necessary for the tea gardens. So
1 should say that the Government should
take into consideration reducing of excise
duty and also the expert duty as a whole and
also a long term solution regarding the
raising of sale price of tea at internatioal
level should be taken into consideration.
Government should pursue these objectives
vigorously and speedily implement them. I
should say that Government give more
liberty for persons who know the tea
industry and who have an insight into export
promotion and see that we earn a greater
amount of exchange through these commo-
dities. :

1 thank, you Sir.
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&t 7o Tho FwWX (ATTYR) & FwTIRA
wEEy, T A £ fF 5w ¥ ¥ qu-
Fxar forawt fr g=gm v & s Mt
¥ fad gronm v § ag o@ 3w w1 o
FTTF T T T Jg SAT €
baEdid T TFE #Y anlt aF oY T@w
usi*a?-f'fa SHH TH gadAT &1 9%
gt wmar &1 s faw & smod qr mw
R AT g # fR g% e
agar & | agi ME S v 5@ ogw-
FLAT I qT A aer 1 fwedt &1 oY
T 59 A AN W4T | I@N a8 T
T TeaiE fawm & g 3w 39 BT
¥ gowwar 39w w1 wfewfaw fear
&1 #aawmar wrgw ¢ f5 ag o5 aga
& wgeae oAy AT § | T I A
75 9T gART 30 ST FLHT 9L FH FT
T &1 AR FT ATy 59 AW A 2 e
FFa g walq @ oW ¥ 2 FOm
afsd svr sitfasioew wx @ E 19
W EW F qew Fr wtr w1 ow fowErd
e qu st @ o go fmf o
g9 qg v @ g1 AfF @ AR
F N #Y s g G G gW IAIT
Fat F & AT o AR WA Y @
faerit 1 g2 faata & a & & s §
uF, 3 ATEA § | WaT AN 9w @ =W
FNH 75 wrm W Fw e € afe
wH fod 35 o fewr gro fad
5 &0 wqar F9t fomm o wr 1 gEd
a1 Al daasi el § @ ean
FY FIH g1 fqwr ) zwImw A g
TR AT & | TEE TR 3§ 99N O
HEM HF A1AT 91 HfET g R gEd
quasfa dfemral F S agraar &y
IEY a7 FB AT FX G § WK FT
g @t & | afew i duadly g
dferaiam gear ) @ N
+ I BT &A1 faar srar o7 991 g7
ot 7E foar @ @, el @ wE fea
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s a1 dfew S gedfa dwEr
™ O # fead &% arw gfeear grr
St ot faar mar g fas 5 #0e sad
fear mar 1 s gw S FY s wfa
JEEE AT F g0 & FET A qEwrq,
g7 # oY 14 9r@ $W® § T 500 wqAw
sfd & & fgmma & o Fafea fear
Tar g 500 w9Er s sfy &wer fRa
T @ §9 gwafm 70 F4€ 9T ¥ Tw
R § Ty ze A F fC
fod s & g faor mn ww @
50T T & &1 Afaw fad 5 g
To TH TAW A Fo & w7 § famr ar
@R EF Frew fom avemafedi & qra
At gag a= @t o W S
g5t g7 Mamfedi & wmE 9t 37 @
Rt @ § AR gEwd g
WHIHAaFR & Fgw s s ag
FEETY A F gAFG F wEar I 14
" TE At Fw A w9 10 Fw & /1
500 o & femra & wAw @ A AT
g SO s At g | Hagm g (5
¥R 50 U T § @1 FT Y F9 30 AT
20 0T @1 IR AfAr | 5 FUT J A
A FEY Fr W FE AT E AW AT
qg 9 TEl GHAT & | HETCAT AHHT q§
A AT A Y TW SEw E At § aga
TS FETE | W ¥ & IAIT W F AU
#q A wafs @1 ¥ fawy gw
FAQFATIHE FTSAH A g /Y |

gt 9§ WWi A FaETEw fAw ot
7 @ AT § SEET qA IONAT | R
wewr & 1 feafan it @1 agwa &
Wgr 9¢ 300-400 3TgHT FIH FAF § HIT
20,000 frgewr 7Y faer & s7Fr g A
W ¥7 w0 & ggraarn &, oF fegfar
foer, w2t fards fedear § o A= feaf
T FIT AT §, TAF TF FUT F1 AFEIAT
q, wfga ogr 30 A"+ § Al
fast 70-75 snE & A FF § IART
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fad 5 91T €0 wwC A &, gg wm
Fa g ? W MW ag ArAr ¥ gEA
TE T gwY Wi IAF W FE FSA
TR o @ fed T § el -
wfegl & #1979 §@ § d@C ¥ FH
frwrem § fad geam ad F@, safad
FT FIHRIT IAT @I 9T ;A ARE
iy ? .

gFa 9WEr  ®EeY AgnE &
FFN F A ard & Fwr §Roswr
fergmam # 30 7w gowch €1 AvaRE
¥R ez # 09 $07 5-5 9@ ga-F
& o mERTE # | 9T 70 g9 g-F Y
* &1 gud w wa faw famr foamr
& | AR fediom # a3 fowr &, s &
& arar g | Arrge o § 50 g g
& R ATTR WRT # 30 g W 4g w1
FW g | TG F q&T AT Iw AR I
TT g% & 3 A1 FT ITH FIH FIS &
st fods Tftr anfeat @amd &1 qrEgw
TR FHLEY #fT FAF Fgar A1 sreqerar
¥ &8}, gaw s & fawfa @
Tity gifedt 1 gares fad ga-wwdl
a=l ¥ fay foord w@@r Smr =fgh
Fwg feqddz & 299, 1966 # ag
famfor arY sl wmE ag av fear
f& 2 9@, 1969 aF U H a1 qragw §
I it arfear fAsreHT a9 w7 3T
=nfgd |

TEH AT AT WEW H EREIEe
Fe ¥ ow gmac fawmer, wfew g
dEd § fF ag agax sl ¥ & 9w g,
AN H AG AT A GG IMEH S
30,00,000 (30 @) gAeT § I ¥
15,00,6C0 (15 =) ¥ § =Y fas G
grfedt &1 Sore < § | FmE Agar
FHE F AT W AW F | 919 75 T
aragw § | FfeaE § sgrmw & 5 74
g qraeyw fas wgrase & &1 afew
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IGH A RGO FER T TF FAL
O g€, fasar FrewT wRE wER E
Iaq #gT & F qEraer ¥ 74 g A
afew 95 A< qraTgw & 1 93,000
# ¥ 50,000 =Y & W faw Giw anfeat
A § | UF GENgH A5 FIE &
T @t B, Foraet F9TE 15 O
A g el oF e A
50,000 qTERFFT HUX AT Fifgar a=E
g€ & dl ¥47 gEa g ! 9) A
F F07 AR g WE | a9 319
AgITEE 1 Sr@ 70 g A el
9 FH FI § AR fazet Huw @ 7
AR A qraRgrd ¥ AT FT FHA

# qraT g 1 faret 7 § 1 s
gaT 9 ¥ o FiE & wgr av R
A &1, §IYA AT FY, qEAGT &
st anfgd | SfFT ST & A 9T W
g1 aW ¥ @ §? fad goiefa &
fomsr a9t 95t SamAT 8, ¥ qraee
w0 W@ | AT 9 FY P §, A
¥, gferar § 3F | Frras $AE 7 Fav foran
¢ ? s foar & fr aga & = & afs
o dYo & fare &t @ & 1 3 o 1€
gfaar &t 81

Tt wERT @ 97 AT T FT

=t Fo To TAWR : F @H AT F |
T | 373 AT SATAT AT FATL v 2 |
TAEH & GEET § | qgl AT AAZLT &Y
TYAT HEAT FAGT E dF FITFA araAr 50-60
AT WEAT € FHI § AL ag W aa w9
FEHT QL BT T T FY ST & 1
T €1 a9 5 g Iraegs F FEeae §
F¥ feF mwar § 1 TR A 2 97, 1966 F
aF Yeregar g fear gt | gaEt awa §
wTaT ST AfEd | ST IAw! sAe # AL
AT AT g A1 Agreg & @ A, faaw
& & adl afer o7 3@ & @l gAF e A
&Y ATEN | F qTITYN AT GEEAT AR L
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Ty &) qEgw ¥ wa F agac b

mﬁr{aﬁﬁatﬁmqﬂ‘fﬁ T
# e go & 9w § fs e g W
e gifeai A 9% T9 qrEedY @
3 )

THE MINISTER OF FOREIGN TRADE

AND SUPPLY (SHRI B. R. BHAGAT): Mr.
Chairman, I am glad that the Honourable...

MR. CHAIRMAN : The Hon. Minister
may resume his reply tomorrow. We will
now take up Half-an Hour Discussion.

17.42 hrs.
HALF AN HOUR DISCUSSION

DEVELOPMENT AND REGULARISATION OF
UNAUTHORISED COLONIES IN DELHI

=it vk fog (Ygaw) feeelt ok
[ A AT ¢ gy g oo
TR WEL § | AGT #¥ AT 40-50 v F
FOT § 1 T ¥ q@ qUE e AF AT §
sife w208 afedl & @ & fr wwi
ITH! I SR Y favaalt qwe w0 ot
8 1 TgT S F1E apfamw A &) s
ST % & 9xE o wgfeam grfew @ &
faeelt & a2 @Y A v A gfew E )
T 7 fad garld TorarE #Y aEAn Sy
a3 afes gal | H R gy
2 A qEAT et & ) feeelt ¥ ameT ¥
T F oA q9T gEL a2 A AW oA §
T 97 ¥ 77 aferal #Y g & qwa E A
TaH 91 gaL [ A Fw A A S Fr
931 g f = ¥, sprdye aar guy ¥ W
T S @A T &, g A AW
at wr g fafas oide 33 8, o
TXH F v AL oY Fermre Y vy F)
o § AU A gy AfeRtew X wr
a1 % weT ¥ st arww gefaw s
AT § 6wl srandt #v wrar gory, Ay
98T WA T AR @A § ) uEerd
fezamam oY oF a¥ gew swdar ¥ gu &
IR T frit @ avaw forer 2 e
TEL T ALE A T w0 I I gaAq
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A rardy @A o @ e Iad el A
ag ¥« 9 3 fafaw arew o §, ag o
AT G T § | ITH g Ana faeer 0%
ot a%g ¥ Ang 6T &1 W1 afeat €
¥ # gart ¥ wrd g § Afs s
@ &, W A g 8§ W ey
gt & 1| afew oY qEw w0 T E—
TAAHT AT sfear F wrwTdw, AT SR
FRIRIT a1 T gerfad a7 FaEr K
wfET qifseam & 9 gy ofFeamr
T WTE, a1 st femd wwEat @R
&, ag @ ot gw A O § sk A
%Y I5q a1y & fov w1 grw @, fo WY
¥ FTE &, @7 o A A wArE @,
g ST S § ST Tq W AR-AY AT
T ¥ A T wew § oA, B
T § A8, I St .Y A w9
TIAT FAMGT FEIATESE ¥ A T |07
=T g afet § smarg @ MU Sy A
F FAUGIUETE Afeqar wE AN E |
Tk F AW § FArageE H FATHEA-
T 9g &4 §, [EE § IR fodoto
¥ &, FrarEA & @ a1 iz § @
7g weq WM & faU a9y €, A s &
forg adt &7 & 1 few Oar wrew daT R
fFraAmemdfmay §1 o ==
FAW T TFEN L 9T F R W
FBHAATT &, I7 &¢@ F1 g 37 A1(ET |
# 1 § qoT wTgan § 7% faet & weg-
qfq wa= &, TR0 F St § R Agr
Y garr ifew T &, FAR FEEE ar
FR gEd o § 3ae W faoen, W
geF, 39 o, aw PR e,
ghar wx #t a7 57 &S 99 ggi § A
ag o foeelt Y afeai € o1 3y et
TEL A A A & 7 ag o faer #
&\ &fFT am Ay F1 W agt =ré gfaar
T T wEF g, T A feh @
T Wl Afed &, T ®YE o oA F7 O
Faaa g A AT e a1 Tg ¢ &
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St gfmardt srefuag fowf &1 § ag fa=-
F agt T & A g R A A
g 91X et g3 afgar o4, 297 Ao ok
Tl g Wig G% W g o whw ¥
faw 7 fadh fawr w@g & afes qev w@w &
a1 FXEIe€qqT, ATE FIAT W1 TLATE BaT
& o Rifslem &, ogi faoell & @i &
o WE, T FT HT TR FT A, dT 0F-
UF §F § g A g A9E §, Tg AN
& g wse &, gfn WX ST @S S| g
Q@ § agt T AT ¥ @g ag @R
g 1 § ! # ag a1 Ay quT agar
B AGEIEGE GEAE L AL a1
wEW T AT ], S W a9 qg ATRT
faar a1 fw 103 & w07 ot afcar € ag
at g s X &, §F g T
fFagigmma g st gar =df gf &
= 103 F1 yEwEw #X fm & &
105 it afrqat g o & W= & v
gon fraT g ? 9w g Wi v g &
w1 angd =T fean ? ag A g@e FE-
ATEAR § A TAF! @7 WG | ag Wfedr
&1 3aF qTAY et Ay #Y @ @
g A oy 3w ] &1 oA e arady
FY F1% ARAT FAT FL A TF ATEH
@37 3@ @ A S @7 gon W @ Aw
At gF FETE | T A A, 57 A
@ wy, gafadt # faEd @) oof
g e e ke ¥ §, ot a3
TAH §, W qEEr @, IR ag
er FEEEET @1 ® § sk sy
@R E A IEE Aaww ww ol
T AT W@ E ) AYE FA AT @
HTT IFY FAC BT T AT ALY q=_TY
& & &1 a9 o R wF Far g e
F1 Y g9 § TAEY @A H, q9A I
gz 2 &t ¥ f ormalt, & g o W
& arad wgaT fF 105 9 I FERT
& 9% i 7 Ewsw 9§ =
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Fn g fFar g ?

Td wi @ fF 208 &Y 208 FQHEE
F AT WEET (AN ) 204
a8, & w1 v g A g @ fF Fw
A% I WAUsE 3 b AE &«
qFE FL, UF WP &, & 9§, 9
WA H F FA ! gEQ aw w fE
[EUET FE ¥ G A AG ToW
I o Qfrdry &, fafas oafde o
Tat # o gfeer € fasret At el & S
st wf @, agt oot o O wwR
T & &t 5= 0f §, afew gt gvw
g §, e mAT A g A, qEH W
ot 7Y &, srevaTe A §ogw o™ g,
ot seqae oY agY & Y fasdr & AW
IFT T afeaa) &1 A @AW #W FQ
& o fafas ofdre #2 a= gfear
Far ?

- gH ad g9 geedl g, & o §
f& s q ¥ 7 S amnm fF gk
q1q FoE AE § | F wE A g ! wE
99 F39 & fa¥ 97 qT a9 oqYer T
¥t wmrEd | A TEE EfF 10 ®o
% T F fgea ¥ sy 99 9 AR
¥ amE A, g wer e TR AT
AT TEFT 10 To § FFTHT 2S5 Fo X
faar, sore ag o @Y § A1 50 o FX
afd, gif sad ot gauw A @, afew
IART TEA T WY FL IFA  qAATC ASHT
e @ @RI & 7FW g
AT &, g AT AT AT A, qg W
THIU T AT AR, TF qEH g
TR @t gf & ag g @ anfed 1 e
et grere G A fe 3 oy wwaEe
g &), AT I 9% TAATHE F4T FATEY,
Ffeee e Y AT nfed FF St s
¥ a7 T @O § afEe FT , A
IT* fa% 3o T FY
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[tz fog ]

# aad TgeT g WA WERT ¥ qG
g8 =gt g i T ATT THo Ao #HI
F§ FAE q A & fod dare §, s oo
o FT 7 TAMT A12 a1 7 Y, THEGE §
#Y F1E HHL I, AT TF AT 1 TG
¥ ey A fod dam
AR X FR Y G a7 FAE AN
204 afeqdt § sT-wT @Ot€ar §, I
fortr wam-an T §,— o fodiE ag FE
2, 3 foard & guifas afeat f T=-
T 7 & e, 3o oA | e
ferd, IT=1 A7 Al O ar T FA)

gl aE—feeh wefafred T ow
TTF T W E, o fo To TF T®
&9 @ g, FIEIEE 0 ai® @i @
g T A9 gT PATA-FES FT qCE AT
W®E—Tg W AN-FIATEA Tw@T g,
TETTE UANA AEN §, Ae@Hl F& A
A T gEAE METa FLr fFovE
gfaent aifesft, oF gere  GEEe g
w11 ¥ foar I8 | FTETREA fodlouo
FT FYL IAET 8, o o To fazelt we-
fafeed o &1 T aaar &, AR faeedt
uefafreg o smosT $ER a@mr §, wEy
aTX FOFT FHI AW ... (wwwarr)..
ag a3 gt anfed

a0 g —T TEw § FauEe
F faq oo Uk IW FUT ®I FT wE
itz w91 g7 Tomel F fafas oafrdy
I FEH F FH T AT 9T T ATE
AT A FAG Q@ g ATE 5 gw o
feeelt & @ arer § & gard oft g
FREFz

waafa o, ¥ avr gk g 7
ara R WEr & anfaw ¥ o
FEATE FAT gl § 5 g7 gAm &
NTE F =T A ¥ A Fawdy ad
t—Tm T e a e g
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qrg e At frar s —agt & gt
FETHT FEl FT WO ATHAT—AF  WIEAT
I AR A T AT =0l

wmrew aar qfeae feimm @i
frrafor, srame e A fawrw oy (o
#o %o Wig) : gAfy WrRE, IF I
femm arer st | S 39 AT AE R,
Tg o guE A Fom wfed 1 i
fog 9 A9 st 1 = FA swVT G-
g AWt wEF I wifgy w@ifE TR
s Fgr g 5 gl ox TeT W O
R agiaT o ga S A Foar
T gAY AR gm AR
T 8, waﬁﬁ%mﬁm F1E g,
e frad g @ fex ow% fao fat
' # fowirare sgmT sfaa adf &
T FIAAT a4t @Y, g9 SN F1E oA
qgf oY Y 3 #¢ SEET Faww T
fFm et grr @iar fF 59 a% &
T Y IAF TEOUIT A A oafaw
FI afeT ga% @17 3 foe s aqy @ |
% I8 AT T #9 § fau Aife-
frbae ot frde T 97 fex gw 62
ar ft w1 o A aF oy, e
YT % G| W T@ 67 % W
9§ f aw st w3 Y A
F et & A% e wrfey A gEr
T & faw g w7 o fier ag T
girmadgamr g @ so% fag
fr #1€ Jg =nfge, 9% fAaw W wwia
frr oz awy &1 cafefEd &Y &=
A & fag ft et %1 72 IRW @
FHAT & | o SO G Al #r wglema
gl fae @ fe wefafaed aw @ &
qrir ? ag  wefafeed o @ o w
Y ar FelY f qiEf &1 &) 1 arow ¥ W
FOA F FIE F@T AE ¥ 1 Tg FEA
T g s gmu Senferga a8 &
anft TraeE A wgrew g @ g sy
e fr A A @y faewe fem a@ ®&
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F1w far 1 wefafaed o= af wefafesg o=
Fam g9« gwar §1 wF gy A
IO #eEE FY 4t | I g ¥ IW AOTe
ol ot wredt #t wg A ww@
25 ar 50 ®o %t ata e dfew ifE
Fei At foraffy it @Rt T femma @
g9t 7 927 AR aE@ ¥ fgaw @
ST CFETET ST q¥Ar 0 103 & g5
FE ol rgw T § AR AR A
FGit § 1 faee) wefafedma #1, 9%
faq ot &=t gor, oY Sawgdz &1 @i
21T ag qEaTa ¥ 24 A § 1 At f
ag A= FT F AF g ! g egfafa
FIEEA # %2 A W & foao = 3
afem g% aTfag o &7 ot 15 Faww
A afgr o 4 7 & @ aw A N
wegd w7 g 5 oF wdar @y ¥ fag
T HIE AFA a7 AT § A g a®
g o ouH) fraw &Y aem T 9% ag
agd Fre1 & | 3R . fra # sexa
€ ag At fad oed & fro o Sfs
wart ¥ fag o= g wifs 5w T
g B AR AT A IR g e
arfge | f >t =t aF & gwar ar gwA
I F wfam § 3TW N N 7
FE TE 9T w@e dvafer 1 o wifow
FTE Toga & 103 & agi 0¥ 3¢ =
&A1 A &= §X 9% § 67-68 ¥ | Afww
R aneft ot iy TN & ATt A A
& FAFT @=i g 23 44 500 |

=it Wo w0 wt (7 faeelt) : w4
o FTET ?

ot ®o ®o WME: TF § A AT

T a1 ofr o o €
st o Ao Wi ¢ 7P ot | # 7

ot %o Koy : AR FOT A
81 7 ol argar & 5 gEE aEtareh
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Y€ FTH AL @ wwar &) XD aw
Fft ¥ qrdar 8, @oft adte & odem @
fr mit frasc.sw q@e 1 g F¢
#7371 ag 791 557 qgar 31 w6
F8 T TEr T F o N A S
w$ & 1 afy samawr TEEw FO0 & At
g H1 e & aFar ¢ afe faadr
sefara § s fau gy fegr o
97 gaq &=t fFar at faeet sgfafaus
FTOIEA & gare Ja@7 @ fe E4-
Qi AET A T HIE AGFC R A
21 97 9% FF ¥ fora a0 ofr ag gaT
Farar ar | ferdt FW_EgEe warfEr &
gra ¥ faar a1 99 ¥ ot 7 gheww
g1 & A g 5 food acdy & &9
S@AT FifgT AT IaAT AT & FH TG
=@ 1T FfET T T o 7€ wE g
fF IBIN 9T % FT TEH 3T T A
wifr 7 § 1 @l § o o fag
X gat deal Y ameEr § gwar g
103 sreidre # 9t wifew & omew &,
T 101 & ary & @ Sifs s faeame
204 §, 9% Wt guw wifaw Ay & fF oY
oifes &, 98 X it S¥edE gh s
FAWIAT AT IGF TN H FE gfewer
TR EHIT, AT FAAGAE AT 2 faF
At Arferw & g% wEw FT &A1)

T F F 12 St SAeAqHE T
2 3y & 9o gw i s &7 faem
1T fire & SeTa ol TEaT T F
fao gaFr ot ¥ 9w wifaw w5
e AR @EE & fau gaa &
o FE sifR detEE wT dar A
a3 & NfF Faegde ST gn oI
¥ gATer w0 A FE e @ @i
affT ot 1 F T gu AFwE & aw
&), @t ag @ g & Fam A,
faearg faamar agar § & Rl Q-
fafrgam wv o #3 #gr & & o
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[=fr Fo o Trg]
G Y 7% ag FW HA tgﬁrfw—é‘r
FY 9 Fgr § fr forert o=y & 7% #40
Ffax oF 7 oF fa & 3% F & ¥
at fne et =4t 7 faar s S A
F0 Arad g o st &1 9w
arat g f o oondi fog w1 R Q@
HatY & S 9K 9g T guet wew
F4 |

off frwr W (Age)  ad AR
e Sy faeelt, Fowar, s=fafk &
fawme & fa difae @ 4 geom
& <& & a1 7g feeelt Ao e < &
ITH &7 afeqdl # TEwsT 7@ A aw
griY ag & IwitT war a1 | & 54 wdem
¥ S wrgm e ag AdfaeT e we
A% W ENT aTE ag S et aed-
TEE FEAT ¢ a8 TEa § aw
AT I A FF A wF 7

za wary 4y ¢ f afe Amifaes
A St ST A A o @y & WA gwH
FTH ¢ A 7T AUF A FE F FefH
agiq 9 Ft srafg T = ¢ ofs ag
Y afeat & oo Frarfdt @ oF @bt
@ gefoge o1 Byeaile $fer & =
Ham 2 oo 0 | os meE qw
gt g ?

gt TX WY FAegde A w0 aw
g Fors a1 § sgwr fade T g
afe & qear wrgar ¢ fs ot atn @
FTewdz *fez 3/ N @7 IOw 9w
Y€ drorr § 7

= e § 4y ot svre fafee
T F AT § IR aga-dr faawd €
g #Y fagwd & a1 39% gy og o
TENIE FT O ¢ oI XS aww ¥
, Iy &t gfaar g st afes sy ag
faeslt # U zgaied 1 mIewm w3
HETATITE 7 7 T sqaeqT A Jgf FL T |
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¥ S wmgan ¢ SEe swEey 7 aw
& smady ?

et T afed gar ag & fF &
gt qg a1 Ior fF faret ¥ v & grw
qr# Sa1 W% A9 F fAg N Fem
1 T FTFR § s e § R o9 7
g 79 fagmm 9 W w1 agi X 49
F Y & FFT I 47 qg7 faoelt ¥ w1
wF8 FIEL T A9 ggl FE 4T
AT ?

=Y %o Ho g - qg%‘ GIEEIEGIC]
a3Ed ¥ § ag wgar wgn 5 Fredrad
FY o WTAEE § 9 9ERE gAY o1 2
FWawr @ § IR TR g aq
fgim fam odfm ¥ AW &
ferg sz forgit axfipe &< wrt amme,
ol g9 fa s gay o= &
W R E A I tar w0 A€ A Ay
T8 frar 1 FaEi famr R wF
Ty fez ot sy Far fE gy TE-
TET FA AT | I & & A wwar g
fs #0 STt o TEasw wfe S
Fmqfz ar5iw g A1 g TE ) Sy
gga g qfe AT W Ty §
ITHY FAeaiiz I 2 o= & Y frei
far mfremr & s @A @R S
gEasE F9 F fau g Smar gAY
IATT IET FE § A FHL AT gHA HR
gaoH % 48 SAWUdE AW a1 8 &Y
=g

=t farrwer W AR A
AT TATET F F TG F4 TF A
STy ?

st & & g Wfaed w F
F a9 A & =% ey 53 A7 ffw
21 ¥ oAEEiE @ mm g gEfag
gg 9T g ¢ | gan gan @ feag
eyl o9 AT F ¥ fAu A

@ W # W g oW wwe
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A Al Hag FE arfE Tg FH A<t &
% | J¥ e g & wdr a9 wEd 8
IZ @ Twar g fF o T awEr a@d
AT € qE TAE T Al T o Afew
T Fgr @ fF ag o a9 age S
IAHT Y FgT A7 fgma TP F oy
fazarg feamar g fF oo @9 @ mH
T oweg &1 oY gg w0 Sedr QU A
T |

SHRI M. L. SONDHI: Will you agree to
meet their representatives ?

ot & & mg: AE S F At oar
& A9 S ¥ amw gsaAn, daAT AR
ArasrFaTFaT faear et /At g o

¥q gl aF ZPq 199 a9 FT aTT
g.“

ot forree W ;@i & i F ad
§ w4 wgeT &1 77 w7

stEFmE: AW 99w A
A I I § 1 @ A & ST
gad fau gw sarar Gr WY Ay A
¢, € g A w1
IHI TEAIS g oY gH ITE AT AE
JoTT ATed &, fFT g o o X

CHAITRA 26, JB?I (SAKA)
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(H.A.H. Dis.)
AFAIE I3TE &, ITH! 91 gATfAar g‘nz
AT =ty o

TE TYE WA FT AT FY S | TR
W a9 e A g G E fF
IgH GuT fiaeT @ gR | agt 9T WY
g faar m § ag # W fafrex @
T Ear | & off avaf arenn g, & =g
¥ waw faq @gan a1 1 eafeg s
ara & = fafree a% ag=r §ma

TgH TX THHE FT HY e FE A
qgr A W A AT E 9EH AY I
Ay e Fret org 81 F a9 & s
Fe fr 9% far 1€ = & e
@+ & fog a9 fom 39 1 Sk
AL AT ggAr @, I faq TEw
anfegd 1

AT 9T T qfeFA FegwT AT
FoamaRAT N TRITH T @
Ty gy ar ot firse T AR &
T &Y aFAT & | JL Aoy AT g
& oy 3o &= & At ¥ 919 )
19.13 brs

The Lok Sabha then adjourned till Eleven

of the Clock on Thursday, April I7, 1969]
Chaitra 27, 1891 (Saka). *
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